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LOK SABHA

Thursday, June 1, 1987/Jyaistha 11,
1889 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MRr. Seeaxer in the Chair]

ORAL ANSWERS TO QUESTIONS

Mr. Speaker: Questions 211 ang 212
may be taken up together,

Haldia-Barauni Pipeline

mmmnnmmmm«.

2176

cals and Socinl Weltare (Shri Raghu
Ramaiah): (a) Yes, Sir

(b) Yes, Sir; certain collieries have
claimed compensation from the Indian
Oil Corporation for the loas likely to
be sustained by them due to conse-
quential restrictions on mining opers-
tions.

{¢» Government has approved of a
proposal to construct a diversion line
at a cost of about Rs. 196 lakhs,

(d) This is under examination.
Haldia-Baraunj Pipeline

*212. Shri Bibhuati Mishra:
shri K. N, Tiwary:

Gupta:

. Chatierjoe:

fs;sssig
" ggpn
i gl

1

Wil] the Minister of Petroleam and
Chemicals be pleased to state:

(a) whether it is a fact that a pipe-
line from Haldia to Baraunj wag cob~
structed in December, 1965;

(b) whether it is also a fact that the
pipeline is not in use even now; and

(c) if 80, the reasons therefory

m:(-) The laying of the

pmdhomm
odln)ltylm Pumping stationg and
one of the two delivery stations have
also been completed. A sesond deli-
very station is almost ready.

thy Yes, Bir,
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(c) There is an order of the Caleutta
High Court staying the operation of
the pipeline until the disposal of cer-
tain pending Court procesdings.

Shri Indrajit Gupta: Sir, this is a
very important maiter. From tha rep-
Yies of the hon. Minister, it is clear

JUNE

that, firstly, this pipeline cannot be -

used—it ig lying idle—secondly, the
aligment has been faulty and, thirdly,
the detour which will have to be made
will cost nearly Rs. 2 crores and fix-
ing the responsibi'ity for thig is under
examination.

May I know from the hon, Minister
whether it is not a fact that the super-
vision of this work of laying the pipe-
line wag entrusted to an American firm
of Bechtels by a special agreement and
will he please tell us what were the
terms of that agreement and whether
the provisions of that agreement were
properly carried out by Bechtels or
not?

Shri Raghw Ramaiah: To my recol-
lection Bechte's were the technical
advisers. The construction contract
was given to an Italian company. Bech-
tels were giving technical advice on
the laying of the pipeline,

Shri Indrajit Gupta; I wanled to
know whether the terms of the agree-
ment with Bechtels—they were the
technical advisers; that is true—were
properly carried out. The work _is
over now and Bechtels have gone away
and they have been paid money. It is
now found that the pipeline has been
laid in the wrong place. Who is going
to fix the responsibi'ity for this In
terms of the agreement?

Shei Raghe Bamaiah: I have not got
# copy of the agreement ‘with me now.
Part of the sgreement was to give tech.
sifeal advice. They have given techni-

An hom. Sambern: I it i3 o wrong
advice? :

The Minister of Planniag, Petreleum

1, 1867 Oral Answers

2178
(Shri Asoka Mehta): This matter has
been gone into and we have already
decided to appoint an inquiry commi-
ttee. That committee will identity as
to who is responsible and to what ex-
tent. In that connection also, we are
looking into....(Interruption). Will
You please listen to what I have to say?

You can put your supplementary
afterw
Wt vy fed ;W g aga

O I &1 eredeoe S oaER )
TERT E1A FY 4T FETA § | WY 47 A
& o7 5% fewrm ¥ T w0

ot fere ATeTaw : 9@ 5% fawr
Y@ g g

Shri Asolm Mehta: Let me finish
what I have to say. You can ask any
further question afterwards.

Mr. Speaker: [ would request the
Minister to address the Chair.

Shri Asoka Mehis: Sir, this commit
tee will also vonsider the responsibility
of Bechtels, as well as of alf other per-
sons concerned. We have already exa-
mined it and this committee also will
examine the contractual agreement
and will see, arising out of the contract,
what steps can be taken against Bech-
tels and others if they are found tuv be
guilty.

Shri Indrajit Gupta: Is it not a'so &
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section is concerned, is Ra, 15.83 yores;
the cost of the section between Barauni
and Kanpur i Rs. 15 crores excluding,
of course, the cost of the delivery sta-
tions, I am not aware of any shortfall
in the capacity of the pipeline.

Shri Indrajit Gupta: What was the
estimated capacity for which the
amount of Rs. 25 crores was sanctioned
and what is the capacity now found?

Bhri Asoka Mehta: The position 1is
this. Originally this pipeline was to
be a one-way pipeline, but at the time
of the Chinese aggression it was felt
that a2 two-way pipeline be laid bet-
ween Ha'dia ang Barauni, This two-
way pipeline is laid for the purpose of
having some kind of an additional
eapacity whieh may be used under spe-
cial circumstances. It is therefore, nog
proper to consider that capacity as nor-
mal capacity that is available because
the cost of using that particular pipe-
line for two-way traffic will be con-
siderably higher.

ot Wi A pfemar oW O
ATKA ¥ FTH AE I g0 9T A
g wf 7t ¢ fv & e Y wE
& v wnfar e Wi W
qree ® e af gwana ¥
tfeam wme w9 wY ag  weTE
@ o fir arxg aTET W FfAwd @WE
¥ g7 gu ¥ fazrar amy wife gl <
sour @ 9T fed oy W wat ¥
uteft o Wi w I # 5t wera
Qur it ?

Shri Ragha Ramatah: After the origl-
nal a'ignment was made over Raniganj
coalmines, in about September 1083,
the West Bengal Government asked
for a reconsideration of the alignment
over the coalmines on the ground of
safety of the calbelt below the pipe-
lipe and also on the ground that a con-
udeirable quantity of coal will be lock-
ad up under the pipeline. It is true.
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Shri Indrajit Gupta: The point is
this. They had given 5 warning be-
forehand that this should rot be done
and he admits that. Why was that
ignored? Crores of rupees have been
have been wasted,

Shri Asoka Mehta: 1t is precisely
what the Inquiry Committee is look-
ing into. We have carefully zone
through all the records and I feel that
it is necessary to have an independent
scrutiny made into the matter.

W fonfe faw: et wwie
fafreex W1 ¥ g3 & 1 Hrag wOw
¥ W W T W BN § ) R @y
grufe ¥ @ ¥ T W o My
aET A W Y v Ak #
HqeeaT gré w12 Foqrgwr 3 1 & W
et § F5 wita e ¥ e geay
AT T & Ty W\ o @ W
FTER T aw W ¥ ot ¥ e aft

Ty ?

Shri Asoka Mehta: I have replied to
that question. Some mistake has beer
made. ... (Interruptions).

Mr, Speaker: Let him answer.

Shri Asoka Mehta: Some mistake
has been made and. therefore, we have
appointed a committee. Mr, A K.
Roy, the former Auditor-General, has
agreed to ook int, this matter and
tell us as to who was responsible and
to what extent. This is one part of it

Regarding the second part of th.-
question, it is true that this particula=
pipeline is not being used just _ow.
But now that we have agreed to a new
alignment—there will be a re-align-
men of the pipeline—it is possible to
reach an agreement with the coal-mine
owners and also with the officials con-
cerned, so that for a short period when
the new alignment is baing mads, we
may be able to use this pipeline. But
this is a matter to be decided with the
consent of the court,



fievfes frwr: vy g WY &
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Tnar § 7 fax oY ¥ qg nadt A,
STET §AT X FT &qT I9 N0 QA

Shri Asoka Mehia: 1 am not aware
of any political agitation, nor am 1
aware of the Government having yield-
ed to any political agitation in this
matter.

As regards the second part of ::e
question, 1 have made it clear that we
have appointed an independent person
of great experience and great autho-
rity, and as soon as we get the report
we shall take appropriate sction
against those who are found to be

guilty.

ot wo wio feurly: &% g wn
wrgar g fis avoha woft ¥ o At &
frn wadt wr fas feur ¥, @@ e
FoeTT ¥ & # sx e Qv e WA
wx wré ot 1 sy wevew ¥ qE W
vy ¢ fr grd - R @
s ) R ag e s f fe
Iu g ferr s g )

ot wwite  AgAr: XX Tg WTAAT
oyt & sy wrar, oa @ Wit Ak AW
MI AR TREIAATE .. ...

ot wy ford: Ty Jwrw S At
§ 1 ag areTC gw § | A0 spRew
e, TR www ot k)
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ot wwire g ;e &
wgr ¢ fiv wa qg aywT W & ATER

-----

ge wrfle aTEw: w1 & FeR
&% Wy ?

Ll ax "
Rwr ot 1 & @ woht T ¥ wg
arar § fe g qudam oy ) Q-

QETETHZ YT 197 AT WSRT W% EHT )
ug Wt aama wan § fe o e A E

ant % sy gf, a afw wirdy e
O w1 war fwwn mr )

Shri §. C. Samanta: In reply o Q.
No. 212, he hon, Minister has said
that a case is pending in the High
Court and so, the pipeline cannot be
brought into use. I would like to
know the details about the case that
is pending.

Shri Raghu Ramaiah: The coal-mine
owners filed a claim for compensation
and later on filed a writ petition in
the Calcutta High Court, and the Cal-
cutta High Court has issued an injunc-
tion. That is why we are unable 0
commission the pipe-line.

o awre fag : 9% IT AW B
wft Wik & f ow g ¥w grf o #
Fen 3. At wreer gy fager vl
w38 $4 T wT AW 2, Wife oy
FAITZ WIE W w1 qTHAT £ W97 )
safe w ag dwa T g fe Ty
Zré WY @ ag wraAn wg v feur are
YT Ja% 31T AT wAD wTw % ¥ ?

Shri Raghu Ramakah: Tha gouave of
the inquiry committee ix quite differ
ent. That committee wou'g be .ocing
into the circumstances under which
the alignment has been made, the
objections that have been raised and
the manner in which the objections
were considered, whether any conxi-
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spending another Rs. 2 crores on .e-
aligning it, and then on *op of it all,
every day, they are losing substantial

when the Oil india authorities over-
ruled the objections of the mining ad-
visers and the chief mining inspector
they did so with the knowledge ard
approval of the minister concerned?
What kind of enquiry will this be?
Will it be a wishy-washy enquiry Jr
will it be something that will definitely
fix responsibility on the people con=
cerned and recover the entire amount
of money from them?

Shri Agoka Mehta. This was done
with the knowledge ang consent of
the Ministry of Petroleum and Chemi-
cals. That is why 1t is necessary to
have an independent enquiry :nade
intp it so thst we also know who I8
responsible in our Ministry or in any
other ministry in the Government. As
1 pointed out we have appointed Shri
A. K. Roy, our former Auditor-Genera!
as the person to enguire into this and
1 do not think it Is fair to say about
the former Auditor-General that thir
enquiry would be wishy-washy.

ot ¥dw W & g apew T
£ fv g &t o At fiert
winlt, st 7a¥ Tro T " o
wiw o xal few o ¥ wdw
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ww wehw, Sferd-sd, sl
dfirzforegn st dfarn qmw sreten
& wrrted v W g W |

Wt wele  Wgm: R W Wy
W I ¥ I T gwTR I3ar
W ¥ Wfardsied & gy w7 qare
=0 § 1 gy sewr femr am femw
WHE FrET # oaeE ¥, T
A IE ¥ WX IT O wrEETw
aq @, ot g oY § 1 ww At
# dwar v # fo7 oy Y sl
£ I o ferierd & wX ¥ oiw
miefy

@ food : wT W,
it ¥ A=, 7 we7 ag § fr o 4w A
N wtw Y wdely fr fadly
¥ g, W @ Py A ar e W,
™ S a7 T4 wTeT o 8, W
i T g

o qte dgen: few X ¥ T
st T @ ?

ot wy fowd : gfeaw e e
drwm & afewfal o qe-ama
# qaTgAdE ¥ O N 0w WA WA
g

ot wwe Wgen: 7w oW R
f& s qEy-mzT I o€ §, wnw
o ORTEANZ T, AT SN BT W wTH
w37 R Wi GIE-ATEA W oY ||
W | FF L UaEIE ovargw fuT ot fE
U A @) T AT FE & AT
ST YT X9 97 ST AR s F A
T TN CATEINE WY qTAA w7 dEwr
fear | 1 ¥ www X wt e Fr fewd
T 9 {WT T )

sShri P, K, Ghosh: When docs :he
Government propose to take up this
diversion work on this plipeling and
when is it expected to be completed



Calcutta High Court that the restrict-
ed diversion of the pipeline over the
worked leasehold areaz might be
undertaken within the next two or
three years and that the pipeline might
be permiited to be operated till then
with proper safeguards.

Shri P. K. Ghosh: I wanted to know
the total amount of railway freight.

Shri Raghn Ramaiah: 1 have not got
those figures ready.

Bhri Kartik Oraon: I would like to
know from the hon. Minister whether
the alignment of the pipelinc passing
through coal fields subject to dangerous
consequences due to mining subsid-
ence was approved and the possible
implication of compensation to be paid
to the mining concerns was agreed to
by the Government?

Shri Asoka Mehta;: The expert ad-
vice on the basis of which this deci-
sion was reached was that there would
be no danger to the coal mines and
therefore the question of compensation
did not arise. Various expert bodies as
well as various departments of the
Government were consulted and a cer-
tain decision was reached. Retrospec-
tively. we feel that the decision was
not correct and that is why 1 am point.

out that this matter is being gone
into by an independent ommission.

Shri R. Barua: The ‘itigation start-
ed sometime in 1965. What ricps did
the Government take inbetween then
and now to remove the difficultiesy

ghri Raghn Ramaish: 1 have already
mentioned thut in Februsry, 1088, the

Modw gn: &
aaTx # ag w7 91 fe ay e w2
Sy Nt ay v g fs
T A€ wrrw fway amw ) w-
AT & ¥ 77 wo € fr 1R
¥ fad 37 axw A ¥ e g@AATE
T e § W are-A Ao
NaraeA ) N oo gny g
Ay & 1wt gk 3 IR A wiw
T A oft v @ fe ag Sawy
g9 & o AR ol woids wedy
 atx gl weirEz s ey
fast mar § W 3a7 gw fasier &
JTHAT HIT &7 faay § o

Dr. Ranen Ben: Is it not a fact that
when this colossal blunder that eost

particular secretary?

The Deputy Prime Minister and

M)ar‘ I explain thees things
: Sir, may

because Finance also Is

When the case cimwe before the

it
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was given gt that time after
doing alj that. When it came to the
the Planning Minister
and the Finance Minister, we took it
up and ssid; we must go into it fully
and whoever is responsible must be

g
8
R
1

could, wherever we can fix the res-
ponsibility. We can do so only after
locating the responsibility. We cannot
do It otherwise. Therefore, Shri A. K.
Roy had been appointed in order 1to
find facts and say whether anybody
had a hang in it. That ix why Shri

Roy had been appointeg by the Flan-
ning Minister.

Shri Plloo Mody: Docs the same law
apply to Ministers? We would then
be an affluent society.

Shri Morarjfi Deml: It will apply.

Shri N, B. Laskar: As the Minister
stated just now that the alignment of
the pipeline was approved by the Min.
istry itself, 1 would like to know
whether any reason was advanced for
ignoring the mining exper{ advise.

Shri Buoghu Ramaiah: The Technical
Adviser, Bechtel Corporation und the
contractor, the Italian firm, disagreed
with the views of the mining expert.
The mining expert took the view that
protective measures were to be given
even if it {s 100 feet below the surface.
but the technical expert said it is not

: Similarly,

Oral Angwers 2188

ot qwe Qo Wl : o fadly
weafant & wro oy w1 w3 & fady
o ¥ Frmort wed & fady awsitar
Wr'!mkml.mwnmw
gtz %' (W 829 & 29 X ™™
o g?

it weiw  Agar: IFT W ARY
ti W aw 4% o At & afwaag
T w7 g7 ¢ f e anxw AnxA
w1 gt gAY et AR & aga
waray § ST ey qaray g7 e wwdws
o Wi R seel 29 8 g
AR H gF T @Y 1 IRT €T I ag
T § fF WP AR & wee ar
100 B2 A wraaT @), a1 Iu¥ Wik
way g ghar & | Afww Fegrara &
g pat femy Y §—39) g2 A
dart ot xdY forr g% ey 3 g wwy
ar e

ot wrw fagrt wwt : & ag
ATAAT AT § FF F3 A0 O A i
Ardafaw FaEq £ T1g gRI, ¥ TEEY
frafer Five % ROTTN o &
uepiy A 0t §, W7 FF wEngl A
T #T WY BISST E1 @@ €7 qfaare
grr 7 afe 3w frafe i
ATE UARTIOE U & WY AT Ry
mé @ &Y I 2o mrE Yoew AT g,
F gt A GO TR A T AT, §RE
forlr graTe T wav gfqay iy ?

=it wotw g TR Faw ws)
& 3eva ghil, 4 3 Iw WY WA,
faawt & TavAT AgdH, IARY ¥ /T
i WY IR ¥E 6T & fed Ay
gfemr wifgh, wg gfesr st &
amrfy

ot waw fignlt wodeh: o
AEEY, AT HWT W IWT A WAT >
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T I Frgf ST WIS greTae Shei Rem Charan:

qwe & wete g€ & 7 wre Qar it Shel T

QAR fewe ger win og W Shri Swell;

# e R wric AT awar § 1 § oo mmw

wrgar § f% ag fygrdires gl MJ.B,M:.

ar ofeee cAATad § AR gaw &d m:tm

LA UR Dr. Karat ingh: ’

o weiw g s 3T & 919 NE Shr Liladber Kot
i @ L AN IR Shri Esowar Lal Gupta:
qaTfew §a aa FEaT Jraar | o somenirind sy

Shn J. H. Patel: )

Shri Indrajit Gupta: Sir, 1 rise on Shri Madhu Limaye:
.a point of order, and 1 seek your pro- Shri Virendrakumar Shah:
tection for one thing. A little while shri Plloo Mody:
ago, when Mr, Joshi asked whether Shr{ Hukam Chand Kachwal:
the Minister would agree to place the Shri G. 8. Mishra:
agreement with the Bechtel Corpora- Shri Vishwa Nath Pandey:
tion on the Table of the House, [ Shri K. N. Pandey:

understood the Minister to say that he
has no objection but he has not got the
agreement with him or something like
that. May we have a clarification on
this. and will you kindly direct him
specifically to put that agreement on
the Table of the House, if nol just now,
within a day or two?

Shri Asoka Mehta: 1 said 1 must g0
to the office and get the copy. 1 have
not got it with me at this point of
time.

Mr. Bpesker: Next guestion.
Prices of Essential Commodities

*
*213. Shri D. N. Patodia:

Will the Minister of Finance be
pleased to gtate:

ta) whether it is a fact that there
hos been steady rise in the prices of
essentjal commodities during the last
three months;

fb) whether any survey in this
regard has been made recenty:

{c) whether there is any proposal o
make a survey once or twice a year
1o determine rise in the prices of
essential commoditics s0 as to devise
suitable messurex to check the rise;
and

(d) the details of the measures
taken at present to check rfise in
prices?

The Minister of State in the Miais-
try of Finance (Shri K. C. Pant): (a}
Prices of a number of food articles and
mil! cloth have shown a rise over the
threc months ended May 13, 1967, On
the other hang prices of kerosene,
handloom cloth, soap, drugy and medi-
cines, matches and tyres snd tubes,
have remained stable during the
period under review,

(b) and (). The price situstion is
kept under continuous review.
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(d) Measures taken to check the
rise in prices of essential commodities
include, among others, subsidy on
foodgrains, their large scale distribu-
tion through public channels, liberali-
sation of imports to augmen: domestic
supp’y as also to stimulate production,
expansion of the network of consumer
co-operatives, and opening of depart-
ment stores in major cities, Govern-
ment has also emphasised the need for
fiscal and monetary restraints so ag to
check the pressure of demand.

Shri D, N. Patodia: I feel that the
measures mentioned by the minister
are short-term measures and possibly
will not help to improve the situation
wvery much. 1 feel that we are caught
up in pricc wage spiral and whenever
there is price rise, we iry to cover up
the increase in expenditure by impos-
ing additional taxation. Therefore, to
provide an effective remedy to the
problem, will the Government be pre-
pared to examine to what extent it is
possible to reduce the expenditure by
at least Rs. 150 crores for which I be-
lieve there is definite scope und use
that reduction in expenditure to give
relief in taxation by which prices may
be kept down?

Shri K. C. Pant: We are taking short-
term as well gs long-term measures.
Among the long term measures that
have becen token are measures to ex-
pand agricultural and industrial pro-
duction, restraint on expenditure in
public and private scctors, to which
the hon. Member referred, checking
the rate of growth of population
through family planning. .....
(Laughter).

Shri Kanwar Lal Gupta: You can
adg starvation deaths also.

Shri K. C. Pant: I do not think there
is anything amusing about it if one
applies one's mind to it.

Mention may also be made of selec-
tive credit control over bank advances
sgainst foodgrains, edible oils, raw
cotton, etc., regulation of forward

JYAISTHA 11, 1889 (SAKA)

Oral Answers 2192

trading and issue of licences and anti-
hoarding orders,

Shri D. N. Patodin: In spite of all
this, DA is being increased. Food
price have gone up and there j5 provi-
sion for additional expenditure cven
in the budget. 1 believe all these
thingg will have a positive effect on
the prices. 1 want a reply to my ori-
ginal guestion whether specifica'ly
Government is prepared to consider a
reduction of expenditure to the ex-
tent of at least 150 crores and given
equivalent relief in taxation, by
which prices may be kept down?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): It is very easy for the hon,
Member to say, economise Rs, 150
crores in defence expenditure.

ghri D. N. Patodia: Not defence
expenditure; I mean overall expendi-
ture.

shri Morarji Desal: If Rs. 150 crores
arc to be economised, one has to go
into it thoroughly. We are going into
it. We are not setting any limit of
Rs. 150 crores or Rs. 200 crores. When
we begin to economise and retrench-
ment has to be made, hon. Members
come up against it. There is a calling
attention notice today about defence,
which is coming up. Then I will have
10 say what 1 have to say.

Shri Jyotirmoy Basu: In view of
the fact that prices of consumer goods
are rising mainly due to liberal grant
of overdrafts by commerciai banks,
will Government consider nationalis-
ing the banks; if so. may I know how
soon and if not the reasons therefor?

Shri Morarji Desai: The question of
liberal overdrafis is a matter which re-
quires examination. AN theze gques-
tions are being examined—how bank-
ing credit should be utflised, in what
way the banking institutions should be
managed, etc. All this is being dome
and I believe in the course of the next
three or four months, T will be able
to come to some spectfic conclusion,
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Shri Jyotirmoy Basu: 1 saked whe-

ther Government proposg to nation-
alise the banks and if not, the reasons
therefor.

Shri Morarji Desai: I am not bound
to give any reasons just now about it.
Until I come to specific conclusions, 1
am not going to say either way.

oft wrtex wat : Frad foii @ wrg
et FT g g ?

Shri Morarji Desal: We arg examin-
ing it and it will go on for three
or four months.

ghri D, C. Sharma. The short-term
and 'ong-term measures that the Min-
ister of State gave in his reply are
old. outmoded things,

An hon. Member: Just like you.

Shri D, C. Stwma: Do not talk like

that. Sir, we have foung that these
have been repeated like a mantram all

these years without yielding any re-
sults.

Shrimati
is this®® 10 be tolerated”?

Mr. Bpeaker: Shri SBharma is too
old.

:  Sir,

Shri D. C. Sharma: May I ask the
hon. Minister whether a very simple
thing which was suggested in this
House and e'sewhere for controlling
the prices. that each commodity should
have a price fixed and each shopkeep-
er should display on & blackboard the
price list of various commodities, s
going to be undertaken or not? If that
is not going to be dens, I think all
these measures will lead to the spiral-
ling of prices.

Shri P. Veakstasubbajah: Sir, Shri
D. C. Sharma is a respected ang vete-
ran Member of this House. I would
like the word®® used by the hon. Lady

JUNE 1, 1087
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Member, to be expunged from the re-
cords.

Shrimati Lakshmikanthamma: 1 did
not say he is a **,

Mr, Speaker: Whatever it 13, it is
to be avoided. It is not parliamentary.
It is to be avoided particularly when it
is said sbout gn elderly Member.

Shrimati Lakshmikanthamma: Sir, I
have greater respect for Shri D. C.
Sharma than anybody else in this
House. He knowsg it too well.

Shri D. C. sharma: I never knew
that the word*®* was said about me.

Shrimatl Lakshmikanthamms. Sir,
since you want the word to be expun-
ged, I want to give an explanation,

Mr. Spenker: 1t is not necessary new,

Shrimati Lakshmikanthamma: To
say that such and such z person is a
*+ is wrong, bui the word ** is not
wrong.

Mr. Speaker: You arc perfectiy
right. You did not use it against
Shri D. C. Sharma but about 8hri
Sharma's characterism. There is no-
thing wrong. But it stands expunged
anyway. (Interruption).

Shri K. C. Pant: Sir, the hun, Mem-
ber took objection to my repeating old
remedies, but he has himsell repeated
an old suggestion. 1t wi'l be consider-
ed,

Shri D. C. Sharma: What is the ob-
jection to that suggestion? When we
say somcthing sensible to them they
say It is an old suggestion.

Dr. Ranen Bea: Sir, when the hon.
Minister was emumeraing the steps
taken by the Government to resist the
increase in the prices of essentla] com-
modities we were remindeg of the
fact that for the last 3 or 4 years the

**Expunged s ardered by the Chalr.
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same measures are being put across
this House to gshow that prices will be
frozen due to the introduction of these
measures. May I know whether it is
a fact that the Government did not
take sufficient courage or the Govern-
ment was not serious enough to con-
trol the prices and to check the pro-
fiteers who went amuck in this coun-
try and that is the reason why the
prices could not be checked and thn
prices could not be frozen and. if su,
may 1 know why did the Government
not take such steps to chock these
profiteers?

Shri K. C. Pant: The Government iz
taking all possible steps, but one of
the main factors of the rise in prices
thas been the sharp rise in the price of
food and one of the main reasons fur
that has been the two droughts we
had in the last two years. 1 do not
think it is correct to say that our mea-
sures have had no effect. Because of
the enlarged distribution of foodgrains
through our channels at least the vul-
nerable sections have been kept satis-
fied to some extent.

Shri S. M. Banerjee: Since the Gov-
ernment has miserably failed to check
the rise in prices of all essential com-
modities. including medicine, 1 would
like to know whether steps, other than
those which have alrcady been taken
and which have proved to be futile,
are being taken by the Government
and whether the Government i going
to support the price resistance move-
ment which has been launched
throughout the country by persons
who want to resist the price rise in-
stead of giving police protection to the
‘hoardery as is belng done now.

ki Morar]l Desal: Price risistance
movements, if they are legitimate and
not lapeing into gherase will certainly
be supported.

@ s wnw : v s
wErew w7 s gw e o o mark
T it ¥ e, wrw A & aroaE

Oral Answers 2196
W a§F a1 73 § Wi farer
IE RN AT SH ¥ 9H
7T ¥ gA 97 § F T wawt faear
Ay & 7 aft Gar g a1 wenx
®r€ Y7 THI7 ¥ I90Y FATH 947 TR
g v &g a1 21 gavv oy mfax &
SGTRT ®TE &% & 931 mrEW ot 3 &%
Ay ?

S8hri Morarji Desai: This is not a
possible proposition,

LS CR U BPRECE o8 o
AT GA FAT ¢ THA 9 EY At §
TR AF AT § 1 WY ATHIC KIE Ay
Twr faeralt fawd 2w wgy w1
aF !

Shri K. C. Pant; It is quite true that
before the budget comes, in certain
commodities there is a tendency for
prices to rise but the Government does
take all possible measures to see that
the price rise does not exceed the rate
of taxes. Even now Covernment Is
making attempts by calling and having
talks with producers ete. to see that
the price rise is not inordinate in rela-
tion to the excise duties.

Shri R. Barua: In view of the critical
situation may I know whether Govern-
ment is thinking of freezing the prufits
and dearness allowance so that the
price rise may be checked in a3 more
effective way?

Shri K, C. Paat: Well, thig is a broad
question under the consideration ot
the Government. At the moment no-
thing specific can be said about jt.

Shri Swell: The Minister of State
just now stated that the main cause
contributing to the rise in prices
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is no demand in the market. I

they are aware of this fact that the
uncertain political climste in the
country and the acute labour problems
that are now taking the lhlpe of

shortage in production. If so,
steps do the Government propose o
take to put an end to this kind of
thingy so that people may use their
energy for production?

Shri Morarji Desai: Government will
carefully consider what steps are to be
taken and how effectively they can be
taken under the Constitution,

Shri Hems Barva: I remember our
hon. Finance Minister saying that on
no account the prices of commodities
will be allowed to rise.

Shri Morarjli Demaf: On account ol
excise duties.

but is shooting up to giddy heights. In
the face of that why is it that our Gov-
ernment have not taken certain very
strong measureg like havigg an Ordi-
nance against those the
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and the lJaw would not be passed with-
in lesg than six months. I have no doubt
about that. Then, I have not said that
all prices will not be aliowed s be in-
creased, Only for three categories I
said that, that is, about rayon, nylon
and aluminium. These are the
things about which I said that they
will have to absorb the excise duties
in their profits. That is what I have
said; 1 have not said about gther
things. Yet, I am trying ‘o see that
these prices are not increased and that
It they are increased, they are lowered,
1 shall be prepared to take whatever
step is al onc's disposal and that one
can take. ;if j1 is necessary to have a
law. we shall certainly bring a law
before the House.

Shri K, N. Pandey: Taking int>
consideration that in gpite of the pre-
cautionary measures taken *he ten-
dency of the pricea is towards rising.
does the Ministry think of fxing
prices for different commodities be-
yond which they will not be allowed
to rise?

Shri Morarjli Desui: It may be easy
to fix prices but it i not easy to get
things sold at those prices because It
concerns many many shopkeepers. 1t
will require some other kind of
method to look into that.

Shri Anbashagan: Will the hon. Min-

2
b

such State Governmenty In order o
stabilise the prices for the facility of
the poor clase people?
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Shyi Morarfl Demai: The Govern-
ments which want to bring down the
prices themsslves by giving subsidies
should do it from their own resources.
They cannot put that cost again on the
Government of India because if the
Government of india takes ap that cost
then the Government of India will
have to give these subsidies through-
out the country and I do not know
whether it wi'l be less than Rs. 1,000
crores.

Shri Sradhalr Supakar: The hon.
Minister talked about the vulnerable
section of the population. There Is
rationing in cities and other pluces.
The people who are residing outside
the cities and who are more vulner-
able than the people living in cities
suffer on account of their having to
pay higher prices for essential food-
grains. May 1 know what is the
remedy that the Government ia think-
ing of in this respect?

Shri K. C. Pant: Apart from the
ration shops, there are also fair price
shops in many of the rural areas and

wd gl ofs OnF e ¥ E
g wg ot v § o TR
& wre vy ST e ¥t e e 24
T wifyl | & wror wrgan e
oY g task { e e R W
qiaw safehx & » Tt & I
¥ it wph ? & qy W w
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& 7 wqr xw ATy Y W W ME
v g ?

shrl Morarji Deeal: It is 5 suggestionr
for action.

Wt dar W @ o ARA X
w5y §

Mr. Speaker: There is no question of
giving a guarantee now in the Question.

Hour. During the Question Hour, the
practice is that no guarantee is given.

ot wwe ow quv: AT A W,
*ar qiq favarn faorr Awa & ?

Mr. Speaker: Anyway, he means
tha&t no guarantee can be given.

wh fedwe  wer :owT ETR
g% w3 IC Wy fawre fear ¢ fe Ay
quTRfAE FINT ¥ Ag WY FTEY G I
yeat #Y gfg w3 ¥ wENE gy ?
far ot & T fme fer Wy X §
& O frfree gea v faoch T8 8,
A Ty arar & wiy foremt e ¥
Wi wfa® g7 IT 919 ITR €AY
wY § 1 O T W ywrefr ffe ¥
goex ¥ ¥ frd HETC A W ww
o7t §, W fewrc fear g ?

W g WX WN: J7 1966 F
ow fafew qAn@ wniamdnT ¥
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ot 3% gfeur 2 woar ey Ll
%1 gt W) W A e
W sy wifer fex § 3 W
0 gedl ¥ P ) aeqo faw oF,
sa% fad o ag wrd w0 &

Sbri Piloo Mody: As far as 1 know,
there are three known methods of
bringing down prices. One is to im.
Prove production, the other is to jm-
Prove distribution and the third ir to
reduce indirect taxes on items »f com-
Jnon consumption. To this of :oures,
the Minister has just added another
-one, that is, to reduce the manufucture
of babies. I think, it can be Jeason-
-ably assumed that the Finance Minis.
ter i in the knowledge of these three
methods. I wou'd like to know from
the Finance Minister why it is so gif.
<cult for him to convince his colleagues
alzo on the same subject? And what
‘measures have been taken to improve
production? What has been done to
get rid of the wretched zonal system
which is impeding distribution and
what measures he is taking to reduce
Iindirect taxes? Finally, at what point
of time can we expect relief in this
regard?

Bhri Merar)i Desal: My hon, friend

does not know that babies are not
‘manufactured; they are born.

by the other friends in the opposition.
Shri Ranga: Your AFCC sccepted fit.

mwwm.mu&.m
scoept this. If 8] of us can come to an

JUNE 1, 1967

have said that a new agricultura!
strategy has also been placed before
the House. 1 am quite sure, if there
is no drought, the next wonscon wi'l
solve a lot of our difficulties. But if
that does not happen, God forbid, it
the monsoon is not helptul, then we
will have 40 take to many hard and
ruthless measures and [ hope my hon.
friend will be one of the persons who
will support those measures.

Shri Plloo Mody: We will co-operate
with you.

An hon. Member: He will have (o
eat less. Close down the Bhim Club.

Shri M. Y. Saleem: Is it not a fact
that most of the professional hoarders
are enjoying the patronage of certain
political parties and are receiving en-
couragement from them to cause rise
in ¢he prices of essential commodities
to defame the Government at the
Centre ang if so. what steps do Gov-
ernment propose to take againet guch
political parties?

Shri Morar)i Desai: No action can

be taken aguinst parties in a demo-
cracy.

@ wd whefte: WY X N

"o wph Bt & wmwrerd ¥ wie

arw  wowre o O 2ew Ry § ax N
fslrere @ ¢+ Wity v dlww
¥fwg weww vy g 1ag 159 17
& fwre @ Sare o § ww fie et
s0-s5 & frze ¥ figwrw ¥ dwr amr
£ 1 i, wey Wi waTw o wewere
R e @ wwbey dew Wwr v §
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Mr. Speaker: The hon Member's
question will have 1o be translated in-
to English first and then the answer
will have to be given and then it will
have to be transidted and go on. There
is no time for ghat mow, and s0, ] am
not allowing the hon, Member now.

Stry Samar Guha: On a point of or-
der. Rule 37 (1) of the Rules of Pro-
and Conduct of Business in
Lok Sabha says:

%

same member shall be placed on
the list of questions for ora] ans-
wer on any one day....”



Shri Surendranath Dwivedy: May
I know whether it ig not a fact that
Qnother member of the staf, Mr.
Rakshi, was also sent to the rgilway
station to receive Congress MPs com=
ing for voting?

Dr. Ram Subhag Singh: It is not &

Shri Surendranath Dwivedy: Meay X
know whether any staff car wag sent
to the Palam airport to bring some
Members of the Congress Party for
Voting on the 8th May?

Dr. Ram Subhag Singh: That is »
White lie. That js not a fact.

Shyi Surendranath Dwivedy: What
is  black lie?
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fy wy fomed : fry TRy w1 warer
g::mmmwﬁm
?

Bir, Speaker: It may not be true,
yul to say jt is not true jy equally
wmphatic, instead of saying it is a
vhite lie.

I'r. Ram Subhag Singh: I am guided
Wy you. N

14r. Speaker: I am glad you are
ruided by me.

HEA i WA W |

w10 crgww fag : Aihrep s
gEer oY Ay R wr & T wew
Lacil S|

wigm ¢ e woere wr QW dar o
weafa & g F gl W ¥ g
x§f feay mar e T § woere ‘wd
qT o WY Ay WY Yo 7m0

oft v e ovew: o dur gt
wu ¥ WY TRy W< gar @

wto Tt g Feg: @ A ¥
fafres W A% &7 § &% o
Lacl |

oY Wt I wT WS T qg
T saferra ge o

it wy fod : werw wgRT, N
T T wara A fer Amm 0 MR
wre 7w gurw fag & Ak ¥ safenwr
Wy I I A
TR #oger &)

e T gam Foy: & woerc &
mAH T EE )

oft awow  wetw: wR AERT
R wgr § fr ag you wdow W § Wi
fafreze wre qfeamed QRad ot
€1 ow weft & T I W N W
forerrr § W wfresT Wi anwn frorct 3,
aft xg TW w1 IWm T
¥ wwrr TR & foag wO¥ g W WY
qg 33 1 snfiewer avRy WY Qe
T ¢ ? g ¥aw g avew | fafr
w1 § o xy fafres | o qw
e 1 @ | o NuT A ¥ FR
¢ D agwfema @i § ) Ty T
% §o fear § v g word wie
W geEw Al ¢

wte o guw fag: @ B W
ag W wifyg e ag woft oF T g
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have collect jnformation Am I to under-

1
only suggested that he used the car, stand that it was culy the PAC which
not fhat he misusad the car. was convened here or were there any
In of the other eémmnittee also? I would like
w‘whm'“" of the 46 have information in regarq to that.
confusion “'”’du as minds o (Interruption). Even on an earlier

the people oul-  ooop5i0n he had the temerity and the
*  indecency to make those stupid sug-

Minister, as Minister and as Chiet gestions and objectionable suggestions

group in Parliament . " o004 to the question put by Shri

congress
of

caps are avallable 7). oo because of his bad Eng-

w)
in their own party, I would like to lish, he would, have been in the

whether the Government is pre- soup.
to appoint different dignitaries
for these gifferent posts. Mr. Speaker: The Public Accounts

. Ram Subbag Singh: They have Committee did not meet then, becauss

aignitaries parties, even I nominated the Chairman after I was
DMK. n their elected Speaker. I think the PAC met
sometimes later. (Interruption).

This is & vits] question. Is the Gov- Bl Ranga: 1 wanted him to taks
ernment prepared to consider— the gouble of enquiring end collect-

Mr. Speaker; Order, order. I am ing the information and give it here.
worry. 1 am proceeding to the next 5 oo Sobhag: I have already

said [ would give the information,

Shtt Ranga: Mr. Speaker, will (Interruption).
collect

the information and afterwards sup- Shri Ranga: He behaves in such an
Py it, namely, a8 to how many par- unruly manner....
lismentary committees

two or t) 3 bef that fateful Mr, Speaker: He rhay give the infor-

mation. I was only giving the infor-

three or four days after that,
Members 1d find it con- ?ﬂmmmah
veninent to go over here and d&raw ouse.

Shri Ranga: He is behaving in an
irresponsible manner. He seems to be

" and get themmelves briefed? the conscience-keeper of the whole
Cangress.

are
ittees and aome other eommittees, Mr. Speaker: Order, order. Will you
one of the Chairman of the three kindly sit down?

Swatanira party, who hap yuc-  Dr. Ram Subhag Singh: I am not
my most esteemed colleague, #0ing to be cowed down like thad,

. do not Shri Rangh: We would not allow
the deteils. I will find out the this kKiNd of behaviour.

of Oy Fonee, M. Gpeaker: I was giving informe.

tion regardihy Commifiiteey of the
: The hon. Minister has House. Will you kinfly et dowh?

wanted him t0 {n this manes?
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Fourth Plan for Delhi

-m..smn.s.wm Wil the
Minister of Planning be pleased to
state:

(a) whether allocation for the
Fourth Plan for the Union Territory
of Delhi hag been drastically cug by
the Planning Commission;

(b) whether the Metropolitan Coun-

tial and to golve housing problem in

Delhi; and
(e) it 50, the action taken by Gov-
ernment in the matter?

“The Minister of Planning, Petrolenm
and Chemiealy ang Social Welfare
(Shri Asoks Mehta): (a) The Fourth
Plan outlay of Delhi a» agreed to in
the meeting between Planning Com-
misgion and Lt Governor in Decem-
ber, 1988 is Rs. 155.64 crores against
Rs. 200 crores proposed by the Dethi
Administration.

(b) No, Sdr.
(c) Does not arise.

Major Irrigation and Power Schemes
*z1j. Shri Madhn Limaye:

JUNR 1, 1067 Written Answery

aarg

The Minister of Irrigation
Powey (Dr, K. L. Rao);: (a) qulr

(b) ang (c). In

(i) The project is o phased that
benefit will begin to accure
even with partial construction;

(ii) Canals are so constructed that

(iki)

(iv)
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(iii) development of erection tech-
niques.

A periodica] review of the progress
of all major irrigation and power pro-
Jects is being carried out from time
to time, by committeg of cfficers ta
remove bottlenecks and ensure coordi-
nation.

€redit Facilities to Delki Municipal
Corporation

*216. Shri Swell:
Shri R. K. Birla:
Dr, Karni Singh:
Shri Kikar Singh:
Snrj Kolaj Birua:

Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether it ig a fact that the
Central Directorate of Supplies and
Disposals has suspended the credit
facilities to the Delhi Municipal Corpo-
ration recently; and

(b) if so, the reasons therefor?

The Minister of Works, Housing
anq Supply (Shri Jaganath Rao): (a)
and (b). Certain non-Government
bodies had been allowed “Post-de-
posit” facilities under which they are
required to re-imburse the cost of
stores purchased on thejr behalf by
the Directorate General of Supplies
and Disposals within a period of
seven days after payments gre made
by the Chief Pay and Accounts
‘Officer to the suppliers. This facility
wag withdrawn from the Delhi Muni-
cipa] Corporation in November|De-
cember, 1966 as a large amount was
oustanding against them which they
failed to deposit in spite of reminders.

Aid for Fourth Plan Projects

*217. Shri S. R. Damani.
Shri Ram Kishan Gupta:
Shry S. M. Banerjee:
Shri Madhu Limaye:
Shril 8. O. Samanta:
Shri A. K, Kisku:
‘Shri S. N. Matis:
Shr] Tri®b Kumar Chaudhuri:

1889 (SAKA) Written Answers 2216
Shri Yashpa] Singh:

Shrij Vishwa Nath Pandey:
Shri Eswara Reddy:

Will the Minister of
pleased to state:

Finance be

(a) whether it is a fact that Loan
Agreements have been signed with
foreign Governments and other agen-
cieg for projects included in the Fourth
Five Year Plan;

(b) if so, the countries with which
the agreements have been entered
into; and

(¢) the projects which are included
under the loan Agreements?

The Deputy Prime Minister and
Minister of Finance (Shri Morarjl
Desai): (a) Loan agreements have
been signed with foreign Governments
and other agencies for some of the
projects included in the Draft Qutline
of the Fourth Five Year Plan.

(b) and (c). A statement is laid on
the Table of the House. [Placed in
Library. See No. LT-487(67].

Fertilizer Plantg

#218. Shri N. Sreekantan Nair:
Shri P, P. Esthose:
Shri Viswanatha Menon:
Shri K. M. Abraham:
Shri P. Gopaldn:
Shri Sradhakar Supakar:
Shrij N. R. Laskar:

Will the Minister of Petroleum and
Chemicalse be pleased to state:

(a) whether it ig a fact that the
Fertilizer Industry in India utilises
only 55 per cent. of its installed capa-
city;

(b) whether it is also a fact that the
cost of production at present is Re
6,000/- per ton as against the normal
Rs. 2,500/- per ton; and

(c) if so, the stepd Initiated to er-
force full production and to reduce
the cost of production?
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The Minider of Flanning, Petroleum
and Chemitals and Bocial Welfare
(S8hri Asoka Mehia): (a) During 1968-
817, the production of nitrogenous fer-
tilizers was 52.6 per ocent of the in-
stalled capacity,

(b) No, Sir.

(c) Steps have been taken to im-
prove production by installing addi-
tional balancing equipments in some
of the existing factories, Efforts are
also being made to rectify the teeth.
ing troubles in the new factories that
have lately gone intp production.

Supply of Gaa to Gujarat

*219. Shri Virendrakumar Shah;
Will the Minister of Petrolenm and
Chemicals be pleased to state:

(a) whether it is a fact that he had
negntistiors with the Gujarat Chief
Minjster regarding the long pending
Gujarat gas price dispute; and

(b) If s0, the results theresf?

The Minister of Pianning, Petroleam
and Chemicals and Social Weifare
(Stari Asokg Mehia): (a) Some dis-
cussions on the subject were held
with the Chief Minister of Gujarat.

() It was decided to proceed with
the arbitration.

DetTine in Foreign Balances

*221. Bhri Sharda Nand:

Shel J. B. Siugh:
MMM
R,

E

y

!
;

i

Singh:
Will the Minister of Plasunce
jSessed te- statec

(a) whether there has been a
desling in foreige belamoes helq ty
Gevermomnt resently,

) i so, the exfent thereel; and

! !
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Jthom-uhhu;m
:pu.lh the balances?

The Prime Minister and
Minister of Fisaace (Shri Morarjl
IDesal);- (a)- No, Sir

(b) and (c). Does not arise.

Financial Assistance Sought by Biates
8hri K. P. 8ingh Deo:

*222. Bhri F. K. Deo:
Bhri Dhidendranath:

Will the Minister of Finanoe be
Pleased to state:

(a) the financial assistance sought
by the States from the Centre gince
the last General Elections; and

(b) the amount of assistance sanc-
tioned so far?

The Mimister of State in the Minls-
try of Finance (Sart K. C. Pant): (a)
and (b). The information is being
collected from the various Central
Ministries and a statement indicating
the position as at the end of May,
1967 will be laid on thc Table of the
House.

Amnmal Plans of Siates

*223. Skrl A. B. Vajpayee:
Shri Sharda Nand:

(=) whether the Plamming Commis-
sion's Programme Advisers visited
varicus States in copmection with the
years annual plans of those States;

(b) i so, the results of the talks
held with the State Gbvernments; gtd

(e) how far thene Statey have agreed
to share the ailoestioss for their
annual Plans?.

The Minister of Blanning, Peirolosn
and Chomieals snd Seclal Weltwre
(Shri Aseha Mehin): (a) The Fre=
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(b) and (c). The discussions start- '
du:tuumnnmdwwldemﬂ- Will the Minister of Health ﬂ
nus upto third week ot June, 1967, Family Planning be pleased to state:

(a) whether Government have for-
the

wrel-aqwent mulated sny schemes and adviseg
i @ Bihar Government to take adequate
steps for the restoration of the normal
*224. o frdware sary huuhot:heh:;m:dmmm
it favervrfoy avforegh : underwen sufferings on account
of et "
& v feww P :malnutnhmmetheummem
ot o
., (b) if so, the details thereof?
wrr fer st g @A N
YO The Minister of Health and Family
: :_hﬂ:mr 8. Chandrasekbar): (a)
s, 2

(%) wr 7g aw ¥ fe el W (b) The State Government; ha
faoy oY g qor Wfaat & WANT  been advised and assisted as tollov::
# 3-iry qOeTT AT O §TE IW

, (1)Multi-vitami
T g g gt g M,Lf;pmfﬁ'&m:ﬁ
wiger % w2 & awz qw ¥ figd and other nutrients are being supplied to
and distributeq by the State Govern-
. t to the vulnerable group of

(w) afe w, =g fka fom  DO0L 0
ami w1 s % e w fear g o

F

(Z) Special feeding programmes are
being run with the help of the Indian
Red Cross Societyy CARE and

(7) @ mregfs w ¥ ¥ UNICEF:

(3)86.20 million doses of small pox
kg ® ar oft § ? vaccine (freeze dried) have been sup.
plied to the State Government;

fow syve ¥ v Wt (ot 9 wé“ch‘:.i,."“wm&?
- ],'ﬂ‘_s‘ms 1

wn oww )2 (§) & (7). L Goses of TAB, vaccine have

been received from UNICEF and the

wfrat
* e & wm AT 9T afy production of vaccines is being under~
e ¥ opwr ¥ fe o @ GEeD
et feafie o ¥ g W & w¥ (S 408 bottles of 1 litre each of
'[Mfﬁ'[m.hmﬁ Aminofiex (protain hydrolystate) bave

been supplisd to the State: Governe
wyfes ww AW wx GWT § WS for treatment of scute ceses o

mal-nutrition; snd

;-
i
- ]
T
- ]
3
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(6)For improving the arrangements
4or grinking water supply drilling
rigs, hand-water pumps, water testing
kits end chiorinating units have been
obtained from UNICEF and supplied
to the State Government. More
such equipment is being obtained.

Adwvanoes by Banks againat Foodgraine

*227. Shri Yogendry Sharma: Will
the Minister of Finance be pleased to
state:

(a) the gmount of credit provided
by the banks as advanced against
Toodgrains during the year 1966-67;

(b) whether the regulatory functions
of the Reserve Bank of India were
fully utilised to prevent speculative
activities in foodgrains trade;

(c) whether any bank has been
penalised for violating the Reserve
Bank's instructions in this respect;
and

(d) the number of banks so pena-
lised?

The Minister of State In the Minis-
try of Finance (Shri K. C. Pant): (a)
A statement showing the amounts out-
standing at the end of each month in
the year 1968-67 in respect of advances
granted by scheduled commercial
banks against the security of food-
grains is laid on the Table of the
House. [Placed in Library. See No.

LT-488(67).
{b) The Reserve Bank has prescrib.

security of foodgrains with a view to
preventing the use of bank finance in
speculative trading in foodgrains.

(e) No, Sir.
{d) None.

Publly Expesditure in States

*328. Bhri Ohintamani Paigrabl:
‘Will the Minister of Fiaases be pless-
~d to siafle:
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help in the Central burden
towards wwbm expenditure?

The Minister of State in the Mings-
try of Finance (Shri XK. C. Pant): (a)
to (e¢). It was generally agreed at
the recent Conference of the BState
Chiet Ministers and Finance Ministers
that there should be no recourse to
deficiy budgets ang overdrafts. This
meant that public expenditure should
be restricted to the resources in sight
and not necessarily that there should
be reduction in expenditure if re-
sources could be found for meeting it.

*229, 8hri R. K, Birla:

Will the Minister of Finanoe be
Pleaseg to stale:

(a) whether recently or in the near
past Goverpment have made any as-
sesgment of the effects of the devalua.
tion of the rupee on the Indian sco-
aomy;

(b) if so, the details thereaot;

(o) whether Government oontem-
plats (o take any measirey to strengs
then the Rupee; and

(4) if so, the natury theresl”
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The Depuiy Frime Minister and
Minisier of Finanoy (Skri Morarjl
Desal): (a) and (b). No assessment
as such has been made of the effects
of the devaluation of the rupee omn
the Indiap economy. Economie gitu-
ation in the country is, however, kept
constantly under review., The Eco.
nomic Survey 1966-67, which has al-
ready been laid on the Table of the
House, containg the latest review of
the economy. A number of forces
operate simultaneously in the economy
and it is difficult (o isolate the effects
of devaluation alone, Export per-
formance depends on the availability
of gurplus for gxports which was ad-
versely uffected by the drought
World conditiong of demand have also
not been favourable on the whole and
foreign prices of some of our exports
have fallen. Debt service payments
have also been rising. The internal
price situation was affected. among

other things, by odverse agricultural
seeson.

(¢) and (d). In order to strengthen
the Rupee, the economy has to be
strengthened and the productivity of
the economy augmented. It is Gov-
ernment’s constant endeavour to
attain these objectives through all
available and feasible instruments of
policy.

amwy wfewfodl gra wmewe

w firatewr
330 ot ofe ww:
ot endw oy wdtfiear:
W wy fewd:
ot goe quo wwh:
wre v svige ohfjurs
war few sl oy W @ Fo
« @ fis :

(%) wr woere & weit Qe
fayrd faely § s wrowe wfawrd
g ! @ fdt ww T
wmee ot won oy, of ot

¥ v ¥ faepr iqaor AW vy W
v} § aofe 3% Tro freedr @
ARET ¥ e @ Wy Wi "rRey
®T TTeT Wifew ®eEr O § amw;

() wr ag 7w § f& wmwt
wfgefay # I g
Freed 7 Tl o §wT ¥ wTETe
T unt I § awr et qrw
2o ¥ offga §; o

(7) ofz @, @ wT FET A
qQraw faarr § ¥ arozeel w1 Iz
& fod w1 wawr 317 § far @ wan-
efaw wi-wre agar § o oy WX
o frmar B 7

farey shaera % wow dsht  (oft o
wx o) (%) oA

(@) smawt wfaerd ®t e@-
wwer &7 Fvir &€ am & wmare o
fomr araT B; & N war IR ¥
¥ oF ) e R A W &
or ¥ § A% wT A D w1 var qww-
ot wgr fratw s wom )

® ot § | Qv wheerd wiwe ¥
fsat o w1 swar §, TEwT wrefes
wwer we f wrrew fife,
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Thermal Plant at Cochin

*251. Shri P. . Esthose:
8hri N. Sreskantan Nair:
Shri Vasudevan Nair:
Shri C. Janardbanan:

Will the Minister of Drrigation and
Power be pleased to state:

(a) the present stage of the pro-
posed thermal plant at Cochin;

(b) the steps which Government

have taken to start this at an early
date; and

(c) the generating capacity of the
plant?

The Minister of IDrrigation and
Power (Dr. K. L. Rao): (a) to (). In
May, 1968, a scheme for establishing
a 30 Megawatt therma] power station
near Cochin was sanctioned, based on
utilisation of about 40,000 tons of fur-
nace oil from the Cochin Refinery.
Subsequently, the Ministry of Petro-
leum and Chemicals intimated that as
a result of re-appraisal of the gemand
forecasts for the petroleum products
the local production svailable, it
1d be possible to supply adequate
fuel oil for a larger power plant. Tt
was, therefore, decided to instal a 55

pro-
curement of the generating plant and
equipment is also under consideration.

o

‘833 W wo do wwwr:
@ we e ":
o me Ao vl ;
ot fufew e il :
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o qwew fog :
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Wt TR et :

(w) frod wd wer ¥ aar wny o
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(w) fer fier Tout % v Ow¥

(n) & Qi * daw ¥ qQww
¥ fog wor wrdamly o o §; o

(%) = T oY WY e & P
T aoeTd A ¥ sorTe ¥ fady
qgaan At §; T afT g, O g
qi WY QU ek ¥ fod war wmw IR
wg?

varesw war qfewre fadoy sty
(Wro sitwelt wor stw) : (%) W =k
& v ¥ aivowg o & arow §
an ¥ wewnm Wit fredlare fiv ey
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(1) wiw ¥ am ot &
w W * prgfe &
dwor gt 1907-68
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¥ sty w wunyfe =
ot @ W mpEw R L

(2) 3¢ %@ 00 w7 WY =W
T WTWRST & 1T ey
TAAT ¥ wiw I6 T A
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(3) femr et it gy Wl
W ST |

(4) wwr foa® wror ¥ Q0

R gy gen @t /e
arfy o Sy ST o At
MY |

ferram w2w § S A A TwTw-
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(=) fofwaar I ¥ swifew
i WY W o e o e o—

WAL 1966 &
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(b) it s0, the reasons therefor;
(c) the anticipated Joss to be
imeurred;

havp
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The Ministier of Planning, Petroloum
and Chemicaly and Soclal Welfare
(Shrt Asokg Mehta): (a) No, Sir.

(b) to (d). Do not srise,

State Irrigation and Power Minisiers’
Conference at Delld

234 Shri Hem Raj:
Shri Vishwafiath Pandey:
Shri Ram Kishan Gupta:
Shri Dhirendransth:

(b) if so, the main items discussed
and the conclusions arrived at; and

(¢) how they are proposed to be
implemented?

The Minister of Irrigation and
Power (Dr. XK. L. Rao): (a) Yes, Sir.

(b) to (c). A statement is laid on
the Table of the House. [Placed in
Librgry. See No. LT-489/671.

Frocessing of Bidl Tobacoo

*235. Shyi Deven Bem:
Shwi Madhu Lismaye:

Written Answers JUNE 1, 1987
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(d) whether Government's attention
has been drawn to the ill-effects of this
order on the quality and sale of Bidis
produced in Bihar; and

(e) if wo, whether Government pro-
pose to direct the said Collectorate to
rescind these orders?

The Minister of State in the Minis-
try of Finance (Shri K. C. Pant): (a)
and (b). Yes, Sir,

(c) Yes, Sir. 1n g few collectorates.

(d) Representation has been raceiv.

eq against the stoppage of reprocess-
ing in warehouses, of processed bidi
tobaccg for separation of dust.

(e) The Collector has since review-
ed his orders and permitted reprocess-
ing of biri tobacco for separation of
dusy in warehouses,

Taking Over or Fimancing of Major
Projects
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Export of Furnace Ofl and Diessd O!

*238. Shrimatl Jyotsna Chanda:
Shri K. N. Pandey:

Will the Minister of Petroleum sad
Chemicals be pleased to state:

(a) whether the Indian Of1 Cor-
poration propose to export 100,000
tons of furnsce oil and the same quan-
tity of high speed diesel oil to an
American firm in Thailand; and

(b) if so, the foreign exrhangs to
be earned?

The Minister of Planning, Petroleam
and Chemicals and Soclal Welfare
(Shri Asoka Mehis): (a) Ves, Sir.
The quantity of High Speed Diesel Qil
proposed to be exported is, however,
1,70,000 tonnes.

(b) About Rs. 2.88 crores.

Bearcity of Bireptomyein

*238. Dr. M. Santosham: Will the
Minister of Health and Family Plan.
ning be pleased to state:

(a) whethar there is a total scarcity
of Streptomycin in the market;

(b) if a0, the reasons therefor; and

(c) the steps proposed to de teken
to remedy the situation?

The Minister of Health and Family
Planning (Dr, 8. Chandrasekbar): (a)
No, Sir.

(b) ang (c). Do not arise,

U8 Pease Corfe Voluntesrw
*239. Bhyi XK. N, Pandey:

Shri Baburss Puiel:

Will the Minister of Finance be
pleased o state:

(e) whather any State Governmen)
bave recmnily maked for the with-
drewal of Americap Peace-Corpe
Voluntesrs; and
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(b) it so, which State, thg reasons
therefor and the action taken there
on?

The Deputy Prime Minister ani
Minister of Finance (Shri Morarji
Desal): (a) and (b). The Govern-
ment of Kerala has recently reguest-
ed the Government of India to arrange
for the withdrawal of some of the
Americay Peace Corps volunteers
working in that State viz. 28 volun-
teers working in the fleld of poultry
development. It has been ascertained
that the State Government considers
the services of these volunteers are
not very useful. The matter is
under consideration.

Prices of New Drugs

*240. Bhri Indrajit Gupta:
Shri ¥ashpal Singh:
8brf 8. 0. Samanta:

Will the Minister of Petroloum zsnd’
Chemieals be pleased to state:

(a) whether the question of deter-
mining the prices of new drugs has
bean considered by Government; and

(b) 1 so, the decislon taken there-
on?
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Income-Tax Refund Caves Pending
in Gerskhpur Divisjon
1087, 8hri Ranjit Singh:
Shyi B. 8, Sharma:

Will the Minister of Finance be
Ppleased to state:

(e} the number of JIncome-tax
refund cases pending at present in the
“Gorakhpur Division; and

(b) the causes of delay in finalix.
dng such casea?

The Deputly Prime Minister and
Minister of Finanoe
Desal): (a) and (b).

will be inid on the Table of the House
a5 soon as it is received.
Pablie Secter Projocts

1088. Shri Baburao Patel:
Sbri Fremn Chand Verma:

Written Answers JUNE 1, 1987 Writtan Answery a3

34
Government”, The Annua]l Report
for the year 1904-65 was laid on the
Table of the House on the 24th March,
1866. The Annusl Report for 1905-86

problemsg in each case.

Trippie Vaccine

1080, Shri Baburao Patel: Will the
Minister of Health apd Family Fian-
ning be pleased to state:

(a) the number of children inject-
ed with the Tripple Vaceine In the
country so far;

(b) the number of deaths caused by
the Tripple Vaccine;

(c) the side and after effects thevre-

(d) the number of children report-
ed suffering from other side and after
offects;

(e} the town and fastories whem
Tripple Vaccine is manufactured;
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Subsidy for Rellef Works in Scarcity
Arcas

1080, Shri Virendrakamar Shsah:
Will the Minister of Finance be pleas.
ed to state:

(a) whether Government give sub-
sidy for relief works in different scar-
city Statea;

(b) how much subsidy was given
by Government in 1965-66 and 1966-
687; and

{c) how much subsidy was given to
the Gujrat BState during the above
period?

The Deputy Prime Minister and
Minister of Finance {(Shri Morarji
Desai): (a) Yes, Sir.

(b) Mo subsidy waa given by the
Government of India in 1985-66 for
scarcity relief works. The assistance
given in that year was in the form of
loans only. The subsidy given in
1966-87 for the purpose is indicated in
the table below.

(Rs. in crores)

Siare Amount
1. Andhra Pradesh . . . o-s50
2. Bihar . . . 200
3. Gujarst 053
4. Madhya Pradesh . . 1.48
5. Mahsrashtra . . 3-50
&. Mysore . . . 75
7. Orissa . . 2:59
8. Rejasthen . .~ . 278
ToTAL . 14°13
(¢) The given to Gujarat
State during 1 ang 1966-67 was
Rs. 0.33 croves.
801 (Al) LED—3.
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Gandak Project
1091. Shri Virendrakumar Shah:
Dr, Ranen Ben:
Shri Madhu Limaye:

Will the Miruster of Irrigation and
Power be pleased to state:

(a) the reasons for not completing
the work on Gandak Project so far
which was initiated during the
Second Plan;

(b) the steps taken to speed up its
execution at an early date; and

(c) the amount earmarked for this
project for the year 1967-68?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) The pro-
ject wag sanctioneq in 1962. The
barrage was originally expected to be
completed by June, 1967. But due to
the set-back caused by the un-expect-
ed early floods in 1966 which damaged
the coffer dam and by the vollent gale
in May, 1986 which uprooted the con-
struction colony and electrical instal-
lations, the Barrage is no scheduled
to be completed by June, 1968.

(b) The progress of works on the
project is being reviewed periodically
and a close watch is being kept there.
on. Difficulties in regard to procure-
ment of Cement, Stee] etc. having
now been overcome it is felt that the
construction work will proceed ac-
cording to schedule.

(c) An amount of Rs. 13 crores has
been included in the Central Budget
for this project.

Aid from U.S.8.R.

1092, Shri Eswars Reddy: Will the
Minister of Finanoe be pleased to
state:

(a) the amount of loan so far re-
ceived by India from the USSR,

(b) the rate of interest charged oa
these loans; and

(c) the total amount so far repaid
by way of principal and interest?

e e
P D L -

SR T
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The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): (a) U.S.S.R. has so far extend-
ed eight credits of the total value of
Roubles 1225.36 million.

(b) 24 per cunt per annum.

(c) The total amount repaid uplo
i-3-1967 by way of principal and in-
terest comes to Roubles 123.33 million
and Roubles 45.26 million respectively.

Forelgn Private Business Investments

1093, Shri Eswara Reddy: Will the
Minister of Finance be pleased to lay
on the Table a statement showing the
total amount of forecign private busi-
ness investments in India as on the
3ist March, 1987, with country-wise
break-up”?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): A statemen showing the coun-
try-wise break-up of foreign business
investments as at the cnd of March.
1965 is laid on the Table of the Lok
Sabha, This infoimation regarding
actual investments, which has been
collected by the Reserve Bunk by
conducting specixl surveys. is the
latest available. However, country-
wise fijgures of forrign  irvestments
approved dur:in~ 1975.46 snd 1966-67
have becn added to this statement.

Statement
e ‘Re.crores;
Name ofthe Asatthe Approvsl
country end of
March 1955-66 1966-67
106§
Canada o . :o_ﬂ; . _, . .
France P 197 09y o6
Germany (West) 245 25 s
Italy 14'2 o6 10
Japan . 13-4 1-4 28
Switzerland : 182 01 o1
Sweden . Wex s o4
U.K. s29°3  13°3 48
U.S.A. 193 2 12°7 16-0
Others 1046 38 11-5
ToraL 9358 355 387
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Handicapped Children
1054, Shri 8. C. Jha: Will the Minis-

ter of Soclal Wellare be pleased to
state:

aa38

(a) the present statistica of the
handicapped children, specially deaf
and dumb children, in the country;

(b) the number of schools for the
handicapped children in the country;
and

(¢) the number of teachers in those
schools?

The Minister of State in the Depart-
ment of Soclal Welfare (Shrimati
Phulrenu Guha): (a) No reliable data
are available. It is, however, csti-
mated that the number may be—

1i) Blind 4.39 million”
(ii) Deat 1 to 1} million®

(ii1) Orthopeadicaliy handicapped
4 Lo 5 million®

(iv) Mentally retarded children

13 to 2 million

*A sizeale part of this population
may consist of children.

{b) According to the information
available with the Deptt, there are
117 schools and other institutions for
the blind, 73 for the deaf. 24 for the
orthopaedically handicapped and 351
for the mentally retarded.

f¢) his information is not avail-

able.

Abolition of ‘Devadasi’ System In
Mysore State

1095. Shri Siddayya: Will the Minis-
ter of Soecial Wellare be pleased to
state:

(a) whether any survey was under-
taken by the official or non-officlal
organisations to study the Devadasi
sysiem prevailing in several Districts
of Mysore State;

(b) if so, the results of the survey;
and )
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(c) the measures taken or proposed
to be taken by the Central and State
Governments to abolish it?

The Minister of State in the Depart-
ment of Social Welfare (Shrimati
Phulrenu Guha): (a) to (c). The in-
formation is being collected and will
be laid on the Table of the louse.

Central Harijan Welfare Board

1096. Shri Siddayya: Will the Minis-
ter of Social Welfare be pleased to
state:

(a) whether the term of the Cen-
tral Harijan Welfare Board has ex-
pired; and

(b) it so, whether it has been re-
constituted?

The Minister of State in the Depart.
ment of Social Welfare (Shrimati
Phulrenu Guha): (a) The term of the
Central Advisory Board for Harijan
Welfare ecxpiied on the 31st March,
1967,

(b) The guestion of re-constituting
the Board 15 under consideration,

Hostels for Scheduleg Caste Girls

1097. shri Siddayya: Will the Minis-
ter of Soclal Welfare be pleased to
state:

Phuirenn Guba): (a) and (b). The re-
quired information is given below:—

(Rs. in lakhs)
Name ofthe Amount Amount No. of
State/Union allotted  Spemt hostel
Terntory . n(&:gx:&)
I. Assam G54 0-54 2
2. Bihar . o114 o014 H
3. Gujarat c-60 0-60 4
4. Kerala . C-20 o 1c 1
5. Moharashira  c©-45 045 1
6. Orissa /RS 51 c-1% 1
7. Rajasthan . o4« G 45 3
& Wost Bengas 1y, | 10
ToTaL .oars2 314 23

luclusion of General Insurance in
Public Sector

1098. Shri Dhirendranath;
Shri Sidheshwar Prasad:
Shri Hukam Chand Kachwai:
Shri Ram Singh Ayarwal:
Shri D. C. Sharma;

Wil' the Minister of Finance be
pleased to state:

(a) whcther therc is any proposal
for inclusion of General Insurance in
the publiec sector; and

(b) if so. how much business is at
present in the public sector?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) and (b). The General In-
surance business in the Public Sector
is being transacted by the Life Insu-
rance Corporatiorn of India and ils two
subsidiaries, viz., The Oriental Fire
and General Insurance Company Limi.
ted and the Indian Guarantee and
General Insurance Company Limited.
The figures of the gross premium writ-
ten direct and the net premium in-
come written by these three insurers
for the three classes of business viz,
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Fire, Marine and Miscellaneous

are
given below:—

Written Answers JUNE 1, 1987

(In lakhs of rupees)
Fire Marine Mis- .Total

cella-
Gross  direct
. 100 26 638 1,21
Net . 3 ] 3 213
income 426 250 622 1,298

NoTe:The figures of the Life Insurance
Corporation of India relate to the financial
;::ending;ut.Much.z while those

the other two insurers relate to the caten-
dar year 1965.

Overdraf; by States

1089. Bhrl Sexhiyan: Will the Mini-
ster of Finance be pleased to state the
posgition of overal. overdrafts drawn
from the Reterve Bank of India by the
varlous States as on the lst March,
1987 and as on date?

The Deputly Prime Minister and
Minister of Finance (Skri Morarji
Desal): In view of the banker-consti-
tuent relationship between the Re-
serve Bank and the States, details of
the transactons between them cannot
be divulged.

Al given to States

1198. Shri Sezhiyan: Will the Minis~
ter of Finanee be pleased to gtate:

(a

-

the State-wise data of the aid

Assistance
Tt o
Plan

Andhrs Pradesh §5-35 70-0%
Assam - 49'sc 870
Bihar 20-00 1-9§
Kerala 43-22 f
Madras 8- 00 .-
Madhya Pradesh 23-50 12°3§
Mysore 11-00 15-6%
Orissa . 16-50 12-70
Punjab . 400 ..
Rajesthan . 5375  27°95
West Bengal 1-00 ..

285:72 149-2%

2. Of the assistar.ce given during the
Third Plan perivd, Rs. 218 crores ap-
proximustely were recovered upto last
year along with Rs. 41.25 crores out
of asgsistance given in 1966-67.

3. Informatiop 1n respect of the First
and Second Plan periods is being col-
lected.

Lathyrus Sativa

1101. Shri Baburac Patel: Will the
Minister of Health aid Family Plan-
ning te pleased to state:

(a) whether Government are aware
of the afflictions caused by masoor
day (Lathyrus Sativa) in the coun-
try; and

(b) the number of cauves of para-
lysis that have been reported fromm
States where masoor day is grown?

mmamml’:—‘m;
Planning (Br. 8. Chandravekbar): (a
The Hindi equivslent for ‘Lathyrus
Sativus” iz Kesari or Khisari Dal and
NOT Masoor Dol. Excessive consum-
pticn of Kesari dul leads to Iathyrism,
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is., spastic peralysis of the lower
limba.

(b) Tac inlorniation is being collect-
ed and w1l be Jaid on the Table of the
Sabhs in due course.

B.C.G. Vaccination

1192, 3hri Baburas Patel: Will the
Minister of Health and Family Plan-
ning bz pleased to state:

(a) the total number of B.C.G, Vacci-

nations done in the country so far,
year-wise;

(b) the number of persons who suf-
fered from the after-effects of BCG.
vaceine;

(¢) the nature of after or side effects
of the B.C.G, vaccine;

(d) the number of deaths caused by
B.CG. so far;

(e) the reasong therefor; and

() the stepg taken by Governmeat
to counteraet the after-effecty of
B.C.G.?

The Minister of Health and Family
Planning (Ur. 8. Chandragekhar): (a)
The required imformation is given
in the attachej siztement.

(a) and (c). No major complications
have uien reporied Only in 2 to 3
per cenl caser, con.plaints were made
about delay in the healing of the ulcer
at the vaccination site, keloid formna-
tion, iarger u'era than expected and
enlargenient of glsnds in the area of
drainage. These afier effects disap-
peared subseguentily. .

(d) None.

(e) Does not arise.

{f) No special measures are neces-
wery. Proper :uprrvision to ensure
production of potent vaccine and good

technique of veccination are insisted
upon,

STATEMENT

B.C.G. Vasccinations ed
ormed year-wise

1549 1o , 1967,
Year B.C.G. Vaccination
(In Lakhs)
1949 1-76
1950 6-35
1951 i3 8
1952 21-
1953 38.57
1954 . . 6555
- A &%
A e
. - 70-
1959 . . “.g;
1960 . . -
= 24
. - o”
e . ¥
e . B
1967 (January to April) 20°88°
1009°332

*Figures for January 1o April, 1967 ere

Loan to Co-operative Spinsing Mille

1103. Bhriy G. C. Dixit: Wil the
Minister of Finanee be pleased to
state:

(a) whether it is a fact that the
Industrisl Finance Corporation
India has expressed its inability to
give block capital loan to Cooperstive
Spinning Mills;

(b) if 30, the ressons therefor;

(Bhri  Mararfl
Desal): ta) to (c;. The Industrial Fin-
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ance Ccrporition of India has not
placed ey embergo om consideration
of applications for financial assistance
from the Cocper:tive Sector in  the
textile irduvitry, but has had to slow
down 1he processing of fresh applica.
tions in wview of the very difficult re-
sources jualtion in the context of
heavy demsnds mads on it from ot’ :
priority irdustries as well. Govern-
ment wili. hewever, endeavour to pro-
vide the Corpcration with resources
to ithe extent possible for its owverall
operatiors.

(d) According to the existing pat-
tern of Central assistance to States
for development of handloom indus-
try. loans may be given by the Cen-
tral Government to the Siates for
participation in the share capital of
cooperative spinning mills. The ex-
tent of such assistance js limited to 517
of the paid share cupital of the co-
operative spinning mills. In addition
to the State participation upto 51% in
the ghare capital, assistance by way of
loan to the extent of 25% of the total
value of share is also granted to the
individual members of handloom and
other cooperative societies and wor-
kers of the mills to become share
holders of coopcrative spimming mills.

The question of enhancing the State
participation in the share capital of
co-operative spidning mills from 51%
to the extent of 75% to 80% is also en-
gaging the attention of the Govern-
ment in the Ministry of Commerce.

Cos; of Answering Questions in
Parliament

1104. Shri S8, R. Damani: Will the
Minister of Finanve be pleased ‘o
state:

(a) the amount of expenditure in-
curred on every question thai is ans-
wered in Parliament; and

(b) whether the cost of anawering
a question has increased during the
last ten years?

Written Answers JUNE 1, 1987
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The Deputy Prime Minister apd
Minister of Floance (Shri Morarji
Desaly: (a) The effort involved in
answering a question varies with the
nature ¢f the question. No scientific
study of the 2verage cos’ involved in
answering a question has been made
and such a study will be difficult. In
1230, an 2 owermg & quostion on a
similar subject, a rough and ready
‘igure of Rs. 6J as the cost of answer-
ing a question had been indicated,

tb) The crawer is in the affirmative
in vizw of the general increase in
wages including over-time and also
be~mnee f the number of copies of
the .epiy ond translation to be fur-
unishad.

Orders of Ministries with
Bengal Indusiries

1105. Dr Ranen Sem: Will the Min-
ister of Works, Housing and Supply
be pleased to state;

(a) whether it is a fact that Minis-
triey are now placing fewer orders
with the Bhartiva Eleciric Works
Limited, Metal Box Limited, Braith-
wate Kulti Iron Works and other Engi-
neering works in West Bengal; and

West

(b) if 0. the reasuns inerefor?

The Misister of Works, Housing and
Supply (Sbri Jaganatha Rao): (a)
and (b). The indentors assess their
requirements of stores and place their
indents on the Directorate General of
Supplies and Disposals, The Directo-
rate General of Supplies and Disposals
invite tenders. Orders are placed
on the firm which has quoted the most
cconomical price, and has offered to
supply the store of right quality con.
firming to the specifications by &
guaranted date of delivery. No sepa-
rale statistics are kept of orders plac-
ed on individual firms. Purchases are
made in the most economical manner
and in accordance with the definite re-
quirements of the public service.
There is therefore no special reason
for placing fewer orders on the Indus-
tries in West Bengal
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Medical Oollege at Pondichesry

1108, Shri 8.

K. Sambandhan:

‘Will the Minister of Health and Family
‘Planning be pleased to state:

(a) the number of Professors and
Additional Professors in Medical Col-
loge at andid!em; and

(b) when and how these Professors

were appointed?

The Minister of Health and Family

Planning (Dr. 8.

Chandrasekhar):

(a) The number of Professors and
Additional Professorg is- 12 and 2 res-

pectively.

{b) Designation
of the pusts

Prof. of Anatomy

Prof. of Physiology

Prof. of Pharma-
vology -

Prof. of Preventive
and Social Me-
dicine

Prof. of Medicine
{Unit 1)

Prof. of Surgery

Prof. of Mid. &
Gynse - .

Prof. of Mid &
Gynse - -

Prof. of Pacdiatrics

Prof. of EN.T.
Prof. of Biochemis-

Prof. of Biology

Addl. Prof. of Me-
dicine (Unit I1)

Addl. Prof. of Sur-

When

How
appointed i
(By re-
cruitment
through)

310-4-1989 U.P.S.C.
26-3-195¢ U.P.S.C.

26-9-1961 U.P.S.C.

s-7-1962 U.P.S.C.

31-7-1965 U.P.S.C.
16-10-1965 U.P.S.C.

6-4-1965 U.P.S.C.

6-4-1965 U.P.S.C.
27-3-1 -
7-3-1967 Depant

Promo-
tion Com-

mutice
17-4-1967 Do,

26-7-1962 U.P.5.C.
7-11-1966 U.P.S.C.

29-3-1966 U.P.S.C.
14-1-1967 U.P.S.C.

v o Wiy
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(a) whether there is any propoeal to
associate experienced businessmen and
techniciang in the private sector with
the public sector undertakings in order
to avail of their matured busines
experience; and

(b) if so, the nature thereof?
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Export Duty en Pepper

1111, Sty D, C. Sharma: win
the Minister of Finance be pleased
to state:

(a) whether the guestion of reduc-
ing the export duty on lighter varie-
tues of pepper has been considered;
and

(b) if so, the result thereof?

The Depuiy Prime Minister and
Minister of Finance (Shri Morarji
Desal): (a) Yes, Sir.

{b) As a resull of consideration of
the question, the rate of export duty
on lighter varieties of black pepper
known as ‘light pepper’ and ‘pinhead
pepper’ was reduced from Re. 1.25 per
kilogram to 90 paise per kilogram
and 50 paise per kilogram, respecti-
vely, vide Ministry of Finance (De-
partment of Revenue and Insurance)
notification No. 5-Customs dated the
3rd February, 1967.

Data Supplied by National Sample
Survey

1113. Shri X,  Aniradbkan:
Shrj Vishwanatha Menon:
Shri K. M. Abraham:
Shrimati Suseeis Gopalan:
Shri Umanath:

Bhri P. P. Esthoge:

Will the Minister of Planalng be
pieased to state:

(a) whether it is a fact that the
Planning Commission has made little
.use of the data supplied by the Nation-
sl Sample Survey; and

(b) if so, the reagons therefor?

The Minister of Planniag, Petroleum
and Chemicals and Gocial Weifare
(Shrl Aroka Mehia): (a) No, Sir.
Planning Commission has been making
use of NSS data. A note giving ex-
amples of such use js laid on the Table
of the House, [Placed in Library. See
No. LT-490/67].

(b) Does not arise.

Financial Assistance for Relief work
in Bihar

1114. Shri Virendrakumar Shah:

Will the Minister of Finance be
pleaged to state:

(a) whether it is a fact that the for-
mer Chief Minister of Bihar was
assured of famine relief funds to the
tune of Rs. 30 crores;

{b) whether the present non-
Ministry

(c) it so, the reasons therefor?

The Depnty Prime Minister and”
Minister of Finance (Shri Morarfi-
Desai): (a) No assurance for a speci-
fic sum of thiz order was given; the
State Goverrnment were, however, as-
sured of the maximum possible finan.
cial assistance for the relief opera-.
tiona.

(b) No, Sir.
(c) Does not arise,

Alotment of Land for National Ranges-

1115, Dr. Earni Singh:
Shrimatj Nirlep Kaur:

Will the Minister of Werks, Housing
and Supply be pleased to gtate:

(a) whether jt ia a fact that the
National Rifle Association of India has

years to build national ranges for the
promotion of civilian rifle training and
terget ghooting; and

(b) the remsons for not granting the
land so far?

The Deputy Minister in the Minis-
try of Works, and Supply
(Shri Igbal gingh): (a) and (b) h
September, 1962 Government bad al-
lotted to the National Rifle Association
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structures on thiz land which were
not permissible under the Master Plan,
this allotment was cancelled in Janu~
ary, 1865,

An alternative site measuring about
90 acres on the Ridge near the Palam
Airport, North of the Palam-Mehrauli
Road was thereafter offered to the
Association by the Delhji Administra-
tion, but the Association wanted it free
of cost, which could not be agreed to.
Subsequent)y. the Association themsel-
vas decilined the offer of the gile, as,
according to them, it was too far from
the city.

The Delhi Administration have re-
cently, with the approval of the Delhi
‘Development  Authority. selected
another site measuring about 10 acres
in the ‘green’ area across the river
Yamuna for the location of an Urban
Rifie Range by the National Rifle As-
sociation of India. This site was offe-
red to the Association on 25th April,
1967 and they want to see it.

Colonies for Scheduled Castes and
Scheduled Tribes in Delhj

1117. 8hri B. 5. Vidyarthi: Will the
Minister of Social Welfare be pleased
to state:

(s) whether there is any proposal
for the construction of colonies for
the Scheduled Castes and Scheduled
Tribes people in Delhi during the cur.
Tent financial year;

(b) if so, the details thereof; and

{(c) the total amount sanctioned
during the above period?

The Minister of State in  the De-
partinent of Social Welfare (Shrimati

Phulrenn Guba): (a) There is no
such proposal under the Backward
Classes Sector.

(b) and (c¢) Do not arise.

Written Answers JUNE 1, 1967
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New Modioal Colleges in Delhi

1118. Shri R, 8. Vllﬂlill- Wm
the Minister of
mym,uphmdtomw

(a) whether Government propose to
open some more Medical Colleges in
Delhi; and -

(b) if s0, the time likely to be taken
for the finalisation of the proposal?

The Minister of Health and Family
Planning (Dr. § Chandrasekhar): (a)
and (b): There is no proposal at
present to open any new Medical Col-
lege in Delhi.

faeterry war Yooy fawt &
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(7) siic (w). soceie & oY
e fwy -foelt e T o
Wi woered Prerode w2

Avoldance of Double Taxation

1120. Shri §. R. Damani:
Shri M. Sudarsanam:

Wil the Minister of Fipanoe Le
pleased to state:

(a) whether any agreements for
avoidance of Double Taxation between
India gnd Foreign Countries have
been concluded during the year 1966-
67; and

(b) if so, the details thereof?

The Deputy Prime Minister and
Minister of Fimance (Shri Morarji
Desal): (a) Yes, Sir.

(b) During the year 1966-67, a com-
prehensive agreement for the avoid-
ance of double taxation of income was
<oncluded between India and Greece.
The agreement is based on the prin-
clples followed by India in similar
Agreemunts with several other coun-
tries. It provides, in substance, that
the country where the income ariscs
will be primarily entitled to tax that
income and the country in which the
taxpayer is resident will not charge
tax on such income, although it may
take it into account for the purpose of
determining the rate at which tax is to
be charged on the taxpayer's other in-
come. In India, the agreement will
be effective for the assessmen! year
1964-65 and later years.

aweam ¥§ Rt
11231 @t gy wew
w e gt sfcoe fedee

sl ag word o g w40 fs

(%) w1 mIeT W A
wewre grar dare fed mY o faias
# wrrerd § f famt Qi &

wwr fafpmr sonfadt & sorersx
qA W Igwew & e

(w) afz gi, at s 7T W7
faare wr amad & A ¥hw e
qurafor w3k ¥ & ?

wreew mwr qficare ey st
(w1e shafy werdiwe): (¥) T
FORTT F guar Ari o€ & WY I awr-
AT 79T 929 97 v fear amom

(=) wredm fafeem  agfagi
#1, fomii grgrddr ot mifier &, oF
¥+ ofraz rqrfm w3 w1 faare
g2 1 swnfaa ofeer *r eqear &
Fod O #1977 a7 & TR WTew &
frgvor Aarv w7 & falr ow wffr
FAE AT W1}

Roby Insurance Co.

1122. Shri Madhn Limaye

Shri §. M. Banerjee
George Fernandes:

Dr. Ram Manohar Lohia:

Will the Minister of Finance be
pleased to refer to the reply given to
Unstarred Question No, 2247 on the
24th November, 19668 and state:

(a) whether the Income-tax autho-
rities have in the course of their as-
sessment of the Ruby Insurance Co.
found any evidence of their connee-
tion with the Birla Group;

(b) whether the Commissions have
been appropristed by the Company
on the Insurance business of the Birla
Group in an irregular manner; and

(c) if so, the ~>tion taken against
the Company under the various laws
in force?

The Deputy Prime Minister and Min-
ister of Finance (Shri Morarji Degai):
(a) Yes, Sir.
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(b) No irregularities have been
noticed in this respect.

(c) Does not arise.
Mis, Beckey Grey

arg November, 19668 and state:

(a) whether the Central of
Excise and Customs have since dis-
posed of the appeal preferred by
Measrs, Becker Grey, the
Company of Messrs. Bird and Com-
pany against the adjudication order
in the matter af under-invoicmng and
foreign exchange laws violation;

(b) if s0, whether the fines/penaltieg
were reduced/enhanced/confirmed by

(c) the final penalty/fine recovered
or recoverable from the firm?

The Deputy Prime Minisler and
‘Minister of Finance (Shri Morarji
Desal): (a) Yes, Sir. The appeal re-
ferred to in answer to the question on
the 3rd November, 1068 was decided
by the Board on the 13th March, 1067.

(b) The penalty of Rs. 20 lakhs was
reduced to Rs, 10 lakhs,

(c) The penalty ssmount of Rs. 10
lakhs hgs been realised in full

(a) whether sny data in respect of
the comparative remittances by Over-
seas Indisn Nationals (UX, and othar
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countries) to India has gince Deen
collected;

(b) the methods|modus operand{ of
people/Brms who indulge in vnoutho-
rised transaclions and deprive Gove
ernment of the valuable foreign ex-
change; and

(c) the efforts made by Govarument
to unearth there rackets?

The Depuiy Prime Minister and
Minister of Finance (Shri Morarji De--
sal): (a) From the available balance
of payments data, it is not feasible to-
enll’::t information separately about
inward remitances made by
Indian nationals in the UK. and other
countries to India.

(b) Comrmon methods adopted are
over-invoicing of imports, under-in-
voicing of exports and compensatory
Payments to finance unauthorised tran-
sactions,

(c) Cuctoms, Directorate of Enforce-
ment and the Reserve Bank are keep-
ing a constant vigil and further investl-
gation is undertaken on receipt of any
information relating to violation of the-
regulations.
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Fire in Rudrasagar Ol Well

1124. Shri Indrajit Guptia: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether large consignments of
Barytis powder were requisitioned
from the Oil and Natura] Gas Com-
mission’s Port Canning Project last
January to help in fighting the Rudra-
sagar oil-well fire;

(b) the number of railway wagons
indented for this purpcee;

(c) the number of wagons made
available and the number of them
actually despatched with Barytis
powder from Port Cemning to Sib.
.sagar;

(d) the total aemount of freight
payable on this account and total value
of Barytis powder despatched; and

(e) whether there was any delay in

(b) Fifteen.
(c) Five wagong were actually made
awellable and despatched.

{d) ‘(i) TFreight charges paid—
Rs. 48,885.00,

.

(ii) Value of Barytis Powder
-—Rs, 12,718:00.

(e) No.

Satellite Towns mear Defhl

1127, 8hri Abdul Ghani Dar: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether it is a fact that there
is a under consideration to

bad in view of growing population in
Pelhi; and

(b) if 30, the details of the scheme

for develSping these statellite towns?

and Palwal are intended to be deve-
loped as ring towns in order
lease pressure of population in Delhl
(b) The development of these towns
except Narela js the responsibility of
the respective Stale Governments.
for Ghaziabad,

(a) whether i* is a fact that salaries
of Commissionere of Income-tax have
recently been increased;

(b) whether it is alsoc a fact that
salaries of lower staff in the Income-
tax Department have not been incress.
ed; and .

(c). if s0, the reasons
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The Deputy Prime Minister and
Minister of Finangs (Shri Morarji
Desai): (a) Yes, Sir: The zcale of pay
of Commissioners of Income-tax was
revised from Rs. 1800-100-2000 to
Rs. 1800-100-2000-125-2250 in June,
1963,

(b) Yes, Sir.

(c) The gcale of pay of Commis-
sioners of Income-tax was raised in
view of the greater responsibilities
shouldered by them and to bring it at
par with the scale of pay for other
similar top posts in other Departments
under the Government. The scales of
pay for lower staff were fixed on the
recommendationg of the 2nd"¥ay Com-
mission and are common to other
similar posts in other Departments
under the Government,

Policles issued by Sun Life of
Canada

1129, Shri Jyotirmoy Basu: Will the
Minister of Fimance be pleased to
state:

(a) whether it is a fact that Policy
Nos., 57039 to 3154134 issued by the
Sun Life of Canada contained a condi~
tion about curremcy in which it is
payable;

(b) if so, the details thereof; and

(¢) whether it is g fact that if the
claims are met under the conditions as
stipulated in the face of the policies,
the Life Insurance Corporation will be
required to pay much more than the
usual amount?

The Depuly Prime Minister and
Minister of Finance (Shrj Morarji
Desal): (a) and (b). Until the middle
of 1932 the “Sun Life of Canada” is-
sued in India policies containing a
clause reading as under:—

“All amounts payable or receiv-
able hereunder shall be paid at
the Compeny's office in the city
of in lawful money cur-
rent in India of present weight
and fineness.”

JUNE 1, 1967

Written Answers 2262

(¢) Life Insurance Corporation has
taken legal advice on the above
clause. A to this advice the
Corporation i under no obligation to
pay anything more than the amount
expressed in the policy. The L.1.C. has
accordingly not made payment in ex-
cess of the face value in respect of
policy which matured after itz con-
stitution. A payment jn excess of the
face value of the policies was made
only in one case but well below the
full extent of the excess amount of
claim and that was done in consulta-
tion with Sun Life of Canada for
policies which had matureq earlier.

Drinking Water Supply for Madras
Chty

1130, Shri Sexhiyan: Will the Minis-
ter of Health and Family Planning be
pleased to state:

(a) the progress made so far to pro-
vide adeguate supply of drinking
water to the city of Madras;

(b) the provision made for this
purpose in the Fourth Five Year Plan;
and

(r) the time schedule drawn for
implementing the scheme?

The Minister of Health and Family
Planning (Dr, 8. Chandrasekhar):
(a) to (c). The infurmation required
in parts (8) and (c¢) is being collected
from the State Government and will
be laid on the Table of the Sabha
when received.

As regards pary (b), it may be
stated that the Fourth Five Year

Plan hag not been finalised so far.

Gujarat Petro-Chemical Complex

1131. Shri Virendrakumar Shah: Will
the Minister of Petroleum and Chemi-
eals be pleased to state:

O e Gaparet  pee-cheroloat
size of the

complex is proposed to be reduced by
substantial amount; and
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(b) it so, the reasons therefor?

The Minister of State in the Minis-
try of Petroleum and Chemioaly and
of Planning ang Social Welfare (Shri
Raghu Ramaiah): (3) and (b) No. pro-
posal for the reduction in size of the
Gujarat petro-chemical complex is un-
der consideration of Government,

Rate of Electricity supplied tg Alumi-
niagm Corporation in Mirzapur (UP.)

llu.lln'ls.ll.llum'jee:
Shri Madbu Limaye:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is 4 fact that the
rates of electricity supplied to the
Aluminium Corporation headed by
Birlas in Mirzapur District is far less
than that supplied to the peasants in
that area;

(b) if so, the reasons therefor; and

{¢) the steps taken to have uniform
rates?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes.

(b) The reasons for the difference in
rateg applicable to the Aluminium
Corporation and to the agriculturists/
peasants in the area lieg in the fact
that the former collects the entire
power supply at the 132 KV bus bars
in the Rihand Power Station at a high
load factor of 90-95 per cent. On the
other hand, power Supply to agricul-
turists/peasants js made at 400 voits
ang at a low load factor of 15 to 20%.
The power supply at low voliage
necessitates additional capital jnvest-
ment on high tension transmission,
distribution gtep-down substation, low
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not feasible, the question of evolving
& more uniform pattern in the tariff
rates is under consideration of the
U.P. State Electricity Board.

Fertllizer plant at Kanpur
1133. Shri 8. M. Banerjee:
Shri Madhu Limaye:

Will the Minister of Petrolenm and-
Chemicals be pleased to refer to the
reply glven to Unstarred Question No.
152 on the 2nd November, 1966 and
state:

(a) whether a fertilizer plant at
Kanpur has since been established;

(b) if not, the reasons for the delay;
and

(¢) whether this plant is likely to
start production during the Fourth-
Plan?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Social Welfare (Shri
Raghu Ramaiah): (a) No.

(b) The licence for the establish-
ment of the project was issued only
in March. 1968 and the party is at
present negotisting with LF.C. for
financing the project.

(c) Yes. It is expected to start pro—
duction in 1970-71.

AONT ST & ATHE

1134. st witer fayg :
ot JwT W W
a7 faw WAt 30 W, 19067 ¥
warvifed wvr w&aT 187 & IUT &
H¥aeW | qg FATY Y g9 w4 fw
(%) w1 ¥ wiw oA A
TEET NI GA7EY ATRWT & AL F
o wiw gl w7 A ;9%

(w) afe g, @ NN safel.
Sfrgwedar ok & ?
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yesreny sl owr fowr sl (o
wrawh wk) : (7) 0, T

(w) o7 ff wff 9547
‘Curiallment of Wasteful Expeaditure

The Prisag Minister and
Minisier of Flaance (Shri Morsr)
DPesal): (a) and (b). The question of
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at this stage to indicate tha likely
savings.

Income-Tax Commission Circle for
Orisss

1136. Bhrl P, K. Deo:
Shri K. P. Singh Deo:
Shri Dhirendranath:
ﬂlmm

Will the Minister of Finance be
Pleased to state:

(a) whether any rebresentation has
been made to open a separate Income-
tax Commission circle in Orlssa;

(b) if so, the action taken thereon;
and
(c) the Incomgrtax receipts and the

mummmum
to those in Assam, Rajasthan

having substantially
venue potentia] need prior attention.

(o) The rdquired information for
the year 1966-87 is as follows—

tions from mcome-tax & for disposal
Cortporation Tax
(Rs. Lakha)
Orise 3:268 60,466
Ansm 494 1,535,688
Rajesthen E 3 1 1, THIST
Kernla 10,08
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Smaggling of Watches

1139. Shri Bam Kishan Gupta: Will
the Minister of Finante be pleased to
state:

(a) whether it is a fact that the
smuggling of watch® is on the incre-
are; and

(b) if so, the steps taken to check
smuggling of watches?

The
Ministey of Finance (Bhrl Merarji
Desal): (a) Cases of asmuggling of
watches into India continue to occur.
It ts, however, not possible to say on
the ‘of available informmtion that
watch smuggiing is on the increase,

ant M'mtoeheek smuggling

and aircraft, patrolling of vulnerable
sectiong of the coastline and land
frontiers and launching of prosecution
in suitable cases in addition to im-
position of heavy penalties under the
Customg Act and confiscation of con-
trabang in departmental adjudications.
In the field of legislation, the Customs

(b) the details thereof with parti-
cular reference to building new dwel-
ling units for the rising population of
the metropolis;

(c) how the increased demand for
water and eleciricity will be met; amdd -

(d) the yource from which fundg for
the entire scheme will be earmarked?-’ -
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provision
Development Act, 1957.
(c) Does not arise.

(d) The Master Plan is being
plemented by the various authorities
concerned either from Plan funds or
from other normal sources

Dhobies in Ministers’ Bangalows in
New Delhit

1142. Shri Eanwar Lal Gupta:
Shri R. 8. Vidyarthi:

Wil the Minister of Works, Housing
and Swpply be pleased to state:

(a) whether Government are aware
that the bill for water and electricity

(b) if so, the particulars of. such
bungalows; and

(c) the steps taken to check this

Ministers’ Bungalows are occupied
Dhobies. It has been decided that
from the 1st April, 1967 the charges
for the electricity and water consum-
ed in the servant quarters attached to
‘Ministers' Bungalows will be treated
ng expenditure op private account and
adjusted against the free voluntary
limit of Rs. 2400 per annum,

(b) Information is not readily avail-
mble,

{c) Does not arise.

uu‘(.um) Written Answers 2270

try of Works, Housing and Supply
(Shri Igba) Singh): (a) and (b). Ac-
cording to the survey conducted in
June-July 1860, about 50,000 families
were squatting on Government and
public lands jn Delhi. These families
comprise-—

(i) Migratory labour;

(ii) Government servants and em-
ployees of local bodies; and

(iii) others.

Their distribution locality-wise is
not available. A Jhuggis and Jhopris
Removal Scheme has been drawn up
lo provide alternative accommodation
to these families. The sguatters in
categories (i) and (ii) are to be pro-
vided with camping sitesof25 suare
yards and those in category (ii) wiﬂl
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smoking definitely
the throat and intestines;

(b) if so, the steps taken by Gov-

of the health of the pPeople; and
{c) if not, the reasons therefor?

The Minister of Health and Family
Planning (Dr, 5. Chandrasekhar): (a)
The relationship between smoking
and cancer of the throat has not been
definitely proved. though there is a
strong probability of corelation.

Smoking has got little relationship
with cancer of the intestines.

(b) and (¢). The following steps
have been laken by Governmment to
discourage Smoking:—

1. The cbvious steps to stop the
habit of smoking is publicity about
the harmful effects of smoking as
part of the general Health Education
activity. This 15 being done through
the Central Health Education Bureau
and the State Health Education
Bureaux. Guvernment of India have
brought out, inter alia, the following
publications highlighting the dangers
of Cancer and how o detect Cancer
sufficiently early:

(i) Smoking and Cancer.
(ii) T wish I hagd not started Smok-
ing.

(iii) Articles on the subject in
“Swasth Hind” (monthly
bulletin of the Ministry of
Health and l"amily Planning).

Haalth Hazards of Smoking”
. wan brought out In July, 1968,
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(iv) Cancer.

2. The Central Health Education
Bureau hag produced the following
films as g part of the campaign against
Cancer in the country:—

(i) From one Cell.

(ii) Crusade.

(iil) Problem of early diagnosis.
(iv) Save these Lives.

3. The following State Governments/
Union Territory Administrations have
introduced legal provisions against
juvenile smoking:—

(i) Kerala.

(ii) West Bengal.

(iii) Jammu and Kashmir.
(iv) Punjab.

(v) Uttar Pradesh.

(vi) Madhya Pradesh,

(vii) Assam,

(viii) Mysore.

(ix) Andaman & Nicobar Island.
(x) Manipur. -
(xi) Himachal Pradesh.

4. Smoking is banned in cinema
boms/theatre halls/auditoria and
other places of entertainment and in
buses by the following State Govern-

ments/Union Territory
tions:—

(i) Punjab.

(ii} Mysore,

(iii) Uttar Pradesh,
(iv) West Bengal.

(v) Madras.

(vi) Andhra Pradesh.
(vii) Rajasthan.
(viii) Jammu and Kashmir.
(ix) Maharasghtra.

(x) Kerala,

(xi) Gujarat.

(xij) Bihar.
(xiti) Delhi.
(xiv) Himachal Pradesh.
(xv) Manipur.
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5. The Radio Cell of the Central
Health Education Bureau has estab-
lished liaison with All Indiz Radio
and the television centre for stepping
up droadcists and telecasts on sub-
jects of health interest. All India
Radio has started a new series of
talks cailed the “Radio Doctor”
which the first talk on ‘lung disease’
was given on 5th April, 1988. .In this
popular talk it was pointed out that
smoking may cause lung-cancer as
shown by research studies both in
. India and abroad.

Smuggliag between Perslan Gulf and
West Coast of India

1145 Shri George Fermandes:
Shri Madhu Limaye:
Shri J, H. Patel:

Will the Minister of Fimanoe be
pleaged to state:

(a) whether Government are aware
of the existence of smugglers” gangs
that run a daily motor launch service
between the Persian Gulf and Bom-
bay; and

(b) whether any measures ara pro-
posed to be taken to put an end to
smuggling between the Persian Gulf
and the West Coast of India?

The Deputy Prime
Minister of Finance, (Shri Morarji
Desal): (a) The Government are
aware that gangs of smugglers utilise
Arab Dhows, mechanised launches,
fishing vessels etc. plying between
Persian Guif countries and West
Coast, including Bombay for smug-
fling purposes. However, the Govern-
ment have no information regarding
a daily motor launch service operat-
ing between Persian Gulf and Bom-
bay for this purpose.

() The Customs Authorities. and
the Directorate of Revenue Intelli-
Zence, which co-ordinates anti-smug-
gling activities of the various fleld
organisations, are taking all possible
steps to prevent such
* Messures for further tightcning up

sex petrols are under considerstion of
the Government ,

Minister and
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Shri Nadhw Limaye:
Shri J. B, Patel:

Will the Minister of Pilanming be
Pleased to state:

(a) whether & Seminar was held in
Brighton, UK. during the first week
of April, 1987 on India's Fourth Five
Year Plan;

(b) the names of sponsors and prin-
cipal participants in this Seminar; and

(c) the conclusions of the Seminar
and how these conclusions will help
the Fourth Five Year Plan?

The Minister of Planning, Petrolenms
andl Chemicals and Social Waltare
(Shri Asoka Mehta): (a) A Seminar on
India‘'s Fourth Five Year Plan was
held in Sussex, pear Brighton, from
31st March to 3 April, 1967.

tb; The Sussex University. the Ins-
vitute of Developmeny Studies, snd the
Royal Institute of International Aff-
airs, London, jointly sponsored the
Seminar. There were 23—30 partici-
pants of which six were Indians. The
participants were mainly eminent
ecanomists and social scientists, who
have knowledge ang have been tak-
ing interest in  Indian affairs. The
Ministry of Overseas Development and
the Indian High Commission were also
represented. A list of participants 18
enclosed.

{c¢) The main purpose of the Semi-
nar was to revive intelligent and in-
formed interest in and sympathy for
India’s problems. It was not intend-
ed to arrive at any formal conclu-
sions. It was proposed”fG edit the
background papers piepared for the
Seminar in the light of discussions in
the Seminar and In due coufié Lring
these out in the form of a volume with
an introduction added to it.

Some impressions of the Seminar
discussions appeared in the MNow
Statesman’ in its imue of 38.Apeld
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9T under the title “Indin: Less Non-
semme, More Ald" by Micheel Lipton,
who wis one of the active participants
l.\‘lhemlnlr.

List Or PARTICIPANTS

1. Prof. T, Balogh, Prime Minister's
Office, UK.

2. Prof. N. Kaldor, Treasury, UK.

3. Prof. Austin Robinson, Cam-
bridge.

4. Mr. Colin Clark, Oxford.

5. Mir,
UK

Robert Neild, Treasury,

6. Mr. P. P. Streeten, University of
Susrex, UK.

7. Dr. D, Pocock.
Sussex.

8. Dr. J. M, Healey, Keele Univer-
sily,

9. Dr. P. A, R. Layard, London
School of Economics.

10. Dr, David Ovens, London School
of Economics.

11. Dr. J. Mirrleas, Cambridge Uni-
versily.

12. Prot. S, Wells, University of Sal-
ford.

University of

13. My. Michacl Lipton, University
of Sussex.

14. Mr, Maurice Zinkin, Lever Bro-
thers, London.

15. Mr. Andrew Shonfield, Royal
Institute of International Studies,

18. Prof. Daniel Thorner, Paris.

17. Mr. R. Cassen, Overseas Deve-
lopment Ministry.

18, Mr. Hopkins, Overseas Develop-
ment Ministry.

19. Mr. Johp White, Overseas Dave-
Topuaent.

Indian Pgrticipants:

1. Shri Pitambar Pant, Planning
Commission,

2. Dr. K. N. Raj, Delhi School of
Economics.

3. Shri V. X, Ramaswamy, Ministry
of Finanege.

4. Dr. Dharma Kumar, Cambridge
University.

5. Mr, Ashok Parikh, Sussex Ugl-
versity.

8. Mr. K Subramaniam, London
School of Economics.

Seisure of Fereign Exchange st
Falam Abrport

1147, Shri Hukam Chand Kachwal:

Shri Ram Singh Aysrwal:
Shri ¥. 8. Kushwah:

Will the Minister of Fimance be
pleased to state:

(a) whether it is a fact that
foreign exchange amounting to
Rs. 38 lakhs was seized by the
Income-tax authorities at Palam Air-
pot as reported in the Imdian Bx-
press of the 13th February, 1967;

(b) if so, the number of persons
ageinst whom the action has beem
taken, and Lhe nature of the actiom
taken; and

(c) the name of the place from
where this money was brought in?

The Depuly Prime Minisier s
Minister of Fimance (Shri Merwrf
Desai): (a) No such seizure was

made at Palam Airport on 13th
February, 1887. However, on 18b
Januasry., 1967 Indian curtency

amounting to Rs. 3.6 lakhs was seived

from a passenger st Psglam airport
by the Customs officers.

(b) The matter is under investiga~ -
tion by both the Customs and Income.
tax Departments.

(¢) The money was brought by
passengsr from Bemsbay.
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Housing Colonies ia Delhi

1150, Shrimati Tarkeshwari Binha:
Will the Minister of Works, Hous-
img and Supply be pleased to state:

(®) whether it is a fact that large
sumsz of money paid by thousands of
Delhi citizens have been locked up
with some proposed housing colonies
due to the permission not being
granted by the Delhi Administration;
and

{(b) If so, the action taken to
mitigate the grievances of large
number of people belonging to the

(Bhri Jqdbal Singhi: (a) and (b). The
Hon'ble Member is presumably refer-
ring to unauthorised colonies that
have come up in Delhi during the
last few years. It has been decided
$0 regularise those colonies which do

fitted into a proper layout/service
antial construc-

come up prior to the enforce-
ment of Master Plan (l.¢. the ist

L.LC. Employees

1151. Shrimati Tarkeshwar! Sinha:
Will the Minister of Fisance be
pleased to state:

(a) whether there is any proposal
to treat the fleld staff of the Life
Insurance Corporstion at par with
other Officers working in offices and
at the Headquarters of the LIC,;

(b) whether it is a fact that the
field staff' especially the Development
Officers have been carrying on an
agitation for a fairly long time; and

(c) if so, the steps taken to improve
their plight?

The Deputy Prime Minister and
Minister of Finance (Shri Morarfi
Desal): :ia) Officers working In the
offices und headquarters of the L.I1.C.
are classified by the Corporation as
Class 1, Class III and Class IV offi-
cers. The terms and conditions of
these three classes are not identical;
the terms and conditions of Class I,
in particular. being different from
those of the other two Classes. The
field staff of the Corporstion are
designated as Class II officers. They
put forward a number of demands
which included proposals for certain
service terms enjoyed by Class NI
and Class IV employees being ex-
tended to them.

tb) The fleld officers launched a
“No New Business” campaign during
the period 26th November to 24th
December, 1966 in support of thelr
demands. This agitation has since
been withdrawn.

(¢} The L.IC. have been negotiat-
ing with the National Federation of
Insurance Field Workers of India in
respect of their demands.

Fleod Coutrol Schemes in Assam

1152, Dr. Ranenn Sem:
Shri Bedabrats Barwa:

Will the Minister of Irrigation and
Power he pleased {o state:

(a) whether it is a fact that

Asam Government have asked for
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mpte grants for ficod centrol
sthemee ia the State for the year
1997-68; and
(b) if so, the reaction of Govern-
ment thereto?

The Minister of Irrigatien amd
Power (Dr. K. L. Rae): (a) Yes, Sir.

(b) For 1088-87, the original allo-
tation of Central assistance for flood
contro] schemes in Assam was Rs. 2.00
crores. After congidering requests
‘for wadditions! amsistance received
from the Government of Assam, loan
assistance amounting to Rs. 3%
crores was released. For 1967-88, the
State Government have, on the basis
of Annual Plan discussions made pro-
vision of Rs. 2.2 crores for flood con-
trol during the year. A request has
beenn received a few days ago for
enhancement of Central assistance In
1967-88. The aame iz under exami-
nation.

Asian Develepment Bank

1138. Dr. Rapen Sem:
Skri Dhireswar Kalita:

Wiil the Minister of Flaasee be
pleased to state:

{a) the total amount of trust funds
aow avsilable with the Asian Deve-
Aopment Bank:

(b) the names of ceuntiries which
heave a0 far contributed to the funds;
and

(c) the purpose of these funds
apd how these funds are disbursed?

The Deputy Prime Minister and
Miiglwier of Fimamnce (Shri Merarfi
Desui): (=) to (c). The Asian Deve-
lopment Bank does not have any trust
fund available with it now. However,
the Board of Directors of the Bank
has approved in principle the |dea of
creating a special fund under auspices
of the Bank for agricultursl develop-
ment of regional member m
Dutails about the countries
would contribute to the
ameunts of coniribution, ths
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disbursement out of the fumd s
have not yet been worked out.

International Developtaent Amoela-
tion’s Patricipation in the Public
Sector Prejecis
1154, Shri M, R, Krishaa: Will the
1dinister of Finanoe be pleased to

state:

(a) whether the International
Development Associstion of the
World Bank has agreed to finance
Public Sector Projects in the country
on the condition that the Amociatiom
is allowed to participate effectively;
and

(b) the number of public sector
projects which have been allowsd w0
come into existence with the partici-
pation of the Associstion?

The Depiity Prime Minister and
Mimister of Finamnce (Shri Merarp
Desal): (2) The Internstional Deve-
fopment Association has been finane-
ing projects and programmes in the
public Sector such as irrigation, powaer,
telecommunications, roads, highways
etc. There, has been no stipulation
regarding ‘‘effective participation” as
a condition of financing.

(b) So far the fourteen projects
listed below have received IDA
finance:

1. Highways Construction &
Improvement.

2, Tubewell Irrigation in UP,

3. Shetrunji Irrigation.

4. Salandi Irrigation.

5. Punjab Drainage & Fleol
Control.

6. Durgapur Power Extensten
(DVC).

7. Sone Irrigation.

8. Purna Irrigation,

8Koyna Power Stage.ll

10. Bombay Port Project.

11. Kothagudam Power Projest
Suge 1. ’ :
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12. Beas Equipment Project.
13. Railways (Three credits),

14, Telecommunications (Two cre-
dits).

Tunpdbhadra Prejoet

1158, Shri Gadilingmea Gewd: Will
the Minister of Drrigation and Peower
br: pleased to state:

(a) the villages which will be
lrrigated in Allur Taluk of Kurnool
District of Andhra Pradesh by High
level channel of Tungabhadra Pro-
Joct;

(b) the extent of land in each of
the villages that can be irrigated; and

(c) the names df the villages to
which water will be given for hext
crops and the exient thereof?

The Minister of Irrigatiom aad
Power (Dr. K. L. Ras);: (a) Localisa-
tion of Ayacut has not yet been carried
out in Allur Taluk and so the State
Government has reported that it is
not possible at this stage to indi-
cale the villages which will be irri-
gated.

(b) and (c). Do net arise.

Ebarat Sewak Samaj

1106, Shri Gadilingans Gewd: Will
the Minister of Plaaniag be pleased
in state:

(a) whether it is a fact that the
Flanning Commission have sel up a
aib-committee of the Coordination
Committee for the Public Cooperation
10 verify the grants given to the
Bharat Sewak Samaj through differ-
emt Ministries;

for what purpoees during 1983-60
and 1998-67;
(¢) whaether any tations

(d) if sb, the action taken in the
matter; and

(e) whether there is any machinery
to evaluate the work done by the
Pharat Sewak Samaj?

The Misister of Plansing, Petre-
feuwin and Chemicals and Social Wel-
fare (Bhri Ascka Malits): (a) Yes,
Sir. The Sub-Committee of the Co-
ordination Committee of Public Co-
operation reviewg periodically the
grants given to the Bharat Sewak
Samaj by the different Ministries.

(b) A statement is laid on the
Table of the House. (Placed in Lib-
rary. See No. LT-491167].

(c) and (d). Some complaints were
received in the Planning Commission
regarding infringement of the condi-
tions of the Government grant-in-aid

by the Bharat Sewak Samaj but
these could not be substantiated.
(e) No separate machinery for

evaluating the work of Bharat Sewak
Samaj exists but the Plan programmes
undertaken by Bharat Sewak Samaj
on behslf of Government of India
have been evaluated by the Pro-
gramme Evaluation Organisation amd
other ad hor Committees from time
to time,

T8, Clinics

1157. Shwri Dhstl Mishrs:
Bhri K, N. Tiwary:

Will the Minister of Health and
Family Planning be pleased to state:

fa) whether Government are con-
sidering a proposal to open a TBHB.
Clinic in every district of the
country; and

(b) it so, the details thereof?

The Minister of Health and Family
Plagning (Dr. S. Chandrasshbar):
(a) Yes.

(b) Under the National TB Control
Programme, it is proposed to estad-
lish a TB Clinic in every district of -
the country ‘o undertake diagnestic
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Liquified Petroleum Gas

1168, Shri K. N. Pandey:
Shri N. P. Yadah:

Will the Minister of Petreleum and
‘CChommioals be pleased to state:

(a) whether it is a fact that due
t» the non-aveilability of Cylinders,
+ tee liguified petrolevn gas hes not

been introduced in all important

towns of the country; and
(b) if so, the gteps taken to remove
this bottleneck?

The Minister of State in the Minls-
try of Fetreleum and Chemicals and
of Planning and Social Welfare (Shri
Baghn Bamaiak): (a) Yes, 8ir, due
to shortage of suitable stesl for fabri-
cation of LPG Cylinders.

(b) Steps have besn taken to deve-
lop the production of suitable steel
indigenously for the fabrication of
cylinders. Meanwhile, 1200 tonnes
of such steel are being imported.

Central Amistance given to Oriem
for Plan Executions

1161, Shri Chintamani Panigrahi:
Will the Minister of Planning be
pleased to state:

(s) the amount of Ceniral asais-
tance to be given to Orissa for plan
executions during 1967-68;

(b) the amount of resources that
the Orissa Government have planned
to mobilise for financing its annual
plan for 1967-88;

{e) the different sources from which
the State Government have indicat-

its annual plan for 1967-88, source-
wise,

(d)} whether jt fell
original estimate;

{e) if s0, 10 what extent:

{f) the Orissa State's original plan
outlay for I987-88; and

short of Its

(g) the revised plan outlay for
196768
The Minister of Planaing, Petroloum

(Shri Asoka Mabis): (a) to (g). The
details outlay and

resources for annual plan 196708 of
Orissa will ba discussed by _
gramme Adviser of the Planning
with the State
t, at the State capital
and 4th June, 1907,

7

|
i

1§
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Pisn in Orieme
1162, Shri Chintaman) Panigrahi:
‘Will the Minister of Lrrigation and
Power be pleased to state:

(a) the proposals for irrigation in
the Fourth Five Year Plan formulated
by the Orissa Government;

(b) the estimated cost of all those
proposals;

(c) the proposals which have been
agreed for execution; and

(d)} the nature of benefits to be
accrued from these projects?

The Minister of Irrigation and
Tower (Dr. K. L. Rao): (a) and (b).
The Government of Orissa proposed an
outlay of Rs. 41.85 crores for major
ang ‘medium irrigation projects in
Orissa—both continuing and new—in
the Fourth Five Year Plan. Details
have not yet been finalised.

(¢) and (d). The Fourth Plan of
Orissa has yet to be finalised.

Excise Division for Orissa

1163. Shri Chintamani Panigrahi:
Will the Minister of Finance be pleas.
ed to state:

(a) Whether Government propose to
set up s separate Excise Division for
Orisss;

(b) whether Government are aware
that even afier Orissa becoming a se-
parate State gince the last 30 years,
no separate Excise Divisional Office
has been set up for Orissa: and

(e} if so, the stehs Government pro-
pose 10 take in the matter.

The Deputy Prime Minister and
Minisier of Pinance (Ehrl Morarjl
Desal): (a) Orissa is already a sepa-
rate Cantral PExcise Division,

{b) Does not arise,
(¢) Does not arise.

Adimigsion 4o all India Institute of
Madicnl Scionces

1164. Shri V. Krishanamscorthi:
Will the Minister of Health and Family
Planning be pleased to state:

{a) whether the Government are
aware of the fact that adequate re-
presentations with regarg to admission
into the All India Inatitute of Medical
Sciences are not  given to Madras
State; and

(b) if so, the reasons therefor?

The Minister of Health ang Family
Planning (Dr. 8. Chandrasekhar (a)
Admissions to the M.BB.S. and the
Postgraduate courses conducted at the
All India Institute of Medical Sciences
arc made on an all India Basis on
merit. ‘There is no reservation of any
seat for admission to these courses, for
any State or region in India but 5
seats are reserved for foreign studeats
and 10 seats for Scheduled Castes and
Scheduled Tribes candidates in  the
M.B.B.S. Course.

(b) Does not arise.

Release of Plote in Delld

1165. Shri N. S. Sharma:
Shri Shri Gopal Babeo:
Sthri Sharda Namé:
Shri Brij Bhashan Lal:

Will the Minister of Works, Housing
and Supply be pleased to state:

(a} whether it ig & fact that Gov-
ernment have recently taken a deci-
gion to release to the plot holders or
House Building Cooperative Societles.
the land which was acquired by the
Delhi Administration in the recenl
years; and

(b) if 50, how much land has been
released so far as = result thereof?

(b} Does not arise.



1100, Sari D. C. Sharma: Will
Minister of and Chemi-

(b) whether any drilling has been
done in the area; and

(¢) i¢ s0, the outcome thersof?

The Minister of Staie In the Minls-
and (
Ramaleh): (a) No. Sir.

(b) No, Bir.
(c)} Does not arise.

Tawa Irrigation Freject
1167. Shri Ram Singh Ayarwal:
Shri Mukam Chand Kachwai:
Shri Nitiraj Singh Chandhury:
Will the Minister of Irrigation and
Peower be pleased to state:

(a) whether any additiona] funds
have been provided for financving the
Tawa Irrigation Project during the
current year; and

(b) if so. the smount thereof?

‘The Minisier of Irrigation and Fawer
(Dr. K. L. Bao): (a) No.

(b) Does not arise.

Pariiamentary Work by Personal
Stall of Ministers

£

1168. Shri Ram Charam: Will the
Minister of Fimance be pleased to
state:

(a) whether any proposal is under
consideration 10 get the Parliamentary
work done by the personal staff at-
tached to the Ministers concerned ins-

" tesd of the Parliament Assistants as

& measure of economy; and
(b) if s0, the reasons therefor?

-Writton Xunowers - 3ago

The o _rime Minisier and
Desai}: (a) No, Sir.

(b) Buch an ar-sngement will not -
be feasible without augmenting the
personal staff of Ministers and would
thus not result in any economy.

Ameunat paid to Parllament Assistanis

1160. 5hry Ram Charan: Will the
Minister of Finance be pleased to state:

(a) the amount paid to the Parlia-
ment Assistants working in the vari-
ous Ministries during the years 1963-
66 and 1908-87; and

(b) whether thig allowance is being
paid out of the allocstions earmarhed

for the overtime allowance in the
various Ministries?

The Duputy Prime Minister apd
Minister of PFimance (Sarl  WMerarf

Deasil: (a)
vollected and will be laid the Table of
the House as soon as it becomes aval-
lable.

(b) The allowance is being paid out
of the allocation made under the Head
of account, “Allowances and Honora-
ria”.

(w) wfe g1, & st gt whr
B us

(w) wfic wfl, B R@ neT ¥ W
wor & fav vy sl wth?
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Fertiliser Factory for Paradeep

1173. Sbri Sradhakar Supakar:
Shri Chintamaant Panigrahi:
Shri N. R. Laskar:

Will the Munister of Petroleum and
Chomsloals be pleased to state:

(») whether Government are aware
of any proposal for setting up of a fer-
tilimer factory in private sector at
Prredesp;

{b) it 90, the main features thereof;

(c) whether representatives of the
British India t Corpora-
tion visited Orissa in this connection
recently; and

(d) if s0, the findings thereof?

The Minister of State in the Mims-
try of Petroleum and Chemicals and
of Planning and Social Welfare (Shri
Raghn Ramaish): (a) No firm pro-
posais have been received so far for
the setting up of ; fertilizer factory
at Paradeep in the private sector.

(b} Does not arise,

(c) Yes.. -
{d) Their detailed report is awaited.

Social Welfare

1174. Shri P, P. Esthose: Will the
Minister of Social Welfare be pleased
to state:

(a) the financial allocation for so-
cial welfare in the Third Plan, State-
wise; and

{b) the targel achieved?

The Minister of State in the De-
partment of Secial Welfare (Shrimmati
Phuirenau Guha). (a) State-wise finan-
cial a'locations in the Third Plan
under the Head ‘Social Welfare' are
as given below:—

Rs. in lakhs

o Sware
T 2
Andhra Pradesh . : -» 8309
Agsam . : . : 1S
Bihar . . A5 24
Gujarat . K aB-11
ammu and Kashmir 13°60
{(mh . . . 19°37
Madhya Pradesh . 7000
Madras . - - - §1-63
Mabsrashtra . . S L
Mysore - : . . 3004
Punija :
Rajasthan . 4090
Uttar Pradesh 7465
Went Bengal . 440°19
‘“50 “
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1 2
B_dhi, - . 7365
Himachal Praderh . 17700
m . . 4708
Pondicherry 7°32
Tripura e - 10-73
Andaman & Micobar Islands 0- 10

Graud Total . 1238-30°

*This includes the amount of Cen-
tral aid.

(b) Information on achievement of
targets, state-wise, is being collected.

fadmt & dteit mf Forr Wy
T SRR W1 T
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Consortinm of Public Sector Under-
takings

1176. Shri Swell: Will the Minister
of Finance be pleased to state:

(a) whether the Government have
taken any decision with regard to the
setting up of a Consortium of Public
Sector Undertakings;

(b) the scope and functions of the
consortium; and

(c) how this organisation will help
the industirisl production?

Desai): (a) to (¢). A propoasl for eet-
ling up Consortia of concerned Pub-
lic Enterprises to supply
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Forvign' Exchange Scised in Bombay

Will the Minister of Finmance be
pleased to state:

{a) whether it is a fact thay foreign
exchange of huge value was seized on
the 30th April, 1967 at Bombay by the
officers of the Preventive and Marine
Division of the Central Excise:

(b) if so, the nature of the articles
seized; and *

(c) the action taken by Government
in the mastter?

The Deputy Prime Minister and
Minister of Finance (Shri Morariji
Desal): (a) and (b). On 30th April,
1987 the followoing instruments of
foreign exchange were seized in Bom-
bay by the Central Excise officersi—

(i) British Postal Ordery

valued at £ 2,996-0-8
(ii) Travellers' Ch

valued at £ 30,100-0-0
(iii) Bank Drafts valued

at £ 15,900-9-7
(iv) US. Travellers’ Cheques

valued at $ 41,000.00
(v) U.S. Bank Drafts

valued at $ 14,001:09

At the official exchange rates, the
. value of the instruments of forelgn
exchangs seized is about Rs. 1441,

Written Answers 2296

(¢) The instruments of foreign ex-
change seized have been confiscated
under the Customs Act, 1962. Fur-
ther investigations under the Foreign
Exchange Regulation Act are in pro-
gress.

Lead Foisoning

1178. Shri C. K. Bhattacharyya:
Shri Baburao Patel:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether Government's atten-
tion has been drawn to a statement by
Dr. D. P. Banerjee, Medical Inspec-
tor of Factories, Bihar, “that the in-
cidence of lead i and other
diseases arising out of the use of lead
in industries are increasing alar-
mingly™; and

(b} if %0, the precautionsry wmea-

sures proposed to be taken in the
matter?

The Minister of Health and Family
Plnning (Dr, 5. Chandrasekbar) (a)
At a symposium on “Lead Hazards in
Industries” organised at Jamshed-
pur onn the 27th and 28th April, 1967,
by the Bihar - Factories Inspectorate
and the Tata Iron & Steel Compay
1id, Jamshedpur, Dr. D. P. Banerjae
had stated that “Lead
different lead processeg is guite hiﬂi :
in Indian factories”. However, in a
study carried out by the Central
Labour [nstitute no clinica] case of
lead poisoning was traced, though the
workers were exposed to Very large
concentrations of lead.

(b) Necessary provisions already
exist in the Factories Act and Rules
and constant and strict vigilance is
maintained to ensure that the rules
are followed by the employwers and
the employees. Additionlllyumi
nars and symposia are organised peri
odically to create eomeioumof
possible health hazards from leag and
other toxic substances in industries
mdtheneedwadm preventive
measures. recommendations
mdeat-ﬂmmmdm
are effectively followed.
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Re-Conatitution of Peng Dam and
Sutle] Beas Link Rebabliitation and
Allotment Oomusittecs

1179. Shri Hem Kaj: Will the Minis-
ter of Irrigation and Power be pleased
to state:

(a) whether it is proposed to re-
constitute the Rehabilitation and Al-
lotment Committees of the Pong Dam
ang Sutlej Beas Link; and

(b} it so. when they will be recons-
tituted and when their meetings are
going to be called?

The Minister of Lrrigation and Po-
wer (Dr. K, L. Rao): (a) Yes.

(b) Neces:ary steps to reconstitute
these Committees, and cali their meet-
ings are being taken.

Drinking Water Schemex for Hima-
chal Pradesh

1180. Shri Rem Raj: Will the Min-
ister of Wealth and Family Planning
be plersed to atate:

{a) the wvarious gchemes of drink-
ing wate from Himachal Pradesh
which have beepn approved and sanc-
tioned by the Centra] Government for
the year 1967-6/8;

{b) the amount
spent on them; and

(c¢) the share of the Centrai Gov-
ernment to be contributed towards
them?

The Minister of Health and Family
Planning (Dr. 8. Chandrasekhar):
(a) During 1967-68 the Central Gov-
ernment has so far approved and
sanctioned only one Water Supply
Scheme. viz. the Soln Town Water
Supply Scheme.

(by the estimated cost of the
scheme is Rs. 33.79 lakhs.

(c) Central assistance is given to
the Btate Governments by way of
loan to the extent of 100 per cent in
the case of Urban Water Supply Sche-
mes taken up under the National Wa-

which is to be

JUNE 1, 1907.
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ter Supply and Sanitation -
me, So far as the Union ¢
with Legislatures are , d, the
Government of India only make lump
sum provisions and the detailsq wor-
king of the provisions is left to the
Governments of the various Union
Territories. The Government of
Himachal Pradesh have made the
following provisions for Water Sup-
ply Schemes in that State for the
year 1967-88.

Water Snpply and Sanitatien
Schemes
Amount
Rs.

32,00,000
3.00,000

”'m

ﬁ:ﬁlic Works mt:
Devclopment Department:

Total (Plan)

Finance Ministers’ Conference in
Delbi

1181. Shri Vasndevan Nair:

Shri Indrajit Gopta:
Shri C. Janardhanan:
Shri Vishwa Nath Pandloy:

Will the Minister of FPinance be
pleased to state:

(a) the subjects discussed during
the last Finance Ministers’ Confe-
rence held in Delhi; and

(b: the main decisions taken by
the Conference?®

The Deputy Prime Minister and Mi-
nister of Finance (Shri Morarjli De-
sal): (a) The subjects discussed are
the following:

(i) Resources for
Plan.

(ii) Resources for the State An-
nual Plans, 1067-88.

(iil) Budgetary position of the
States.

(iv) Over drafis of the State Gov-
ernments,

(v) Deamness Allowance to Cov-
emment employess.

the Fourth
<
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h(:’ No specific were ta-

VN the Minister of lnwm LLY )
‘Power be pleased to state:

(a) whether the enquiry into the
rusting of the stee]l stamping imported
from U.S.A. for the Sabrgiri pro-
ject in Kerala State has been com-
pleted;

(b) if so. the findings thereof; and

{c) the loss .suffered by the Kerala
Electricity Board on this account?

The Minister of Irrigation and Po-
wer (Dr. K. L. Rao): (a) Yes,

(h) and (¢). The investigation re-
port is being ¢xamined in consulta-
tion with the Minisiry of Finance
with u view to determine the extent
of loss and ulso to fix the responsibi-
lity for the damage.

Central Advisory Committee for Hill
Areas

1183. Shri Hem Raj: Will the Min-
ister of Planning be pleased to state:

(a) whether the Central Advisory
<Committee for Hill Areas was cons-
tisted by Government:

(by whether it is a fact that ths
-said Committee has now been wound
up:

(c) if so, the reasons therefur;

(d) whethe: it is proposed to revive
the Committee in view of the specinl
problems of the hill yreas and whe-
ther any representation to this effect
‘has also been received; and

(e) if not, the rcasons War?

The Minister of Planning, Petrolcum
and Chemicals and Social Welfare
(8hrl Aseka Mebta): (a) to (e).. The
«Centrai Hill Development Advisory
Committee sat up in April, 1964 un-
der tba Ministry of Food & Agricul-
ture was wound up in 1968, as in the
‘meantime, 3§ Bub-Commitiee of Na-

30¥ {Al) L8—8,

tional Development Council took over
the consideration of the problems of
development in Hill areas for the
Fourth Plan period and appointed an
‘expert group to examine these prob-’
lems in detail. Based on the results of
this examination, guide-lines were
formulated and communicated to the
Governments of concerned States and
Territories with a request to take
them into account in preparing their
Fourth Plan proposals.

Fertilizser Factory for Haryana

1184, Shri Randhir Singh: Will the
Minister of Petroleum and Chemiecals
be pleased to state:

(a)} whehter Government are consi-
dering to locate a fertilizer factory
at some place in Haryana:

(b) if so0, when that factory will
start functioning: and

(c) if the reply lo parl (a) be in
negative. the recasons therefor?

The Minister of State in the Minis-
try of Petroleum ang Chemicals and
of Planning and Social Welfare (Shri
Raghu Ramaiah): (a) No.

(b) Does not arise. -
(c) The capacity already developed
and being developeg is expected . to

meel the demand. .
Ferdllizer Factory for Madhya Pradesh

1185. Shri Atam Das: Will the Mi-
nister of Petroleum and Chemicals be
pleased to state:

(a) whether there is any proposal

. under consideration of Government to

set up a fertilizer factory in Madhya
Pradesh in the near futuic;
(b) if 3o, the location thereof; and

(c) the timz by which it will be
set up?

Raghu Ramaiah): (a) to (c), The Fer-
tilizer Corporation of India has been
asked to revise the earlier Report for

" Korba Project on the basis of 804 tomms:
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nes of ammonia and 1000 tonnes of
urea per day and to recansider the
question of location of the site from
the point of view of availability of
good coal for the requirements of the
plant, The report is awaited.
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Expert of Oil to Nepal

1187. Shri Hem Raj: Will the Mi-
nister of Petroleum and Chemicals ke
pleased to state: )

(a) the quantity of cil-exported to
Nepal during 1964-65 and 1965-66; and

(b) the guantity proposed to be ex-
ported in 1966-677

JUNE 1, 1967
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The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Social Welfare (Shri
Raghu Ramaiah): (a)

Year Quantity (MT) of pro-
ducts exported.

1964-65 39,510

1965-66 37,490

(b) 45,180 metric tonnes.

Head Office of State Bank of India
at Patma

1188. Shri Deven Sen:
Shri Madhu Limaye:

Will the Minister of Fimance be
pleased to state:

(a) whether the Government of
Bihar have made any proposal or
the Patna Branch of the State Bank
of India Staff Association have made
any suggestion to the effect that a
separate Head Office be opened in
Patna fer Bihar State;

(b) whether similar separate Head
Offices have been apened in Ahmeda-
bad, Hyderabad and Kanpur;

(¢) the profit per year of these
Branches at the time of their consti-
tution as Head Offices and the profit
of the Patna Branch last year;

(d) the reaction of the State Bank
thereto; and

(e) whether Government propose
to issue directions to the State Bank
in regard to the opening of the Head
Office in Patna?

The Deputy Prime Minister and
Minister of Finance (Shri Meararji De-
sai):  (a) No suggestion has been
made either by the Government of
Bihar or by the State Bank of India
Staff Association for the  establish-
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ment of & Local Head Office of the
Mmuh«uum
(5) Vs,

(c) Kanpur ahd Ahmedabad Local
Head Offices were established in 1964
and their profits for the year 1963
were Rs, 2360 lakhs and Rs 1747
lakhs respectively, Hyderabad Local
Head Office, which was established in
1985, made g profit of Rs. 9.07 lakhs
in 1864. The Patna Branch made a
proft of Rs. 19.06 1akhs in 1885. These
are approximate profit figures on a
notional basis.

(@) Does not arise in view of the
reply given to part (a).

(e) No. The State Bank has how-
ever decided, on administrative consi-
derations, 1o establish a regional office
at Patna.

Release of Foreign exchange 0 Sim-
dents going Abrosd

1188. Shyi P. G. Sen: Wil] the Mi-
nister of Finamee be pleased to state:

(a) whether it is a fact that the
Reserve Bank of India has changed
the Rules governing the relesse of
foreign exchange to students going
abroad for higher studies during the
academic year 1967-68; and

(b) if so, the reasons therefor?

The Deputy Prime Minister and
Minister of Finance (8hri Morarji De-
sal): (a) Yes, Sir.

(b) The changes made in the Rules
angd the reasons therefor are indicated
in the s‘atement laid on the Table of
the House.

Statemens

Change

Reason

*i) Studenty to ke Courses in

?ﬁﬂ }vil.l %«w need to ‘l'm'e
ci a nginccring [rom
an Indian niversity with not less

than §s per cent marks or a B.Sc.
Degree with not less than 60 per

mvlhah;ommtmm-tﬂnm-

culation or 3 higher examioation in India.

(ld) l'mmnwm ﬁm:npeuchmuwm
be relatised for the Preparstory Cou
imludn. GGCE (Advance Level).

(iV!Saleotexdn? muudcnu
lndt‘.he
plrmﬁt
m .

It m (::‘l thet with m{:nuluec facilities for
y of engineering adis, a minitum
restriction should be introduced

even in respect of teehmcnmﬁcll

Earlicr this facility was svailable at certain
specific institunons.  Now this has been
extended for all institutions.

Since higher minimum educational
ficstions have now been fa
studies in technical subjects. it was ot
necesusry to allow releases for such
courses.

TquﬂﬂuiMm of living
in UK.

reverire ¥ Aw ot W
1199 W Yo Wie WM : war
m Wit W WAl 9 OnR
Wy ey
(%) Wy qweym & fawr Srwre
TR W2 F e farwr ewive ¥

# wrx X w1 STy wreew fear aar
L §

(w) afe wi, @ 3o wr oy
faedr & o

() wr el ¥ Aw W
wreamn ey &1 w1 fewx
Wit
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(7) afx i, froew ?

Wfeaw ot vem, S
AWT WATH wET Nwrer ¥ e weft
(W) ©q oo (%) A ow

(W) =7 (w91 avaw ~qry 97
wrfirs Fed wt v g i it Y frg g
¥ favz qrir vy

(m) s 2%

(F) w93 7@ 3577

Upper Silera Power Project

1191. Shri M. S, Murti. Will the
Minister of Irrigation and Power be
pleased to state: .

(a) whether the machinery and
other equipment required for the Up-
per Sileru Power Project has been
obtained; and

fb) if so, when the project is like-
Iv to be completed”?

The Minister of Irrigation and Po-
wer (Dr. K. L. Rao): (a) Yes.

(b) The first generating unit js ex-
pected 1o b, commissioned in August,
1967 and the secund unit jn December,
1967 thus completing the project in
the current year.

Employment for Tribal people In
DB K, Rallway Project

1192. Shri NRtira} Singh Chau-
dbary:

$bri G, C. Dixit:

‘Will the Minister of Soclal Welfare
be pleased to state:

(a) whether it is a fact that insigni-
ficant number of tribal people secur-
ed employment in the construction ¢f
DBK railway line and in the working

wmam aFuo
of Bailadilla Iron Ore Mines in the
Bastar District of Madhya Pradagh,

(b) if wo, the reasons for preventing
larger participation in employment by
the tribal population; and

(¢) the remedial measures which are
under consideration of Government in
this regard?

The Minister of State in the De-
partment of Social Welfare (Shyimati
Phulrenu Guba): (a) to (c), Informa-
tion is being collected and will Le
placed on the Table of the House,

Narmada Sagar Power Project

1193. Shri Nitiraj Singh Chaudbary:
S$hri G. C. Dixlt:
Shri Baburao Patel:
Shri Nathu Ram Ahirwar:

Will the Minister of Irrigation and
Power b¢ pleased to state:

(a) whether it is a fact that the
‘J.S.S.R. has made ceriain offers in
regard to the construction of Narma-
da Sagar (Punasa) Power Project;

(h) if so. the broad detailz thereof:

tey whether the Mudhya  Pradesh
Government have  recommended in-

clusion of this project in the Inde-
Soviet Tiade Agreement.
(b) the difficulty, if any, in the

inclusion of the Narmada Sagar Pro-
ject in the Indo-Saviet Trade Agree-
ment pending finalisation of  inter-
State disagreement on Narmada Val-
ley Devclopment particulariy  when
thix could suve time; and

(¢ if not, when the final decision ‘o
include the same in Indo-Sevict Trade
Agreement will be communicated fo
the Governmnent of Madhya Pradesh?

The Minister of rrigation and Fower
(Dr. K. L. Rae): (a) and (b), V/O
Energo-Mach-Export of USSR are re-
ported o have off21ed to the Govern-
ment of Madhya Pradesh, machinety
and equipment for the Narmada Sager
(Punasa) Project,

(c) Yeu
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~{d) and (e), Foreign assistance for
any project is sought only after it is
technically cleared and necessary fin-
ance for its execution provided in the
Plan. The Revised Narmada Sagar
Power Project Report is awaited from
the Covermment of Madhya Pradesh.

Educational Facilities to rBandicapped
Chlldren

1184. Shri 8. C. Jha: will  the
Minister of gocial Welfare be pleused
to state:

(a) whether any facilities were pro-
vided to educate the handicapped.
specinlly the deaf and dumb children
during the last threc plans; and

tk) if so, the details thereof?

The Minister of State in the De-
partment of Social Welfare (Bhrimati
Phulread Gula): (4) Yes, Sir,

{b) Scholarships were awarded (o
handicapped studconts during the threc
plans as follows:-

Plan Blind Deat Ot

Handicap-

ped

1 . a0 2 ..
1 18s 246 228
in . 435 400 942
640 646 1170
In addition, the following institu-

tions were emablished by the Central
Government:—

1. Model School for Blind Children,

delbua. '!'Ilil is a Secondary

free bhoard, lodgng,

elothincand tion to spproximately
70 boys and girls,

3. Mode! School for Mentally Re-
torded Children, New Dethi. This
schbal provides sducational facilities to
about 111 mentally retarded children

tmmm the Adul
M.—w . Cemtre pro-

vldq' training in engineering and non-
engineering occupations to about 60
deaf students.

4, National Library for the Bilind,
Dehra Duw. This library circulates
braille books free of cost to nearly 600
braille readers throughout the coun-
try. .

1lncome Tax due from Bhri Haridas
Mundhra

1195 Bhri P, K. Ghosh:
Shri Kartik Oraon:

Will the Minister of Fimanee
pleased to state:

(a) the total arrearg of income-tax
recoverable from Shri  Haridas
Mundhra till this date; and

{b) the steps Government propose
to take to realise the same?

The Deputy Prime Mimister
Minister of Finance
Desair:

and
(Shrt Mararji
(#) Rs. 3,12,20,181.

(b) All poesible steps provided §n
the Act including attachment of all
known assets have been taken to re-
cover the arrears. The attachment of
several assels has been challenged in
various courts. The suits pending in
the courts are being contested by the
Government and every effort is being
made 0 realise . the arrears expedi-~
tiously.

Wage Freeze
1196. Shri K. Halday: Will +*ii»
Minister of Fimance be pleased 10
state:

fa) whether Government are :
favour of Wage Freeze in the existing
political climate;

(h) if %0, the measures proposed to

be taken for melntaining price rtabte
lity: and

(e) the exact level at which the Jdod
mmhhpand!
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The Deputy Prime  Minister and
Minister of Finance (Shri Morarji
Desai): (a) Government consider it
desirable that there shouid be re-
straint on wage increases in the pre-
ant situation.

(b) and (c). Government recognise
that a restraint on wage increases re-
quires a corresponding restraint on
increase in prices. Budgetary, credit
and other policies are geared to this
end.

]

Indian Investment Centre

1197. Shri Shashi Ranjan:
. Shri Sidheshwar Prasad:

Will the Minister of Finance be

pleased to state:
(a) whether 1t is g fact that the

Indiap Investment Centre is being
replaced by Foreign Invest:ment Board;

(b) if su, the reasons therefor and
the difference between the two; and

{c) when this . change is likely to
take place?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) No, Sir.

(b) and (c). Do not arise.

Hindustan Latex, Kerala

1199. Shri A. Sreedharan: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether production has star-
ted in the Hindustan Latex, Keraia;
and

(b) if not. when it is likely 10

gtart?

The Minister of Health and Family
Vlapming (Dr, S. Chandrasekhar):

(a) No, Sir.

(b) The factory of the Hindustan
Tatex Li&d. at Trivandrum is expected
{0 start production by the third
tuarter of 1568.

JUNE 1, 1967
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‘Famine Levies’ on Minerals and
Metals in Bihar

1200. Shri P. K. Ghosh:
Shri Kartik Oraon:
Shri K. N. Pandey:

Will the Minister of Finance be
pleaseq to state:

(a) whether the Government of
Bihar have presenteqd a memorandum
seeking permission to impose  sur-
charges of “Famine Levies” op mine-
rals anq metals; and

(b) if so, the reaction of Gov-

ernment thereto?

The Deputy Prime Minister and
Minister of Finance (Shri Moracji
Desai): (a) No, Sir.

(b) Does not arise.

Medioa! College and Hospital at
Wardhgy

1281. Shri D. S, Patil: Wi'l the
Minister of Health and Family Plan-
ning be pleased to state;

(a) whether Government have
decided to put up a Medica! College
and Hospital at Wardha to immor-
talise the memory of Gandhiji at
Sevagram; and

(b) if so. the probabie date
of starting and completing the Medi-
cal College and Hospital there?

The Minister of Health and Family
Planning (Dr. S. Chandmsekhar): (a)
and (b), The Kasturba Health So-
ciety, Sewagram, propose to open a
Medical College at Sewagram near
Wardha. The question of rendering
financia! assistance to the Society for
the purpose is under consideration.

Upgradation of Nagpur City

1292. Shri D. S. Patil: Will the
Minister of Finanee be pleased to
state:

(a). whether there is a demand by
the Central Government employees
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at Nagpur and also by the Gowvern-
ment of Maharashtra to upgrade the
city of Nagpur;

(b) ¥ 3o, whefher Government
fiave taken any decision to upgrade
the city;

(c) if not, the reasons

and

therefor;

(d) when the decision is likely to
be taken in the matter?

The Deputy Prime Minister and
Minister of Finance (Snri Morarji
PDesai): (a) Yes, Sir. Representations

nave been receiveq for upgrading the
«¢ity of Nagpur as ‘B-1’ for purposes
wof city compensatory and house rent
sllowances.

(b) and (c). No, Sir. Nagpur doecs
aot qualify for upgradation according
<0 the existing criterion.

«d) Does not arise.

Revenue Received from Central
Excises in Orissa

1203. Shri Ramachandra Ulaka:
Shri Dhuleshwyar Meena:
Shri K. Pradhani:
Shri Heerji Bhai:

Will the Minister of Finance be
pleased to state the amount of re-
venue received from Central Excises
from Orissa State during 1966-677

The Neputy Prime Minister and
Ministe- of Finance (Shri  Morarji
Desai): The amount is Rs. 19,43,38,000/
appreximately.

Shifting of Office of the Deputy
Aecounfint (feneral, Orissa to
Bhubaneshwar

1264. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Heerji Bhai:
Shri K. Pradhani:

Will the Minister of Finance be
pleased to state:

(a) whether the entire office of the
Deputy Accoutant Gdneral, Orissa

Written Answers 2312
at Puri has been shifted +o the main
Office at Bhubaneshwar;

(b) if not, which sections are still
functioning at Puri; and

(c) the reasons for not shifting them
to Bhubaneshwar?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) to (¢). The information
is being obtained and will be laid on
the Table as soon as available.

Quarters for Employees of Accoun-
tant-General’s Office, Orissa

1205. Shri Ramachandra Ulaka.
Shri Dhuleshwar Meena:
Shri Heerji Bhai:
Shri K. Pradhani:

Wil] the Minister of Finance be.
pleased to state:

(a) whether the newly constructed
staff quarters of the Accountant-
General, Orissa are ready for occupa-
tion;

(b) whether these staff quarters are
sufficient as compared to the emplo-
veea working in the Office at pre-
gent; and

(c) if so, the steps taken by Gov-
ernment to provide esidential accom-
modation to all the employees of the
Accountant General’s Office, Orissa?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) The quarters presently
under construction at Bliubaneshwar
are likely to be ready by September,
1967.

(b) and (c). A phased programme
of construction of residential quarters
is in progress. nother lot of 256
quarters is proposed to be taken up
for construction after work on the
current construction is over.
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Will the Minister of Petrolenm und
Chemicals be pleased to state:

(a) whether the price of
Soda has gone up recently;

(b) If 30, the reasons therefor; and

Caustic

{c) the steps tak.en to check
rise jp price?

The Minister of State in the Minisiry
Puiroleum ang Chemicals and

Raghu Ramaish): (a) Yes. The
-works prun of different varieties

Sods have gone up by
per tonne with effect from
1988,

the

(b) There is no control on the price

due to wmcrease in cost of production

(¢) The Tarift Commission has been
requested by Government go 1nto
the cost structure of Caustic Soda
and to recommend fair selling prices.
The Report of the Commission Is
awaited,

Ghata Prabha Preject

1397, Shri M. N. Naghnoor: Will the

Minister of krvigation an Pewey be
pleased 1o state:

(8) when the Ghata Prabha Pro-
ject in Gokak Taluk, Belgaum Dis-
trict of Mysore was started;

(b) the irrigation potentia) created
and developed 0 far;

{c) the period of supply of water;

(d) when it ia propossd o con-
struct a reservoir and when it is
likely to be complated;

(e) tog cost of the Projact; amd

Written Answers  JUNE 1, 1067
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(1) the annual provision for the
project during the Fourth Five Year
plan period?

The Ministey of Irrigation and
Power (Dr. K. L. Bao): (a) The
Ghata Prabha Project was started in
1049,

(b) Irrigation potential created to
the end of Third Five Year Plan is
91,600 acres.

(¢) Left Bank Canal Stage I at pre-
sent is only a monsoon canal till the
construction of storage reservoir at
Hxdkal is completed.

(d) The Reservoir envisaged in the
Project is under construction and the
Projec' is scheduled to be ompleted
in the Fifth Plan.

(e) The estimated cost of the Pro-
ject 18 Rs. 1804 lakhs.

tf) The Government of Mysore pro-
vided a sum of Rs. 48 lakhx for this
project during 1986-687. The State
Government proposed a provision of
Rs. 453 lakhs for 1987-68 and Rs. 1306
lakhs for the Fourth Five Year Plan.
The outlays for Fourth Plan and for
1987-68 are yet to be finalised.

Petro-Chemicul Compiex at Barausf
1208. Shri Kameshwar Singh:
Shri A. Sreedbaran:

Will the Minister of Petreleum aad
Chemicals be pleased to siate:

(a) the progress so far made to in-
stal the Petro-Chemical Cmolex at
Barauni; and

(b) when it wil]' be completed?
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the glack wax from the Lube Oil Plant
of the refinery. Indian Oil Corpora-
tion have not yet been able to send
the required samplie of wax to the
party. Further progress can be made
on'y after the slack wax sample is
supplied and analysed.

House Building Advances in Orissa
and Rajasthan

1209. Shri Dbuleshwar Meena:
Shyi Ramachandra Ulaka;
Shri K. Pradhani:
Shri Heerjl Bhai:

Will the Minister of Works, Homs-
img and Supply be pleased to state:

(a) the number of applications re-
ceived from the Central Government
Employees in Rajasthan and Orissa
for house building advances up-to-
date separately;

(b) the number of npplwclaom ap-
proved by Government; and

(¢) the total amount of loan grant-
ed to them go far?

Orizsa 159
® Rumban .. &
Orisss .. 113
) L Rl 96,166
sy e

.. Re. hgraass

Slum Clearuace in Rajasthan and
Orissa

1214, Sbri Dhuleshwar Meena:
Shri Ramsachandra Ulska:
Bhrl K. Pradhani:
Bhri Heerji Bhal:

Will the Minister of Warks, Hous..
ing and Supply be pleased to state:

(a) the amount actually granted for
slum clearance in  Rajasthan and

Orissa during 1966-67 respocuvely.
and

{b) the amouni proposed to be
allotted for the same purpose to
Rajasthan and Orissa during 1997-68.
separately?

The Deputy Minbter in the Minis-
try of Works, Housing and Supply
(8hri Iqbal Singh): (a) As these two
State Governments did not report
any expenditure during the year 1966-
87 under the Slum Clearance Scheme,
no fAnancial assistance was grantad ta.
them for that year,

{b) The Government of Rajasthan
have not made any provision under
the Scheme during the year 1967-88.
They will not therefore be eligible ta.
get any Central financial assistance
for this year. As regards Orissa, the
central assistance tentatively proposed
to be provided. this year is Rs. 13
lakhs,

Irrigation and Pewer Rescarch
Schemes Sanctiened fer
Rajasthan

1211. Shri Dhuleshwa; Moena:
Bhri Ramachandrs Ulnka:
Shri Heer§l Binl:

Shri K. Pradhabi:

Will the Minister of Irrigation and-
Power be pleas:d to state:

. (a) .whether any research schemas
have been sanctioned or are proposed
to be sanctioned by the Central Board
of lrrigation and Power in Rajasthan.
during 1967-68; and

(b) if 50, the details thereotr '
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~The Mininjer of _Irvigation and
mmr.l.l..luw (a) and (b).

(i) Study of insulator contamination
in polluted and industrial at-

mosphere;

(if) Transmission Line Support
Design;

(3ii) Lightning Effect on Overhead
Lines.

{iv) Vibration Problems of Over-
head Lines.

JUNE 1, 1067

wmm- £ 7] 3
mummm

Will the Minister of kerigntion and
Pewer be pleased ¢o state;

(a) the extent of astistince miven
to the Rajasthan Government for
!.'l?ood“funtrol&hm during 1906-

|

(b) the names of Schemes for
whicp the assistnce was granted?

The Minister of Irrigation andl Power
(Or. K. L. Bap): (2) The total of
loang sanctioned to the Government
of Rajasthan in 1988-87 for approved
flood control schemes amounted to
Rs. 1.31,34,000.

(b} OQuti of the abnove amount. a
loan of Rs. 1.08.34.000 was given as
earmarked assistance for the Ghaggar
Yood Control Scheme. The balance
amount was sanctioned for financing
other approved flood control gehemes
included in the Plan as a whole.

Evasion of Income-fax in Ories

1214. Skl K. Profliasl:
Shri Ramachandes iaks:
Rhri Dhuledhwar Metna:
Shri Reerji Bhal:

Will the Minister of Finance be
pleased to state the number of cases
regarding the gvasion of income-tax
in Orissa which are pending at pre-
semt?

The Deputy Piine Misister and
Ministor of Finante (Shei Meorerj
Demal): 233 as on 15-5-1987.

Prrigatisn Schemes fu U.P. s
Mofhgn Pradmh

G M K Pl
um“

-
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Shri Dhuleshwar Meena:
Shri Heerii Bhai:

Will 'the Minister of Irrigation and
Power be pleased to refer to the re-
ply given to Unstarred Question No.
700 on the 6th April, 1967 and state:

(a) whether the proposals for irri-
gation in the Fourth Five Year Plan
which have been formulated by the
Government of Uttar Pradesh and
Madhya  Pradesh and which

under discussion with the Planning

are

Commission have since been finalised;
and

(b) if so, the results thereof?

The Minister of drrigation wand
Power (Dr. K. L. Rao): (a) : Not yet.

(b) Does not arise.

Refinery -cum- Lube Plant at Haldia

1216. Shri K. Pradhani:
Shri Ramachandra Ulka:
Shri Dhuleshwar Meena:
Shri Heerji Bhai:

Will the Minister of Petroleum and
‘Chemniieals be pleased to refer to the
reply given to Unstarred Question
No. 701 on the 6th April, 1967
state:

and

(a) whether any final decision has
since been taken on the Refinery-cum-
‘Lube Plant at Haldia; and

(b) if so, the details thereof?
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The Minister of State in the Minis-
try of Petroleum and Chemicals and
Welfare
(Shri Raghuramaiah). (a) No.

of Planning and Social

(b) Does not arise.

Breach in Kamala Embankment

121%. Shri Bhogendra Jha: Will the
Minister of Irrigation and PoWer be
pleased to state:

(a) whether it is a fact that to the
north of Babu Barhi,
breach of about two miles length has

a permanent

been left in the eastern Kamala em-

bankment resulting in damage to
thousands of acres of crops every year;

and

(b) if so, when this long gap in the

embankment will be completely
closed?
The Minister of Irrigation and

Power (Dr. K. L. Rao): (a) A gap of
abqut 6 miles has been deliberately
left in the eastern embankment oa
the Kamla from Bhakua to Barhi in
order to admit the flow of Balan,

Soni and Dhauri rivers into the

Kamla.

(b) There is. no proposal to close
this gap which has deliberately been
left after due technical consideration
at the time of construction of the

Embankment on Kamla river.

Reorganisation of Finaace Ministry

1218. Shri S. K. Tapuriah:
Shri D. N. Patedia:
Shri Mohamed In®am:
Shri Gadilingana Gowd-
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Skri Onkar Lal Barwa:
Shri Y. A. Pramd:

Will the Minister of Fimameq be
pleased to state:

u)whel.herhemmwm
wise his Ministry;

(b) if so, the details thereof: and

(clmmmexpmduunmd
expected as a result of the
wroposed reorganisation?

The Deputy Prime Minister aad
Ministey of Finamce (Shri Morarji
Degal): (a) to (). It has been
‘decided to abolish the Department of
Coordination and to distribute the

33a1

work of the Finance Ministry under
three Secretaries, ag against the exist-
ing four Secretaries. Reduction in the

of subjects will be on a functionsl
batsis, it is expected to lead to greater
efficiency.

A saving of over Rs
the remaining part of
pected.

2 |akhs during
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<iold and Currency seised in Calcutta

1221, Shri  Vishwa Nath Pandey:
Will the Minister of Fimance be
pleased to state:

(a) whether it is a fact that gold
valued at about Rs. 80,000 together
with currency notes to the value of
Rs. 50,000 were seized on the 18th
April, 1967 by the Calcutta Customs
fram a shop at Burra Bazar, TCal-
cutla; and

tby if so, the steps which Govern-
ment have taken in the mutter so far?

The Deputy Prime Minister and
Ministey of Floance, (Shri Morarji
Desal): (a) On 19th April 1967 the
Caivutta Customs authursties search-
ed a shop in Monohardes Sircet, Cal-
cutia and seized pold valued at about
Rs. 19,682 at the international rate
(the market value of which Iis
‘Hs. 40,000 approx.) and Indian cur-
rency notes worth Rs. 51,0786,

(b) Three persons were arrested in
this connection and produced before
the Court who enlarged them on bail
of Rs. 5000 each, [nvestigation for
the purposes of departmental adjudi-
cation m su.ll in prenen

wmm—-mu
Bangulere Naftway Statien

person from Lucknow as he arrived
ot the Bangalore Railway Station by
the Secundrabad-Bangalore Express
on the 21st April, 1967, and ~

(b) if so, the steps Government
haye taken in the matter so far?

The Deputy Prime Minister and
the Minister of Finance (Bhri Morarji
MVesal). (a) The information is
correct, except that the quantity of
Opium seized is 6300 grams.

(b) The case was made over to
Railway Police Bangalure on 22nd
April. 1967, and the accused hag been
convicted by Court on 2Tth April,
1967 under Sections #(A) and (R) of
Opium Act and fined Rs. 500 on
each count and on default. to serve
a sentence of simple imprisonment
of one month on each count conse-

cutively. The seized opium has heen
confiscaled.

Central Social Wellure Board

1223. Shri Onkar Lal Berwa:
Shri Ram Kishan Gupta:
Shri K. K. Sinha:
Shrimati Savitri Bhyam:

Will the Minister of Secial Welfare
be pleased to state:

(a) whether there is any propusal
to convert the Central Social We -
{are Board into a chasritable com-
pany;

(b} if 50, the details thereof; and

tc) how it will help in stepping up
socia! welfare work?

The Minister of State in the Depart-
ment of Soclal Welfare (Shrimati
Phulrenn Guha): (a) Yes Sir. One
of the alternative pmpouk under
conisideration 'i¢ to convert the Central
Sacial Welfare Board into a charitable
company under section 25 of the Com-
panies Act. 1858,

{b) The broad outlines of the pro-
posal are laid on the Tables of the
House. [Placed in Library. See No.
LT—493/0T). . - -

»
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Imports frem USA.

1229, Shri Bhogendra Jha: Will the
Minister of Finamce be pleased state:

{8) whether it is a fact that the
World Bank had been pressing to
liberalise imports specially from
USA:

(b) whether uptil'! now the result
of such liberalisation has not been
helpful to the Indian interests; and

1c} if so. whether Government pro-
pose 1o undp the same?

The Deputy Prime Ministerr and
Minister of Plnance (Shri Morerl
Desail: (a) No, Sir.

(b) and (c). Better availability of
imported raw materials, componenis
and spares for the priorily industries
has helped in increasing industrial”
praduction and liberal imports of
fertilisers. pesticides etc., are helping
agricultural operations. In view of the
benefits of the liberal import policy,
it is proposed, as stpted in para 21
of the Budget Speech of 25th May
1987, to coptinue it while taking care
to safeguard all legitimate Indian
intereats.

Central Equipment Pool

1230. Shrimat! Jyotsna Chasda;
- Shri K. N. Pandey:

Will the Minister of Irrigation aad
Pewer be pleased to state:

(a) whéther Government have any
proposal under consideration for the
formation of a Central
pool to procure equipment under
foreign assistance and to supply equip-
mant to the States and project autho-
rities on & no-profit no-loss basis;

(b) if 30, the detatis thereof and
the cost involved? -

.



pairs and overhaul of machines will
be provided by the Central and Re-
gional workshops in each State,

{grom) inclusive of Rs. 28-14 crores of
foreign exchange component for
equipment and initial spare parts.

The object of setting up the Pool
is to achieve more efficient utilisation
of and construction
equipment on irrigation projects.

Construction Werks in U.P.
1851, Bhri K. N. FPanday: Will the
Minister of Planning be pleased to
state: -

(a) whether it is a fact that  the
Central Government have provided
e 48 eferes for oshebvuction weshs
_in the Sl oF agrisuitesdl production,
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‘minor irrigation and educstion in Utter
:‘ww&mmm

(b) if so, the works which will be
undertaken in the Stute?

The Minisier of Plauning, Petreloum
and Chomicals amd Social Weilfare
(Shri Ascky Mehta): (a) and (b).
Central Government does not provide
assistance for construction works as
such. The outlays for each of the
programmes of agricultural produc-
tion, minor jirrigation and education,
are determined by the State Govem-
ments on the advice of the Commission.,

sanstioned by the State Government.
Central assistance iz related to over-
all programmes.

Medical Personnel ang Contraceptives
for Sweden

1232. Shri K. N. Pandey: Will the
Minister of Health ang Family Plan-
ning be pleased to state:

personnel for intensive family plan.
ning work in their couniry; and

(b) if so, the detaily thereof?
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The Ministor of State In the Depart-
(Bhrtmsti

ment of Social Walfare
Phulrens Guba): (a) There have
been reports about these areas having
been affected by drought.

(b) Information has been called for
from the State Government.
ek oY wow WY G o e g
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(b) if so, the details thercof; and

(c) the action taen by Governmant
in the matter?

The Deputy Prime Mimister and
Mdmm

Written Answers

ning be pleased to state:

(a) whether Government propose to
fmport certain essential ijife
drugs such as Cycloserine, which are
freely available in other countries,
but sre not obtainable in India; and

(b) if so, the steps proposed to be
taken in the matter?

The Minister of Health ung Family
Planning (Dr. 5. Chandragekbar): (a)
and (b): The Government do not
bave any proposal st prcsent for im-
porting by themselves any life saying
drugs such as ‘Cycloserine’ etc. How-
ever, Cysloserine is at present being
imported both in bulk and finished
form by pharmaceutical mmanufacturers
and importers.

Similarly, other life saving drugs
whose production has not yet
been established are allowed W be
imported in bulk for further proocs-
sing. '

Tawa Dvigation Preject

mmwmmz
Will the Minister of Irrigation
Powey be pleased to stute:

mmmw-h&-m
mm-—

R -



suitability for base of masonary dam;
(c) if not, the reasons therefor;

(d) if the reply to part (b) abovu be
in the afirmative, the reasons for car-
rying out experiments now at Poona;

(e) whether the masunary dam de-
sign is ready and whether it has been
sent to the Project Engineers; and

ct
(1) if not, the !ime by which

the
same is likely to be ready?

The Minister of Irrigation and Power
(Dr. X. L. Rao): (a) The Central
Water and Power Commission carried

7 for the preparation of de-

(d) When the foundations were ex-
cavatad for some portiong of the maso-
wag found that the rock In

i
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safe design.
ditional tests are not unusuzl az new
features come to light during excavas
tion of foundation.
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Electricity for Madhya Pradesh from
Rihand and Hirakug Projects

1239. Shri G. S. Mishra: Will the
Minjster of Irrigation and Power be
pleased to state:

(a) whether the Governments of
U.P. and Orissa are making available
adequate power at agreed rates from
the Rihand and Hirakud projects res-
pectively to the Government of
Madhya Pradesh gs was agreedq upon
when the construction work was taken
up;

(b) if so, the details thereof; and
L ]

(c) if not, whether Government pro-
pose to resolve the jnter-State dispute
in the matter?

The Minister of Irrigation and
Power (Dr. K. L. Rag): (a) No pcwer
supply has yet been made available
to Madhya Pradesh either from the
BRihand Project or from the Hirakud
Project.

(b) Does not arise.

(c) Both Uttar Pradesh and Madhya
Pradesh have agreed that 15 per
cent of saleable energy from Rihand
would be supplied to Madhya Pradesh.
The rate for the above power supply
has also been settied. The transmis.
sion line from the UP/MP border to
Morwa in Madhya Pradesh is ready.
In Uttar Pradesh, the corresponding
transmission line from Rihand to the
border is in an advanced stage of cons-
truction. This section, however, is
expected to be completed by Septem-
ber 1967 when power supply from
Rihand to Madhya Pradesh will com-
mence.

As regards power suppiy from Hira-
kud to Madhya Pradesh, it has been
agreed by Orissa and Madhya Pradesh
that 5 MW of power will be supplied.
In Madhya Pradesh, thie transmission
line from the OrissalMP border to
Raigarh is expected to be completed
by March 1968. In Orisa, the corres-
ponding transmission line from Braja-
rajnagar to the border is to be cons-

JUNE 1, 1967
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tructed. The rate for power supply is
under discussion and is expected to be
finalised soon.

Tariff rates or power supplied to
Hindustan Aluminium Company, Mir-
zapur and M.P. Government

1240. Shri G. S. Mishra: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the rate of tariif at which power
is being 'made available by the U.P.
Electricity Board to the  Hindustan
Aluminium Company at Mirzapur and
the rate of tariff at which power is
supplied by them to {he Madhya Pra-
desh Government;

(b) whether there is any difference
in the rate of tariff; and

(c) if so, the reasons therefor?

The Minister of Irrigation and
Power (Dr. K L. Rao): (a) Bulk
power js being supplied from the

Rihand system to the Hindustan Alu-
minium Corporation at the following
rates:

(i) For an initial maximum de-
mand of 55 MW—1,997 paise/
kwh.

(ii) For additional maximum de-
mand of 45 MW-—3,506 paise/
kwh subject to coal! price ad-
justment.

No power is being supplied from the
Rihand system to Madhya Pradesh yet.

(b) and (c). Do not arise at present.

Small-Pox Vaccine

1241. Shrimati Jyotsna Chanda: Will
the Minister of Health and Family
Planning be pleased tp state:

(a) whether it is a fact that U.S.S.R.
has dffered Small-Pox Vaccine to
assist anti-Small-Pox cainpaign laun-
ched by Government; and

(b) if so, how much vaccine has

been offered?
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The Minister of Health and Framily
;hnh‘ (Dr. 8. Chandrasekhar): (a)

by the US.S.R. Govemment is
million doses per year. During the

vad. In the earlier years, the USSR.
Government had supplied 650 million
dnn. in three instalments of 250, 200

o qes
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Aceommedstion for Siaft of Trade
Marks Registry Office, Okhla

1243. Shri M. L. Sondhi: Will the
Minister of Works, Housing ang Supply
be pleased to stae:

(a) whether it is a fact that Trade
Marks

Registry
trial Estate 8 a subordinate office
under the Ministry of Industrial Deve-
lopment and Company Aftairs;

(b) whether jt is also a fact that
employees of other Centra) Govern-
ment Offices situated in Okhgla Indus-

Housing and Bupply (8hrd
Iqbal Simgh): (a) Yes,



Sharawathi Projects, year-wise, since
their inception to-date?

The Minister of Irrigation and Power
(Dr. K. L. Rao): A statement contain-
ing the requisite information is laid
en the Table of the House. [Placed
in Library. See No. LT-404/67).
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Avanashi Cannl Scheme in Madras

1246. Shri Namjs Gewder: Will the
‘Minister of Lrrigation and FPower be
pleasad to state:

(a) whether the Avanashi Canal
Bcheme in Madras State has been in-
cluded in the Fourth Five Year Plan;

ool & ordfew & Qelt

1247. WY Wic *we wmi: w1
eareny ey afeare fatem 5ot g
qETE Y ¥uT w7 R

(%) wvog #=x ¢ e feeelt &
mfes & Ofrdl ¥ §' 0 2i, 000
¢

(w) =7 ag vt &w & f&  fewly
¥ gerEi ¥ ¢ OfrY ¥ fag g
1500 TRt wrzad E;

() =fe g, v aerT o fawre
™ oeEren # Oft weaard s
L8 H

(w) afx afi, ¥ xa¥® wy vraw
g s

(¥) faox o «ft ¥ fead
Afrgt o afgaier Qfmet &

wreew  gwy sfoare ey divft
(wte dftafy wwdwe) (%) gy

(w) & gt

(n) & 7

(w) wgow off ssur)



3343 Written Answers JYAISTHA 11, 1830 (SAKA) Wriften Answers 2344

(v) feor»: 1 & cmw fedy
wﬂhﬁﬁﬂwmq:—-

1961 7631
1862 8702
1963 8686
1964 10821
1968 11431
1966 18948

aqry 6€219

FErrnd

1248. st wte wWo wat: war
Tourk s fqqn o oy A W
oo vy s :

(%) wr ag aw ¢ fir o sdw
¥ faafgy fordr i i & wrowr fogrew
ww afwloe w@we ¥ §; WX

(w) afe @, ot AveTc A ¥W
wEEW ¥ vt WY 47

feranf site fewet st (w10 §o
we wx) : (x) Fewt =R
g @ awt ¥ i ¥ e g
¥ ool & wwgr v e
: 3

4

1
f
1

117323
bkl
1§21
11
az?:aé%ii

Y
i
s
a3
2
13

i
%
]
4
i~
M)
4,
|

8
- A
-

Will the Minister of Health and
Family Planning be pleased to state:

{a) whether it is a fact that Govern-
ment have decided to give incemtive
bonus to married couples who give an
undertaking to limit the size of their
families to a maximum of two child-
ren; and .

(b) if s0, the details thereof?

The Minister of Health ang Family
Planning (Dr. 5. Chandrasekhar): (a)
and (b). No. Government have, on
the recommendation of the Central
Family Planning Council, appointed g
Committee called the Small Family
Incentive Committee. The Committee
is to presens its report to Government
by the 30th September 1987. The re-
cornmendations of the Committee will
be considered thereafter.

Halian-Loan for Pertilizer Factories

Will the Minister of Fetroleum smd
Chemicals be pleased to state:

(a) whether Government are nego-
tiating with the Italisn Government
for loan for the fertilizer factories in
India;

(b) whether the negotiations have
been finalised; and

(c) if a0, the factoriew for which the.
loan is being sought? ‘
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1889 (SAKA) retrenchment of 2348

Defence Workers (C AN
of the post of water carricrs and re-
duction in the scale of sweepers av ho-
rised in the establishments of Army
Units and formations. These decisions
were incorporated in  Government
orders issued on the 13th August
1966.

2. Representations were received by
the Ministry of Defence In Oclcher

posts. Necessary instructiont in
repect were ulu.donthetmhm
ber 1866.

3. As a result of further discussions
between the Defence Minister ang the
represeniatives of the Indian National
Defence Workers Federation on the
28th March 1987, Government decided
that the implemantation of their orders
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The Deputy Prime Minister and
Minister of Fluance (Shri Merarfi
Desal): Sir, consistently it has beed
argued by hon. Members on both sides
that Government must ipk> meagures
of economy. Economy can come only
by removing redundant porsonnel from
the varius sections of Gevernment. It

Minister has on'y hﬂmund;
I want my main question t¢ be ans-
wered by the Defence Minister,

Shyi Morarji Desal: I would not
have interfered if the hon. Member
had not asked why the Finance
Ministry refussg this. That is why
I intervened to answer. We cannot
t‘:is. on being inconvenionced Jike

Mr, Speaker: The hon. Defence
Minister may answer the other part of
the question.

Shri Swaran Singh: Sir, I have in
the statement given the total number
of persons affected. 5683 is the num-
ber to whom offers were made. The
number of those who actuaily accept-
ed that offer Is not st the moment
available with me, Because all this
happened rapidly and all over the
countrv T have not gut at the present
moment the figures about those who
actually avalled of the offer.
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he says that because  post could be offered For instance,
hurriedly he does not a large number of persons who have

Either the hon. been retrenched are water carriers.
1s utterly incompeten: or he The recommendation is that the post

is no co-ope- of water carriers &g such is redundant

Secretary and the because vther things have happened

your ruling on  and taps have been provided. Therve-

hether he can take ghelter fore, if it is demanded that it a water

carrier's post is retrenched a similar
post should be found for him, it is

There is no question impossible to do it. In the categories,

L34
oY w10 gy, A I WY other posts that may be available, it
L

this, . for instance, if he is in class 4 or in
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rendered surplus must be given
WEIW WENT, A gimilar job at the same salary and
AT q@y ¥ oay under the same conditions, It js not
frank with

fafas wromn just possible, 1 will be quite
) the House. Whereag every
ey would be made to adjust them

it

would be very difficult for any admi-

I S W nistration to give an undertaking that

a6 s00n as a person is retrenched

fu oy Y ¥ g dwfors Afoat wly sy forod - AT W o A
€ § o Py wem 3R Wt @ e o wifgd | TR @ A W
seg3d & I ¥ ¥ Pwad vl ¥y feav 1 &% faw SO & &t i wgr
foem € iy A § o7 o Ay & wgNisfas NrOFotim g
don, etz ¥ wiw AVl faelt et wrgent § e sy Ak s dwfens
w3 ¥ §, W Aed & it F gur W) A gut Ay
qEwd ¥ ok Qar &G WO S AT A AR o Aol e

q TR 7 & s (e Sramso g
oy W I W @ AETy AT & (g aw W

€ w3z Qi gt & ir Pt oY &Y ahefcar & g

entered mt::m- mfew gt off 1 Jww

g ¥ ¥ e o &Y ot oy
3"-:‘“"" st P g ? 3w & W #

non.  T%F W i dwr gz Gt sfqedt wrw

§ s
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[Shri Swaran Singh)
has again repeated, to the frst one I

over the country and all this informa-
tion cannot be collected within s short
period. The other question was about
the continuity of szervice. There is no
question of continuity of service be-
cause if 5 person is rentrenched them
he has to wait for getting another
employment. So, there s no conti-
nuity of service,

ot que qwe weht (1) - wsw
e & gw mwer W A I
wrgar § + AT faw ot wg fod A g
it & art ¥ agt fars fegr 1 3w
wwr & Sedtwer vy worcw dwrlh wr
v oittre F swidT= ww o Iy
&+ @ qg Fdwile gwr o sw F
6,000 WYY M Fh g A pedriei=
W e 7% T wre Y ey ® W
aft fe on &% AN F oo fey oYy
A T Wi Y § 7 SReww fwmy o
st wg forng 7 =arer ag § fw fomr
wrif w yeidd wna foar mr ¢
arfr s WY fozy 9t WY 3w w
ez wnar war § O 3@ ¥ g
o e ¥ arew ¥ wE A § ar faeett
qrar w1 Ixn Y fear & ?

Mr. Speaker: It is all right Thers
is no point of order.

oft oy Rmd : ag vy 7w § fx
@ Qud Ard rm R T FR

_ off qwe quwe et : g fE @
Cwwmd ? s wroww ag § e
. o @itz gur W Wit TN T e
;n!rts.oooﬁimi'w
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Q\ﬂwﬁm“&tﬁ
T g o g ?

Mr. Speaker: 1 understand that.
He has said thst he has no informa-

Bbhrl Morarji Demai: Sir, is this
not an illegal threat of gherao of the
parlimnent? It is nothing but a threat.

Shri Hanumanthaiya (Bangalore)
Sir, I want to raise a point of order
Is it in consonance with the practice
of this democratic institution to threa-
ten the Minister instead of making
out the point by of reasoning?
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wolt - T O Y &
awr F g a A e v
¥ fear wsrdree wAr o

Mr. Speaker: The word ‘gherao’ is
not yet defined, but whatever it s,
threats are not at all desirable in the
House, whether it is gherao or some-

thing else.

Shkrl 8. M. Banerjee:
will be pesceful.

Bhri Bal Raj Madbok (South Delhi):
‘We dissociate ourselves with gherao.
We do not like this word ‘gherao’. He
may speak for himself and for his
party. ... (Interruption).

Shri 8. M, Banerjee; Shri Madhok's
party does not. ... (Interruption).

Shri Ranga: This word is most im-
portant. . . . (Interruption).

L]
fr ot
7 wwg

My gherao

of the threat or whatever be the

g

(Peddapalli):
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was retrenched but was willing to
come back to the original post would
be called back, Then, at the end it
says that the latest position is
individuals who refused
alternative employment had been dis-

1 want
offer which stood

clear.
page 1 it js mentioneg that

originally the Government decideg in
November that further implementa-
tion of the orders issueq in August
1966 should be postponed till the 3ist
March, 1967 and that every effort
should be made to absorb the surplus
employees in available vacancies in the
various Defence instaliations in un-
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, 1967 vetrenchment of
Defence Workery (C.A) a’.'

Defence Minister has made is not cor-
rect that they retrench people on the
basizs of effecting economy. I only
want to find out whether the Defence
Minister or the Finance Minister, at
any stage, has tried to find out whe-
ther employing these well-trained
combatants to do the work of sweep-
ers or watermen is more economical
then appointing civilians . . .

Mr. Spesker: He may kindly resume
his seat. There is no point of order.

Shri M. R. Krishna: This iz very
important. It depends on . . .

Mr. Speaker: I have heard him;
1 have followed him. Shri Goel

Shri Shrichand Geel (Chandigarh):
It is unfortunate that whenever this
Government wants 1o effect some

these employees and the taking up of
the same job by combatants wiil not
affect the efficiency of the combatant
ranks because I know that once in
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length and recommended that they
would like to encourage a certain ele-
ment of self-help amongst the mem-
bers of the Armeq forces. He should
welcome that rather than try to find
fault with that.

The second question is about these
employees having served long years
and that Goverrmment ghould always
provide alternative job for any per-
son who is found surplus to the re-

Mr. Speaker: What s Mr. Buta
Singh's point of order?

ot yrr fag (TOo¥) : ¥
wEET T AW § L W gfrwer &
e s Wt dvTR gIew ¢
forg Arwfogt 37 1 w7 sy war-
fagi & Iaer Wi 3 ¥ gw fade

aw & ardr war g s o sl
ey ¥ w§ fe I v v N
e wekdz & feft gt ez
% vw forar Wiy 1

‘JYAISTHA 11, 1680 (SAKA) retrenchment of 3360

Defence Workers (C.A.)

told us in the Committee that they
were considering deferring this re
trenchment. On account of this, 1
could not submit the list before; I

Mr. Speaker: He can discusy with
the Minister later, .

oft writvwe Tog (wmfar) - w-r
afscwr aey & faw Sl & ww
fear ot fie 31 wk & Ty ot T WY
wt wiw o g fear wrq, afz fear
ot 8 feer WA ¥ @ wOw w1 W
wwrw fewy av ?
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Defence Workers (C.A.)

JUNE 1, 19V
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wonld " cul

om which wes asking specific
information.

if there are any vacancies anywhere,
we shall try to fit them in those vacan-
cien. We have already done something
and this effort will continue.

1258 hrs.
PAPERS LAID ON THE TABLE

NoriricATioNs UNDER CUSTOMS ACT ETC.

‘The Minister of State in the Minis-
try of Finance (8hri K. C. Pant): I beg
to lay on the Table—

(1) A copy each of the following
Notifications under section 159 of the
Wustoms Act, 1962:—

(iy G. S. R. 728 published in Gaz-
ette of India dated the 20th
May, 1967.

(i) G. 8. R. 729 published in
Gazette of India dated the
20th May, 1967,

¢iii) GSR. T84 published In
Gazette of India dated the
20th May, 1907,

(iv) G.5.R. 778 published in Gazet-
te of India datea the 26th
May, 1967

‘IPiaced in Lidrory. See No. LT-485/87]

{3) A copy each of the ZLollowing
“Wotifications under section 158 of ‘the
3 (A} LB-T. woaT

JYAISTHA 11, 1889 (SAKA) B.AC. Report
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not catch any particular point Customs Act, 1982 and section 38 of

the Central Exciges and Salt Act,
1944:—

(i) The Customs and Central Ex-
eise Duties Export Drawback
(General) Twenty-ninth
Amendment Rules, 1967, pub-
lished in Notification No.
GS.R. 730 in Gazette of India
dated the 20th May, 1967,

(ii) The Customs and Central Ex-
cise Duties Export Drawback
{General) Thirtieth Amend-
ment Rules, 1867, published in
Notification No. G. 8. R 731
in Gazette of India dated the
30th May, 1967.

(iit) GB.R. 1732 published in
Gazette of India dated the
20th May, 1867, containing
corrigendum to G, S. R. 1557
dated the 8th October, 1968.

[Placed in Library See No. LT-48867]

(3) A copy of the Central Excise
(Eighth Amendment) Rules, 1967,
published in Notification No. G.S.R.
747 in Gazette of India dated the

and Salt Act, 1944, [Placed in Library.
See No. LT-486/67).

12.57 mrs.
BUSINESS ADVISORY COMMITTER

Advisory Committee presented to
the House on the 31st May, 1967."

Mr. Speaker: Motion moved:
“That this House agrees with

Advisory
‘the House on the 31st May, 1967.",
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ot vwidew oW (arTEe)
oW Ay, & g fRT w3 e
g fe wid wawr afafy & v fe2
o wfrdl wY ¥ we & e ¥ swfe
fimr o+ & gy Wt A wem
fo xw fe? F =it faw »q & faar
war ¥, war ay <t wwry fomr o,
MIGH G PAT LA TWHH
wTE Sr-aee gr,at Swel v o fafiwe
feqr s, woifs 3w gwar 7§
¥ Gl B! q wrwR g FA H
ol fewww ot § 4

oo W wan fox: g w @
Wt wifew st 5 gy wrdwr
ws & famr ay, /e go gfaal
N 9 ¥ ax ez wmar § fr wqw
arire 9T § I 7w S 9w 1 I
A ugfagy & wgar< @ w4 § qfcady
FE & AT ¥ | AFT g QF X
W fafe smfm st Swd m gw
I W A FE A wfww w77 1

wft T WK AW . TE F Geane
fafewar @ amdm ?

o w gwn Ty : gw viw W@
feit ¥ fafeat faaffar wT & 1 of-
oty o v F & fr ok Toe ww
a% WS § At ifgy a1, dfen ay
ot e W @ E t e ¥ W wrd-
ot @R ¢, v 3w ¥ www F yfy
@ W, N wh oo ¢

B.A.C. Repors JUNE 1, 1067

B.AC. Report 2366

dar s wor qifer T aregm gar o

qw Wt WS : ET A agey
o A ooh

stempur @ g fm &
gndad Qe R AN wevreEr

¥ fex wza o &% T *7 ol wfgh
1T ¥aw g ¥ giw fo & fao
TR wATqY W )

Mr. Bpeaker: [ know. The Bussivess

ot wy Forik (i7) :go woTEES
ww ot Ang ard §, fer 3 awg Ay
1A, s fedgs wqr 1 O WY
W Ry ? wA @
o2 Wi 1Y | TN W) ¥AT ¥ AT Www_;y
W WAT &7 |

e T yuw fag : & wyrrfiw
weex @ T W) WAy, wfew Wy

Advisory Committee has aleo recom-
mended not to sit on Saturdays. Many
members have slso requested.

The question Is:

“That this House agrees with
the Swcond Report of the Business
Advisory Committee presented to
the House on the Sist May, 190T." -

The motion was adoptelk
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Shrl 8. M. Banerjee (Kanpur): Be-
fore yoy g0 on to the next item......

Mr. Speaker: The next itcm is lunch,

8hri S. M. Banerjee: We have read
in the newspapers yesterday that the
Gajendragadkar Commission has pre-
sented its report.

Mr. Speaker: That is coming to-
Taorrow,

18 hrs.

The Lok Sabha then adjourned for
Lunch till Fourteen of the Clock.

The Lok Sabha reassembled after
Lunch at Fourieen of the Clock.

{Mr. Drrury-SpEARER in the Chair]

RAILWAY BUDGET GENERAL DIS-
CUSSION—Contd.

truction of new railway lines during

the Fourth Five Year Plan and I

consider the State of Orissa is com-
ignored.

;

The proposed roilway luve belween
Rourkela ang Talcher is not going to
up a3 I am infermed. After

i
a
;
|
5

General Dis. 236g
to construct a rail line between phul-
bani and Berhampur but the Minister
has informed me that the Railway
Board has no proposal for such cons-
truction. It is distressing that the
Railway Board has jgnored the claim
for development of undeveloped areas.
The Indian Railways have failed to
lay any railway line in the Phulbani
District. The people of the area have
to go hundreds of miles to reach the
rai' line, The area in question is
predominated by Adibasis and Harijans
and it is unbecoming in a democratic
country to go on neglecting develop-
ment in such areas and all will agree
with me that it is neither the policy

beg to submit Sir, that the construc-
tion of the above railway lines ie,
Rourkela-Tailcher and Cuttack-
line, Khurdha Road-Bolangir, Amba-
guda Lanjigarh lines may be taken
up for construction as early as possible.

ln'allthe Branch Mlﬂydolhu

most of the waiting rooms it hag been
seen that railway staff is in occupation.

In most of the stations, the arrange-
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[Shri A. Dipa)
is desgirable that Oriyas be recruited
proportionately to the railway service
that the and the general
public in QOrissa can easily understand
them who are very uneducated and
backward.

Shri J K. (Tripura
West): Mr. Deputy-Speaker, Sir, if I
gate-crashed into the list of speakers
on the railway budget it is because
I have to redeem a pledge. The pledge
is to my constituency, which is Tripura.
It is a land lying far in the north-
eastern corner of India and, therefore,
very little is known about it to most
people here. Tripura wag & native
State, which integrated with India on
the 15th October, 1948. The people of
Tripura are facing so many troubles
and problems that they wanted me to
place their case before this august
Asgembly, so that whatever remedy is
possible might be given to them.

Tripura is a Union Territory with an
area of 4116 square miles of which
unly 25 per cent is plain land like the
plain landy of East Bengal. Out of the
rest, 1608 square miles are under
forests and the remainder is inhabited
by 15 lakhs people, of whom I0 lakhs
mre refugees euphemistically called
displaceg persons. These lands arc
used for habitation and agriculture,
particularly the lower levels of the
higher lands.

Tripura is dependent on agriculture.
For want of communication, there ean
be no industria] growth, because the
industrialists will not invest their

JUNE 1, 1987

General Dis.

route of Goalando-Chandpur up to
Akhura which comes within five miles

There was an all-river route starting
from Calcutta and reaching Karim-
ganj, which was a sort of river port
for Tripura, in the Cachar District of
Assam, wherefrom goods would be
carried, again, by trucks. These two
routeg have been closed after the Indo-
Pakistan war of 1865. What remains
now is a very round-about way by
road partially and then by rail as you
reach near Assam.

But, then, it has to pass through
three botilenecks and half-a-dozen
transhipments. Tripura is so situated
that the hon. Members will turn'their
mental eye towards the north-eastern
corner of India they will find this
chunk of land hanging like a pendant
not from the neck but rather from the
tail of Assam entering right into
Pakistan and surrounded by that
‘friendly’ state on three sides. Mr.
Bhutto, the former Foreign Minister
of Pakistan, made & claim for the
whole of Tripura because it is so sur-
rounded on three sides by that State.
Then, you have heard in this House
questions being asked about shootings,
the initiative of which lies with
Pakistan, shootings into the town of
Belonig and shootings from Lathitila
and Dumabari. These two are very
sensitive spots. I have seen them my-
self and I wil] describe them after-
wards.

As you go out of Tripura, you meet
with the first bottle-neck between the
foothills of Mizo Hills and Sylhet
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the third bottle-neck which is just
beneath the foothills of the Himalayas
and the northern tip of Pakistan in
North Bengal.

Once you have crossed over all
these three hurdles with half-a-dozen
transhipments you come out into the
wider world of India. And then you
have to go down to Calcutta for every-
thing. There is, of course, the air
lines. The distance is 197 miles and
the fare is Rs. 70 and Rs. 76. It is not
possible for the ordinary people to use
the air lines. They have to gspend
four days and nights travelling and
changing trains, and from truck to
train and train to truck again, to
reach Calcutta, For people like wus,
of course, we have to use the air lines
because there is no other alternative.

Though situated like this they have
to be constantly in touch with Calcutta.
The people feel that they have been
couped up into a little piece of land
which is perhaps the least approach-
able from the wider India. It is more
difficult to reach Tripura than to reach
Srinagar or Ladakh about which the
hon. Member was telling us the other
day. It is more difficult than certain
points in NEFA as well.

‘What is the solution to this dificulty”

Rly. Budget— JYAISTHA 11, 1889 (SAKA)

Gemnaral Dis. 37a

Every two
men out of three in the educated
section are Government servants. But
Govermnent cannot provide employ-
ment for the entire population of
Tripura which is i . Out-of &
total population of IS5 lakhs, 10 lakhs
are refugees euphemistically called
displaced persons. The majority of
the emtire population consists dis-
placed persons and yet the cry is,
*still they come”. Sometimeg it is a
trickle and somoetimes it is a torrent.
All the persons who a:e squeezed out
of East Pakistan, particularly in that
region, have 10 come to Tripura and so
the population of Tripura is increasing
from that source also every day.

Now, what to do about their employ-
ment? All of them cannot be accom-
modated in agriculture. So, we want

have heard about the Hazari report
and the licences given to Birlas. For
Tripura, I am told, they took out two
licences, one for a paper factory
of the bamboo pulp that can be
abundance in that region and another
for a plywood factory from the soft
woods of the farests of Tripura. They

2

The third thing is defence. On this
point there have been certain questions
asl:qd here from that side about

i
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tan, I have seen that for myself—is

lying fallow?! Because,
whoever goes to till that land
is shot at from Pakistan side. Of
course, our Army is there. They have
built dug-outs in the embankment and
have made holes to see and fire
through. I went to the embankment in
spite of the SDO's prohibitory orders.
1 sought special permission. I said, “I
must have 2 look at the thing myself;
we have to place the case before
Par'iament.” Of course, that was
during the elections and nobody knew
whether I would be returned or not,
but T said, “In the event of my being
returned I have to give an eye-witn-
ness account” He said, “You can do
0 at your own risk.” I said, “What {»s
the risk? After all. my days are num-
bered, and if it a0 happens that Pakis-
tan chooses to make & target of me I
become a martyr into the bargain for
no price.”

i

Shri Namblsy (Tiruchirappa'li):
Why should our friend be 5 target of
Pakistan? We will not allow that. This
country will never allow Pakistan to

make & target of you,
ﬁil.ﬂ:.lm Thay are
making targets; a Dew
months before “anly

General Dis. 2374

Shri Randhiy Bingh (Rohtak): The
youth of the country is at your dispo-
posal; do not bether,

Shri J. K. Choudhury: I do not say
that they would go in specially for me;
but they mighf as well have sent a
stray shot and that would have laid
me low. A boy named Shankar was
shot dead only three months before
that. Anyway that is not a very impor-
tant point,

The initiative ig in the hands of
Pakistan.

In Belonia I went into the houseg of
people and saw the holes in the cor-
rugated-sheet roofs and through
split-bamboo walls. Mostly they are
people of the jower middie classes, I

oting?” They said, “We have to do it;
there is no alternative. As soon s we
hear the shots we all crouch under the
beds, men, women and children. And
those who are outside suddenly lie
down flat on the ground on hearing
the shots and get up when the
ing is over.

ey
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General Dis. 2376

Therefore, my last prayer to the Shri Nambiar: Now, a Member from
Railway called.

Minister, to the Government
and ultimately to thiz House, this
and that is that considering that
wost of living there is higher than any-
where else in India; considering tha

there—] think we have learnt to live
dangerously—please do something in
‘the matter, Give us the right means
of transport i.e., the railway. I do not
say that in one year it may be finsish-
ed; it may be in five years or more,
‘There is only 19 miles of railway, as
1 said, that has entered Tripura.

Then, as far as Assam is concerned,
1 should suggest either give us diese-
lisation or electric engines through the
Hill Section of 115 miles from Badhar-
pur to Lumding. Assam needs better
communication for jts own sake and
for our sake also because we have to
pass through Assam. If you please
just insist that the people in Tripura
must have better rail communication,
if you decide that we shou!d have
some sort of relief in the matter—I

something is done for us by extending
the railways, I can give a guarantee to
the Government and to the Members
of this House that we shall continue 0
live dangerously, whatever may hap-
Ppen, even if Pakistan comes and per-
haps occupies Agartala only for two
hours. What I am sure is that within
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thiz side should be

Shri V. Krishnamoerti (Cuddalore):
‘l.;:rehumﬁmeldthrowm

ed, we have stil] got time.

Mr. Deputy Speaker: I know all
that. Everybody will get a chance.
You will not lose a single minute.

oft wew fog (wra) : SyTeaw
wE, W gt X R www 0T e
frrc et @G § ) WA w1 wgwnr
mrdifr ¥t aw ¥ gy ofees e
21w & 3,555 w0% wAr v gOv
2 1 gE qewy ¥ ki
T wwefeT § I ¥ agy fr ww
TUT w9 g & 1 AT o e &
Saary ¥ wdt @ i awg A, [ ey

urte Wi TSN ¥ ¥ fa¥ sAwy
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TN AT W T W P § 9w 9%
qiw @: qodz g2 Wt amd ot frfir-
faguwr vz ¥ @Y o g% ofx qrr M
wOF 9997 uk § vl @ Wiy

_wafes ww vy w1 wier framr

wr gt € 1 % v § o qufafrgdww
w urq &% wT | g g W g™
T @ § | g ot iz geter
g AT ME F = TR WA W
WATAT 70-75 BRI WATZ nweEfey
EAMTITH A 12-15 % GF v farr
1 ¥B AW P @}, N qY w2
fav g I wrr Iz i fe W
AR ¥R AN & ax wmt § fe
FAIQ WY AT F, TR F AT L,
7 7 arar § W X T T e
£ 1 I Y aaeary fET WY AR
fraftamr s a3 WA &y
T WARY § % ITH HTH ¥ 6w
Ie@ aft § 1 ag & W aww g
¥ fw 3 ¥ wrede w5 § ff Y oo
R i godr wywa e w7 G
1 I 9 W a6 & wwfan
TR MA@ fT A WosT
| T A AT gy wEA W Wi
# a1 T ¥ vre wrow ag § T
¥ agy o g AT et o e
w1 ¥ IR e rw X T e 8
9% g7 oW wigt 1 WA KN
¥ g7 AT sy Afy foor M A W
g AW R w7 w4 ¥ oAEARY
N ATy A gw gavEr g ¢ wwd
$ o xw o v gw fewfed
w1 ardi 1 faw woht o ¥ o
Tz W7 W graw & Jw foear § WS
T4 T Fvz © wreR wiZ & feawm
it gwetw o
gt ¥ § fw ofewrs  shorcfee &
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YT 2, ag %% g wfgd, o Fira
fewzn ooy wr &t omeft B, we Qwarw
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AN 1T AT WGt T vy arfEd o
fege &1 ag a= & w37 afeww
vircefen ¥ oY wrawY Twar wfeq fe
g7 F@E & Iy W WAT oAy Ad
o At A aaAang fe e
T AT TE LY ATGAT

ez 7w ¥ & ;g e qaT
E' % 1 @ T ¥ uwE
sy wr §f f5 g ¥ qwas @
© fargw emive A gEl wifgh o s
o A o awey o A fear mar
wf sy arr & fis arfee sw w0
wTer 9¢ g, it wpv wAr e
FEMIR g Y £, g ot ¥ ww
fewlt & wers, wars € sempane,
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ATV & NWAS, @I w A §
Aawi § wwAsE W@ A AT Awa
¥ &g s ow dnd Ix wwm
¥ ¥ e w7 wfed o

¥ ®Y wyrd 7 9w dwd A
¥ weTq W7 e & i § aw
s R g i d | W
T3 T aar o7 fE Fw gEwy 2 Aq
4 ¥ A Jq W I AT wwy
nar 5 uw A At ww ol &, ww
Y F Awar 2 0 g AEd aw
gt 1 Afe om b Zww W) Al
fegr oy |+ IaE T ofeeE ¥
=t g1 of w7 g7 way fs aw ofe-
= ¥ oA 4w T A, ew ol
TEFT B WA T M AT
af ¥ ) ox AT WTTRI §F 2T ¥ XX
1 Fq1 wTA WG | @ FAT ST
¥ oowrd ¥ AR FY IgT AENS
g A 0 K wram wAr e wo ot
o7 UAvy SqTT &4

[ BE SR X I WY
AAET o S fEg Wy wAe
# wmE @M1 1 gaw 4% qfees
wrEfen o quw e O ge
afgd 1 AR WG TR ¢t ¥ER
Faay ®1 Favarq s0aT q© & 9&v
21 W@ A Ul Iwwm waw
Y oz 2wt wfgh fe 3@ ww &
Lo g

Wt W aedw  (arigy)
¥ gqg S wrgan § fe e s
A d W aOsTww W ko
A ardt & ) aTem e xR §
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CAMIRTRCIIE R 1 oo R € qugks sy oy §

Q3T TR A AN Wgk §o A
wg ffag ¢

Mr. Deputy-Speaker: 1 have got the
account here. Whatever balance is
left to the credit of the parties will
be given to them. The position today
is that Congress has 3 hours ang 53
minutes and the Opposition has 1 hour
and 44 minutes. So, I am dividing
the time between the Members in such
a wiy that there will be two speakers
from the Congress side and one from
the Opposition side. [ would assure
hon. members that they would not
lose even one minute to which they
are entitied; gt the same time, I would
request them not to claim even one
minute extra.

Shri Nambiar: We thought thay you
would call one from the Congress side
and ane from our side.

Mr. Deputy-Speaker: That i not
possible. 1 want to accommodate at
many from the Congress side as possi-
ble because they have also their own
grievances and they also represent
the people.

Shri Nambiar: After we exhaust,
the rest of the time can be complete-
iy given to them.

Mr. Deputy-Speaker: No; then, there
would be no debate.
ot ate wwo wmat (wafarix) :
arETig JaTeaw gAY, T faw sefre
wOr & % WY & wraiT & 9g vwwT
foa wr & fe & x& wgr F woar agan
wraer X WY )

% ag Wrer w1 fr gufe O off,
wadw, fadw F §, fsx o fimft Q@
wawT T fawg o & woar wraw B,
faw & & safa 50 vy WY yo
avat & Mo v qwer ¥ wwy

wT ¥ W ok e o Ny g A
oY we g ) g, K ag ey wew fi
& welt wgrew W oY W v
7 x€, foeht fir sgamr s} oy
oY g faord wef § 1 7y yo T
gt § o ¥y w3 whr Azt g
TN e e s

v} sxfalat auim, e, &
¥re ¥ F qgely A TF W2 W o e
XawmT T g N2 S T A AW
B Tt wET ¢, ww@ifw W oot wrer
¥ fod ot ur arar e ot
# qu-afaardt ®Y WA 7 wfow @
& amen &, qufT AgT aw oA o ey
?, wrzr v fag At wrar § fr arfa
¥ gw-Afagral ¥ WA 7 dar wd
fear m R, wfeg 9T W= fag wre
vt & v 7w, M B wpo—fw
farer w20 ¥ xeTw 9T WA WY AP R
w7 a9z g w7 & fag faaw v
e

wifgy 77 twa qEnT dtw awt
# qTZ %7 AW TER AGT T T A O
™8 3¢ qEeT £ T 91° W 9T W
&y Yua yell w1 ww A w7 ag |rwar
wfge a7 fr &Y gwar @ 6w aw
AR A or g ¥R
¥ wTeTC T I AT gRwn ¥ fad
AW ww ¥ wggw oy fex § feod
oy feir § 1 YW fog ¥ o &
wfy erieT R e €

g WOHTT WATHATE & ATH T Wy
wrg o wai wrft ot § 1 3w fewre
8 f wnT ayt a¢ FarwY W At =
7, sorwr & ot a sy ey vt W,
ot wy 3wy Tk sl WY Lo frwrw F
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ferer sy ¢ ey T o KR @y dwR
t wifew o i wr kSl ow
Farwgr | % www f fexw gfe
¥ ik gt 7 dow wwww gy, afew
R Ty W e g e T W
§ o v oW ¥ wTe aga T
Y foat § 1 ¥ oF ST W wTE
g

N fevT qgE W oW @t
A1 WK 97 TRE S¥ W w1 fear my
gixgang WA v g d aer &1
afy o wrgdy N Ig Wewny fewe W
R f1g A oft v AW & | AT o
A F qa 7 A A wrow fxay
8, sz gayT (@ aET ¥ Fadr gaAa At amr
iR R

“This increase has been render-
ed necessary by the increase in
the cost of paper and printing....

W AR ¥ & A

“....as well as the issue and
accountal of these tickets and will

be useful if it reducus even to a
small extent the overcrowding on
railway platforms duz to those

who come only tn rcceive or send
off passengers.

Gar ATepy Twar § fE oY | e
o wT ond, Y@ WA ¥ wqaTC
¥ grae et A felwr v S wre
w0 & wfaforr A€ o W e
€ wifgd | & favarw § s forrdt ot
wafiy fewe & sy ofewnt ov W §
wwheata aw
& it ot oy &&= vz PR o
o od  ww ol ¥ e e
ot ord T 3w ¥ g % o Wkt
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€ e Sl wfew & G
ggare Wi Y wré f W et
T EowRieT § wr & ot e
T #Y wwy wR W agi T et
¥ 3% wfy o sraeqy woft wfgy ?
XH & xAy 9w & fom § few swre
N nd et § ? ag eww ¥ fewz
WOy Y S wam ¥
wgr 23 § s 9 1T Wt firalt sz WY
e A IR TN AT ¥
w F T

W wrfg welt W S w1 af
I 2, oY W qur war § e e ad
ag TE WS B PA ST 6w vy
¥y fir cizwrd o7 AYE ofy 7 g E
& ug wg N v § f owv o amR
w1 47 QAT FATHATEY 7T, X AT Ay
% fz= Qar W, s fF =R
CHEHTH 4T AT 919 WRWT W97

@ ot gAY WO €W AHIT 6T
afg safews @ 2 & gw wwn
AT €T% § WX TF 41 I Y WY 4K,
@ 7=t wfawa J7ar WO WTA 696
¥ WOAT g7 &TAT ¢ 1 KW FT ITOT
Tg ¢ % TWA-Igvirvvl ®) ag wEgE
T v fear o fw @d ¥ fafwer
fawmii § g wy T fer w0
& gowar g 6 T WAt W ag wen
fw ag W ¥ &% v ¥ forg fewe
Fawwifiz ¥ gfg ST QR E, sww Qe
wga sl T § W A & wa
Hent g T warE 7 u T % sl ST SRRy
qF wEw Y qrg & ¢

qX ¥ O fewe wT T WA & fag
wvrfig st @ wgey iy wolte wrow
wag € 1 s wrvhia sl wgd, o
wt wre # qrar W 0N AW ¥ g0,
85 sfawy Wil 87 917 wT v e
site dficy vorw & Iavivwnelf wx v
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[ are wWe wwi]
ot wggw gAY § | W ag "y
W argd fix 19 ¥ aTaOA WA ST W
W I v faerw wR e &
¥g 7 wggE ¥ Wi o sarer Wy
oY ¥ | wfe ¢ aRTRTEY 4R
¥ Wy 3 W-femd F W e W 2,
Iu w1 wfaww gwrw & ¥ 85 wfawa
AT I 9¥M, 9% fr I ¥ wEHA B
wré e ¥fg g g )

™ IPTA F @ T FAr wgEy
q @ T AT § 1 WY TIT T
FI9 5 T IYIA qEAT W07 4 wAwE@w
-

“This increase would be fully
justified on the ground that such
very short distance travel is most
unremunerative for the rail-
wm;n

waTaare % fagia #1 wAw ATl YW
T ¥ WA vt a7 wga € fr ag
g F e e s @} E 1w
AUTANT T &6 WA 419 59 9q R
HETT ¥ WHIAAT qrAr gy 2 v
aw ¥ uw ¥ a¥ faw TN A wAar 6
qu-gfegr atr AP & fan
o wfge 41, IXW AT AW
rgrow & faq wsman x@? way
wew 4 g N w2 fr fo
W AT & avre v Ffee qrar F
Tegatew aff fawelt §, o * ag ¥=<
7w T § | AT A TPy { T
& w7 uy, oY ag W Wl A ww wY
wt e Do Formrarh N xrg wTwTT
¥ wgT @ 2 vfgw 497 wwy AWN G |
e ok & v wfew ¥ wfers qu-
wfway Wi avfor 9 wywr e 2,
wy Tawr QuperRes ¥ ATeAw ¥ 4 )
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“even the printing and issue or
the ticket coats about 374 paise.”

g Ofad, 37 N T & fowr B
1 U7 wravgwar &, Iw # <R o
wft 77 aOfad, ww ag ¥ Nt ¥9

w1l ey wgizy wgh -

This we have done because of con-
stant complaints of shortage of change.

TR UE AAE R AT WGga wW
awE R ¥ oa ¥ Wy ¥ wm,
Afer oF WF A wonw giAr—
oy A wery Tw Ay iw ¥ afed
FTTRE fv—

This we have done because of cons-
tant complaints of shortage of change
and consequent inconvenience or loss
to the passengers.

Tz ¥« fay Ty war @ fv ofady s
Frw Y wforE el & 1 S T A
ok ufewr? § § T wet
AT ar wgd & fF 10 A% 15
& wr fowe o fad v @ ¥ fe oo
afer F¥E &Y o wX ¥ fad
T Y mER iR N, T qEr «r
a1 ¥Gt A IAEY qiw g8 wTw & fad
aq, WA N g yewr oy | R
g giftefy # avg, ow geT #
atg wrak ag v fe e gt aw
L w g g, W
oy Wt ) wT Ak ¥ fin e aavives)
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‘g W fer fefc F o

#ad g gt v T wohT
g —
‘Considering the expenditure on the
railways and the general price level
in the last two years, I hope the House

will agree that this increase is very
moderate.

afg qrew 9w & WY ¢ A1 A7
faw =N T Amaar miftg
TSR F ET TY ¥T qg WOAT A% ¥
f& WA T &7 g1 w7 & W
Y F IY AT | AR TR
Y v w2, ¥ s %t g Wi gl
& fa¥ 9t Iuh wfaw gy @, 9 W
my § WA @A wfgR e e W
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FET g § AT J qw v w7
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frd oY T Sre g fe @E E-
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2 v 7 30 w7 Y iflr 53

¥a g gew T & e e
I AT wmiedl ¥ uw qEy
ferQ R fra ¥ o Hagy € s
awar 8, ¥fer wwgrww & wrow Ay

SR Wi R F—3r 1 T A
‘2 %0 ¥ T 15 To AW W ARLT
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¥z e o Fw Wit fgwrr
ot wr fyirfaerc §Y war §
tod Wit off ® gw Feedt flt
forawr wamy R A oA X qR
s sc g —
ha,
to

gaas

“l am desireq by Shri C. M.
Poonac the Minister for Rail-
acknowledge receipt of
latter of 16th instant, en-
closing copy of a repre: :ntation
from Shri Adi Abassi, ex-M.L A,

g late-running of 80 Dn
Lucknow,

receiving

We are thankful to you to learn that
it ia recelving attention.

ot gogre eeaeht  (wRy)
e go ¥ fonly §, fufree & afY
faellt 81
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Shri Nambiar: It 21l looks like a

novel or a drama Are all these facts?
Is our railways running like that?

The Minister of Railways (Shri
C. M. Poonacha): He is explaining how
the people pull the chzain and stop the
train,

Shri Nambiar: He says, there is no
Station Master and thcre is nobody
even to issue tickets.

=t wiga o W7 H gafEd 1
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TGN gIAT 2, &I FST, FIAT IHH 97

WAT Z | I 38T AL § ©LAF WIeT

T FET AT 2 q7 9€ Ja19 2 AT F
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F1 agT 9 ASTIT FAd g | TR H KA

I | qUET @H g1 ATaT 2 A7 39 g

& forg qret &7 296 97 a7 qeedY arar §

LT AT I IR ¥ B % ¥ wH

RELTI
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Tor oAt ¥ 4T I E uraqme sS4y
@@ FTEt T ogAr ovy oafr wd
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474 #) T TH F7A J QIR AAH
HT ITN AT
Shri Nambiar: M:, Cheairman, Sir,

side which surprised me and, I think,
ditions of the railways, even though

Rly. Budget— .rmx.m

the hon. Minister whether he was
going to increase the fares and the
freighis. But he did not give an
answer. He has given an answers
now. He has raised the fares and the
freights, Is he justified in doing so?
1 strongly oppose hizs move in increas-
ing the fares and the freights.

By increasing the fares, he is dep~
riving the thirq class passengers or
the commun man of even the meagre
facility that he gets by traveiling by
:hird class. By increasing the freight,
the Railways are en~ouraging an in-
rerease in the piice spiral and it is
Zoing to do much harm to the nation.
Therefore, it is st:ll not late: the hon.
Minister must try to give up this idea
of increasing the fares and freights
end he must try to improve the con-
ditio 1 »f Railways even without in-
creasing the fares and freights. T can
sugeest to him how he could do it
1 can tell him very clearly that the
Railways' economy is dwindling not
becausc transport or traffic is not
forthcoming, but it is because of the
ineficiency of the Railway system
to utilise it to the maximum that it
can. 1 can guote two examples here.

I have got a telegram from my
place, Tiruchirapalli, where 50,000
bags of jaggery are lying idle for the
last two weeks for want of wagon
movement, either metre guage or
brood guage, towards Bombay. The
reason given by the Southerp Rall-
ways is that thrre is 3 ban from the
South Central Railway that no book-
ing should be done towards Bombay
side. 1 represented to the local Divi-
sional Superintondent; I sent a tele-
gram to the hun. Minister; I glso sant
o letter to him; still, wagons are not
forthcoming, when the Railwayy say
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to utilise whatever material
4t has got in the way of rolling stock
and rallway track.

I can give another example. This
morning I got a letter from Veda-
Ianyam saying that salt could not be
shifted from there; salt is lying idle in
a vast area; thousands of bags are
i¥ing idle wagons cannot be given.

This is from my part of the Rail-
ways. Such stories will be more in
other parts of the Railways. Just
now we heard from the hon. Member
the condition in hig part of the Rail-
ways. If this ig so, you can find out
the reason where the gconomy fails;
it is because of the inefficiency of the
Railways. The hon. Minister must
try to improve the condition, the
system of Railway and itg working
rather than go to the people and say,
“give us more fares and freights".
Anybody can do that. Of course, I
have got so much of respect for Mr.
Poonacha. Anybody sitting there can
straightway say, I want so much
money and that is why I am increas-
ing the fares and freights”. It does
not show the determination wor the
eapacity of the hon. Minister I would
vequest the hon. Railway Minister to
Tesist that temptation of the official-
dom of asking for increase in fares
and freights and to say. *“1 will
improve the condition of the Railways
and the efficiency of the Rallways
and thereby I will earn more money".

General Dis.

right and not to
prices In the country at such a critical
nour of our history when the

i

s.
4H
§§
tH

must be a determination on the part of
the Governmen! mec including
every Ministry. I should say that
it is a crime today to allow things
which will help spiralling of prices.

Therefore, I strongly vppose this move
with al} the vehemence at my com-
mand,

Coming to the guestion of the ope-
rational side, what is it that the Rail-
way Minister hag to vffer? He has
said that the railways are working
with more staff and, therefore, the
staff has to be reduced, and economy
must be effected. If the staff is more,
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Mr, Deputy-Speaker: The hon.
Member should try to conclude now.

Shri Nawmbiar: 1 have hardly start-
od my speech,

Mr. Deputy-Speaker: He is entitled
to 11 minutes and he has already
taken nine minutes ang he should try
to conclude in two minutes.

Skri Nambiar: The brake system
did not work because it had not been
attended to. The men who should
have been there on the rolling-stock
and on the line were not there. I have
been repeatedly complaining to the
Railway Ministry and to the Southern
Railway Administration that there is
a serious shortage of staff on the
rolling-stock side. 1 visited only last
week the Quilon station on the South-
ern Railway, where according to the
book figures therc should have becrn
120 men on the rulling-stock but
there were only 57 persons present;
the remaining persons were not given.

In the name of economy, the raii-
ways are reducing the staff to such
an extent that accidents will be a
daily occurrence. In the course of my
speech on the Interim Budget this
year, I had said that if the railways
were tp reduce the men on the line,
Parliament would have no other work
to do except to discuss railway tragedy
und railway accidents. ‘The record
shows that, and .et the hon. Minister
read it again. 1 would Iike to tell him
that he ghould not play with fire and
he should not do things ‘which he
does not know. The Railway Board
and the Rai Administration will
easily fool him by saying that economy
cAn effected only by reducing staff.
Let him not get into the trap; If he
Joes, he will be finished. I would
warn him once again of that.

Otherwise, he will be foreed to
Tesign and run away, saying ‘I cannot
face these accidents’ just ag the lata
lamented Lal Bahadur Shastri once
did and 1an away. 1 warn him omce
wgain with all the seriousness that 1
*an commana.
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I know that the rallwaymen are
working for 12 hours and even 20

hours. Would the hot. Minister not
agree with me when 1 say this?

Shri C. M, Poonacha: Certainly not.
My hen. friend knows that there are
duty time limiiations. Does any rail-
way workman work for 20 hours? Can
he give me those instances?

shri Nambiar:
facts,

General Dis.

I can give him the

Shri C, M, Pootacha: I do admit that
if there is some gecldent, or such
accentuating circumstances  extra
work is demanded; under certain very
special or distressing conditions, a
railway worker or a driver or who-
ever else it may be: may be asked
or expected to work for a long perSod.
Otherwise. the duty-time limitations
are there. Nobody here in this country
will work for anything more than
that,

st wy foRd (wiiv): 27 faaw 9%,
U T g7 ) 7o ewTi smpT X
7T A

Shri C. M. Poonacha: Even i he
does work for exira time, he is amply
compensated by overtime payments
also.  So, let not my hon. friend exag-
gerate things. Let him put things as
they are.

Shri Nambiar: What the hon, Minis-
ter has said is ngw on record. Will
he implement 1t? 1 would like to
know whether he will implement it
and he will see 1o it that it is imple-
mented.

Shri C. M. Poonatha: Certainly.

Bhri Namblar: Will he prove that a
driver or a fireman who is on the
engine foot-plate iy not being asked
to work nmormaily for more than 12
hours? If he does it, then I can even
Join the Congress. 1f they will im-
plemem it T would give him this
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ot wy feerk : s WY AT
wilE w1 9IT ¥ WS HTAT EE
L4 :

Shrimati Tarkeshwari Sinha (Bath):
The hon. Member's assurance is very
welcome., We were waiting for it.

" We would welcome him in the
Congress.

Shri Nambiar: But first create the
conditionsg for it.

o wy foid ;AW WA TEE
FTEUT T AT |

Shri Nambiar: I know the working
condition of the driver and ‘he fire-
man and many others. He .: sl
ly made to work more than 12 hours.
The rule savs that he is authorised tv
claim rest if he goes beyond 12 huurs,
it when he claim rest by sending a
telegram, he is threatened by suzpen-
sion. apnd he is forced to take the
ongine further. This is the normal
practice. 11, under  extraordinary
conditions, he has to work more, 1
will be happy. but it is not so. For
God’s sake, please study the condi-
tions and sce that they are rectified.
When you reduce the staff. which is
already rcduced 10 the minimum, in
the name of economy, you are en-
dangering the railway safety, and you
are endangering the national trans-
port. I submit that in all humiity
not because I have love only for the
workers, but because [ have love for
the railway and for the people who
are travelling. Therefore, let us not
do that.

The present system of your gdivi-
sional set-up requires re-thinking.
During the British days they had the
system of district of divisional oM-
claly looking after ‘he staff themgelves
ond not the divisivnal personne! office.
Today in & division, which has 600 or
700 miles of rallways, there are 13,000
and one divisional person.
nal officer iy asked to look after the
daily needs ang all the necessities of

]

15,000 workers who are 800 or 700.
miles away from headquarters. What
happens? The worker's daily neces-
sities or needs, even the barest mini-
mum, iz not attended to by the divi-
sional personnel officer. He does not
know him also, with the result that
norma] salary, travelling allowance,
annual increment, leave, everything is
delayed, with the result that the divi-
sional get-up so far as the persunnel
side is concerned has failed. There-
fore. he must try to revert back, the
staff must be attached to the Divi-
siopal Executive Officer, whether
DME. DE or Divisional Operating
Superintendent. so that the officer
who operates the railway will know
the men with whom he is operating,
«n that he will Jook to the needs of the
men. that they have proper conditions
of work. This divisional personnel
office system should be reviewed so
that it may work befter,

He must grant recognition to the
union which has the support of the

maximum number of employees, and
not the other way about.

Finally 1 would request him for a
railway link t, Kanya Kumari. 1t is
@ place which all Indians should go
and see. 1 am inviting 50 crores of
Indians. For that there must be a
railway line. a link from Trivandrum
to Kanya Kumeari and from Tinne-
velly to Kanya Kumari.
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Mr. Depu.y-Speaker: Shri Dande-

ker,

o Wy que¥ X g @) erreey
AT § + XT N1 uAIwA w1IvEm
feqr e & A1 qgR vrrx O, fev
Fxaw, fHT ¥lo URo ¥o ¥ WiwW fam
v § 1 e amA wNEAA T
& g faan, gary qu s wrr fear
wrfagTt ag aqy wweT ¥ ¢

Mr. Deputy-Speaker: The hon, Mem-

ber should realise that they have
more time 0 their credit.

Shri Indrajit Gupta (Alipore): No-
body is encroaching on their iime.

Mr. Deputy-Speaker: I have already
said that every Member of every

group will get an opportunity for
whatever the balance is there,

Shwi Sarjee Pandey: When? To-
morTow or the day after?

Mr, Deputy-Spemker: Within the

. time prescribed you will get an oppor-
" tunity. It is no use disturbing the
! pwocesdings.

- Shei Sarjoo Pandey:
ahguald be followed.

M. Depaly-Spesker: 1 sm follow-
ing some ooder.

Some order

Rly. Budget—  JUNE 1, 1087

ot wey wviw ;A unic gee
7 TAT gUT § IW & FIC 9T 1 wow
wifgd afex w9 7 oF fow a@ @
A E T A Y A qenw
®r§ wréT gmr wifgy

Mr, Deputy-Speaker: 1 will have to
vall him to order. As 1 have already
told you, | have some order to foliow.
I am accommodating every Member
from the Opposition. Whatever s
the balance left to his party's credit
he will get. His group has got only
8 minutes 1o its creditt You must
take that into ronsideration. Am I to
cal! him when his party has got only
8 minutey and Shri Dandeker's party
has got haif-an-hour? How is it pos-
sible?

SM% Dandeker (Jamnagar): Mr.
Deputy-Speaker, Sir, I would like to
rescue the Railway Minister from a
pomible bhattle of Panipat and pgel
back to the Railway Budget. I think,
like the General Budgrt one has to
look at the Railway Budget in the

and falling exports and a great deal
of idle capacity in industry particujar.
Iy in the engineering industry. [
submit just as one. is going to have
to look at the General Budget in terms
of that kind of context, it js necessary

Con
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the receipts and the expenditure to
an ordinary high school boy and asked
him: “how do we make it up?” and
he would have said, “Why? Quite
simple; raise some railway freights
and some passenger fares.” This bud-
get is just a simple arithmetical exer-
cige, utterly devoid of sense in so far
as consideration of it in economic
terms is concerned, but of very dange-
rous consequences in regard to the
impact which it is likely to have on
the economy.

Indeed, this is precisely the kind of
budget one would expect merely from
a superficial 1ook at the situation by
the executives who are merely con-
cerned only with balancing receipts
and payments, the executives who are
not troubled with any insight or con-
cerned with getting down to real
understanding of the economic situa-
tion in terms of what has happened,
why this has happened, and what will
happen if the kind of proposals that
the Minister has made were imple-
mented.

Almost, and I think quite rightly
because of the kind of Budget that
this is, copies of it arrived at Parlia-
ment House in a bullock cart for the
benefit of the Members of the House.
It is a useless Budget of that sort.

Before I come to the economic
consequences of it, I would like to
take more time in characterising the
Budget a little further. 1 have been
connected with industry for quite some
years and I know the response of
industrial managements to a situation
of the kind here encountered where
there is a sudden drop in the turn-
over, on the one hand, and a consi-
derable increase in costs on the other.
If such an industrial enterprise were
‘working in a competitive situation
instead of in a situation of absolute
monopoly under which the railway
industry is working today, the res-
ponse of management in 3 competitive
gituation to a problem of that kind
would be: how can I stimulate sales,
and not how can 1 slap on, because
of my monopolistic position, higher

501 (Ai) LS-9.
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freights ang fares and make up the
arithmetical difference? The mapproach
in the industrial management would
be: how can I stimulate sales? And
there are two well-known ways of
stimulating sales. One is to study the
elasticity of demanq for one’s goods,
whatever one ig selling, and see whe-
ther one should not, in fact, reduce the
price of the commodity instead of
increasing it; and one should also
launch out into a big sales effort.

The cement industry, for istance,
in 1958, when we encountered a sud-
den depression, we went all out to sell
cement. We did not then ask for the
price to be raised—but we went about
booking our sales and reorganising or
our organising sales organisation in a
better way. We went about finding
out where the bottlenecks were; we
went about finding where the customer
wanted -better service and we went
about selling cement. We did not say,
“There is a situation of overall short-
age of demand; so let us put up the
price of cement and to hell with the
consumer.” But that is precisely the
kind of reaction that is presented to
this House in respect of the Railway
Budget. Secondly, what does one do
in regrad to rising costs?

Shri C. M. Poonacha:
interrupt him?

May I just

Shri N. Dandeker: [ beg of you not
to interrupt me. You will have plenty
of time to reply to the debate.

-

Shri C, M. Poonacha: Since you
referred to cement industry, .I wanted
to say that I too happened to know
something about cement industry. I
would have, certainly like to make a
reference. I know how the prices are
worked out.

Shri N, Dandeker,; I talked about
1958 when there was a sudden depres-
sion in the cement industry.

About falling efficiency and rising
costs, that ig another angle from which
any industrial management approaches
a sudden situation of the kind which
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extent of the Railway system is still
suffering from ghortage of wagons.

About manpower utilisation, I should
have thought that in an enterprise of
this kind, one would have some figures
that would indicate to me the man-
power/production ratip in some con-
venient form. What is the ratio of pro-
ductivity in this case? Is productivity
increasing or is it diminishing per
man-day or per man-year Or per
man—whatever? Let us have some in-
dication of manpower productivity. I
have reason to believe that on this
subject, the high officials of the Rail-
ways and the Minister himself remain
in a conspiracy of silence; they do not
tell us that there is excessive man-
power, there is a tremendous amount
of manpower and low productivily
and inefficiency. And it is due to two
or three important reasons. One is
that there is a good deal of insubord-
nation. The Railway Board, the Rail-
way executives, the Railway staff and
the Railway officers are today suffer-
ing from 3 tremendous disadvantage
in that they are unable to take disci-
plinary action against anybody for fear
that they might be in trouble. And
the procedure for disciplinary action
is so involved, the time consumed jn
disciplinary action is so prolonged, the
quality of punishment that they can
award is so inadequate and the delay
in awarding punishment is go great
that everybody throws up his hands
and takes no action at all. Secondly,
a tremenodus amount of the time of
the supervisory staff on the Railways—
1 am no defender of Railways in re-
gard to inefficiency, but I want to
give the devil his due—1s today wasted
not in railway operation but in com-
piling thousands of returns, jn submit-
ting thousands of reports and in mak-
ing or attending hundreds of special
enquiries; they just run up and down
answering and investigating all kinds
of things, but not deing their parti-
cular job.

I think sir, there is here undoubted-
ly a maJor problem of ~ excessive
manpower, bad utilisation of man-
power, low productivity of manpower,

JYAISTHA 11, 1889 (SAKA)
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absence of discipline, and absence of
powers to officers to take swift gnd
effective action in regard to slackness,
negligence and insubordination. All
these require looking into.

Another characteristic of an absolute
monopoly in regard to its business is
charging “what the traffic can bear.”
It is a good old rule in railway econo-
mics. I have read railway economics
in 1929 and knowg all about charging
what the traffic can bear. That 19th
Century principle is no longer any
good now. You have not to charge
what the traffic can bear; that amounts
to profiteering. You have got to take
into account what will be the conse-
quences of charging what the traffic
can bear in terms of the economy of
the country.

The simple expedient of charging
what the traffic can bear so that you
can meet the gap and get a pre-
determined yield on capital employ-
ed is not the way, in the modern
context of running the railway
freighting system. But then, what do
they propose to do here? As I said,
one has to look at the railway bud-
get and the general budget together.
They propose to slap on, in this
arithemetical way, increases in fares
and increases in freight rates. But
they are already suffering from com-
petitions from the roads. Would any
sensible person in that situation slap
on these increases? But these gentle-
men are able to do it because in the
general budget they go on increasing
petrol tax, they “go on increasing
diesal tex so that campetitively every-
body is exactly where everybody was
before, In other words, this is about
the best example that I have ever
come across, exihibiting all the vices
and none of the virtues of an abso-
lute government monopoly dituation
in the field of railway transport.

Now, what will be the effect of
this in the present economic situation
on the general economy and what will
be its effect o costs and prices? 1
know that the hon. Minister wags at
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on the input and
There would be, there-
a tremendous outcry fo: increas-
ing selling price of cement and all
lt'.fnds of consequences will  follow.
Sir, every commodity that is manu-
factured is going to have a double
tmpact of these freight rates on its
rosts impact on its input costs in
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to 40 crores by raising rates and fares;
go on and get down to the business
of deducing costs and raising

ciency, get down to the buainess of
selling transportation; compete with
the roads; find but from the customers
what they want; get dowpn to the job
in other words, in a businesslike way'?

The effect of these ‘increasex on
costs, the effect on the general prices,
and consequently the effect on consu-
mer prices, these things do not wait.
It is no use anybody telling me that
there is a time-lag between thix thing
and the price of cement and the build-
ing costs and so on. All prices adjust
themselves pretty quickly to antiei-
pated increases in costs.

What is going to happen to indust-
rial production? Already, industry ls
suffering from shortage of orders.
Industry is also suffering from rising
costs. Is it ever possible for any in-
dustry to suffer these costs, and then
hope ever to abortivn recover them,
and still run on a profitability basis?
Or is it the Railway Minister's hope
that indusiry by ang large, except
only the railways., can run on a mo-
profit busis or indced on a losing

B

" basis?

Wagesg, power and transporation are
basic costs. and they go on increasing
cumulatively into the whole economy.
And when they go on cumulatively
intg the whole economy, not merely is
there the difficult question of holding
the price-line but there is involved
much more in a stituation such as in
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effect on exports. Doeg the hon.
Minister really believe on that? Does
the hon. Minister not know that over
the whole range of industries that is
concerned directly or indirectly with
umons.thueimuminmishtnm
are going to have a material effect?
And yet, of course, while he slaps on
increases in freight rates on ores, and,
1 think, on minerals, the Finance
Minister takes off a bit of export duty.
What is all this fun and game? Are
we really wanting to have an export
drive, or do we put up the export
cost and reduce the export duty &
little and say everything is all right?
in other words, is it the position today
that even without these changeg in

freight rates we are in a stimulating -

and buoyant export position? If we
are not, every organisation of Govern-
ment, particularly those that have a
direct impact on costs and prices, must
be directly involved not in the consi-
deration of: “I will load the export
cost here this way, and somebody else

is not going to be affect-
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jndustry in general, its effect on export
jndustries in particular, When I think
about these things, I just really shud-
der with horror over what is going
to happen.

There are two other small points,
and this in connnection with the capital
part. They have already cut down the
workg programme in terms of wagon
building. The Railways have been
the direct cause, let me put this quite
bluntly, since last year the cutback in
railway wagon building has been the
direct cause of starting the recession
in the engineering industry, msubse-
quently, of course, the recession has
grown; and now it - has gathered
momentum Recently, I took a
quick survey mpyself of the wagon
shortage position. Saurashtra, for ins-
tance, is the biggest salt manufactur-
ing zone. Today, the people in Jam-
nagar, I have been there last month,
and the people in Bhavnagar, when I
was in April who are manufacturing
salt cannot get wagons, They send
telegrams to the Railway Board about
absence of wagons; and yet, I am
told that the Railways want a cutdack
on the wagon programme! The fact
of shoriage of railway wagons g
there; either it is due so inefficiency or
inadequacy of wagons or it is both,
But since nobody will admit inem-
ciency, the conclusion must be that

Similarly for the cement industry
practically all over India, especially
in Sourashtra and South India, tocay
there iz a tremendous

)
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{Sari N. Dandeker}

What is the difficulty of the salt
people? No wagons. What is the
No

1 will not be interrupted; 1 will not
give way to the minister,
Shri C. M, Pepnacha: I have met

Why should

§
bl
z

Shri O. M, Poomacha: You are vim-
ply exaggerating. There is no com-
plaint so far as cement is concerned.

shri N. Dapndeker: If you are will-
ing to go to the customer....

Shei C. M. Pommacin: They met me,
and the matter nas been settled. You
do not know the latest position.

Shri Banga (Srikakulam): What
about Kerala’s need for food trans.
port, (Interruptions).

Shri N. Dandeker: ] have no connec-
tion with salt, with cement, with the
kind of industries 1 am talking about.
Let the Minister go to the Amber-
nath-Kalyan-Greater Bombay indus-
tria! complex and ask them wha' are
theiy about tri
They will tell you the Railway will
not accept bookings of smalls where-
ever offered, they say “bring all your
smalls to Thanaor Kalyan, whereall
we will get sufficient loading for our
wagons. Otherwise your smalls will be
delayed” Are you selling transport
or holding a monopoly of transport?
If you are selling transport, you will
not tell the customer that it does not
suit you % take the smalls here, or
that it has to be brought there,
whereeyer it sult the Railways and
not the customers. Sir, they are cutting
back op their wagpn programmes

Riy. Budget— JUNE 1, 1867

Shrimati Twrkeshwarl Sinba :
Listening to the hon, Member who
has just now spoken and his brilliant

thing in his life, including the par-
liamentary career. He has sat in the
official gallery in every capacity and
he has heard the same things being
repeated on the railway budget. He
has understood and expreassed his
own limitations with those very offi-

and understood their
he was himself feeling in those days.

Members here who are
and able. T would have wished Mr.
Dandeker to give some constructive
suggestions ss to what we should de
sbout improving the railways. What-
ever be his suggestions, he became %0
excited, his volice became so loud and
his gesture became o viojent that



fully to leave thiz House. Later on I
followed my friend, Mr. Nambiar;
naturally I could not leave him alone,
just alone as his own solitary compa-

ness. How much property is destroy-
ed by this act? It will be astonishing
to note it. I would Iike to mg
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[Shrimati Tarkeshwari Sinha]
of Ras. 3,03,08458. This is the damage
caused by the mob-madness. If the
railways could have been saved and
spared this kind of loss, that would
have been something. (Interruption)
I have got the figures, and I have the
particulars. There was the anti-Hindi
agitation, to start with—and that is in
the State of my hon. friend—then the
Patna agitation—my State does not
come very much behind; then the
food agitation in Kerala, then the
Bengsal bandh, and the Punjabi Suba
agitation, the Mysore-Msaharashtra agi-
tation and last but not the least, the
steel plant agitation in Andhra Pra-
desh. Al] this has caused a total da-
mage to the railway» of Rs. 3,03,08,458.
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Shri D. N. Pastodia (Jalore): What
is the source of these figures?
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Sourthern zones, as a result of the
steel plant agitation in Andhra, has
been Rs, 1,52,60,000. I do not blame
the hon. Members opposite for it. Let
us realise that it does happen whatso-
ever may be the provocations. This is
the loss suffered by a very inanimate
object like the railways. Even as a
result of cow-slaughter agitation, the
poor railways are made to suffer this
kind of loss.

This Parliament is wedded to a de-
mocratic system of government, It
has the obligation ‘o keep democracy
alive not only today, but tomorrow
ard day after. The kind of destructive
approach that has started is not going
to destroy the Congress Government,
but the very basis of democracy—Iam
referring to the gheraos. I hope hon.
members from DMK do not mind my
using the Hindi word ‘gherac’.

Shri Rajaram (Salem): All the
wrong words are coineg only in Hindi!

Shrimati Tarkeshwari Sinha: The
words are there; it depends on who
uses themm and how. When the bride
and the bridegroom get married, they
have to go round and we call it ghera.
That is a very pleasant occasion. So,
you cannot blame the word for it. 1
would not venture to say that it has
been misused, because hon. members
would be annoyed. But the moment
this word has been misused to destroy
democracy, it is the obligation of this
House to keep this in view that it is.
we who are going to destroy or pro-
tect the democratic traditions in this
country. If democracy lives and if our
children live to be in Parliament lead-
ing a democratic life, they will re-
member that this Parliament—the
members on this side and the menbers
opposite—were the custodians of de-
mocratic existence in this country. We
are doing something which is going to
destroy the very roots of democracy.
In this couniry In every seclor—
economic, pelitical or cultural....
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Shri Kanwar Lal Gupta (Delhi
Sadar): What has this to do with the
railway budget?

Shrimati Tarkeshwari Sinln: You
have been abusing my Government.
That abuse was not part of the railway
budget.

8hri Manoharan: Your speech is a
clear example of derailment!

shrimati Tarkeshwarl Sinba: When
the train derailed and got into the vil-
lage of the hon. member, it was a very
pleasant derailment ng doubt. Mr.
Kanwar Lal Gupta seems to be & very
reasonsble member of this House and
I am surprised he could not under-
stand what I am trying to hit at. Let
him have a little patience, Probably
he does not keep himself informed. 1
am coming to gherao in the railways,
of which Mr. Nembiar and others have
spoken. 'They should have a little
patience at least with a lady.

Shri Eanwar Lal Gupta: 1
very sorry!

Shrimati Tarkeshwari Sinba: Ghe-
rao is a vicious feature in the railways.
Apart from other things, it is causing
a great damage to the discipline in the
railway. Railway working can never
be improved it discipline is not there.
Nor perhaps Mr. Gupta understands
what I was trying to say. Lack of dis-
cipline has been one of the reasons
why railway services are deteriorat-
ing day by day. I hope hon. mem-
ber Mr. Nambiar with so much ex-
perience of union work in the rail-
ways would realise that railways are
not the Congressmen's grandfather's
property. It is the national property.
Anrbody who takes up the reing of

this Government will have the same
railways and the same things in this
country  (Interruptions). Sir, do
not try to ring the Bell now.

An 'Hon, Member: Better adjowrn
the House,

General Dis. 2444

Mr, Deputy-Speaker: The hor. lady
Member should not provoke them

Shrimati Tarkeshwari Sinha: Sir, I
do not get provocated although pro-
vocation comgs from that
side. What did Shri Dan-
deker gay? 1 heard his speech with
great attention. He said something
worthwhile no doubt. He said that a
complete re-orientation in the work-
ing of the railways is required. I
myself feel that it is very necessary
for the Railway Minister to go into
the entire working of the railways in
This budget has

ple have become temperamental. T

He had no other alternative.
To bring this budget at this time was

He knew that he was
target of great attack
the House. .
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of accounting is being evolved where-
by the railway services are being
divided on the basis of lines which
are maintained for ordinary com-
mercial purposes and those which are
run for the sake of the community.
shri Dandeker cannot do away with
the situation that the rallways have
to be be run on a public utility basts.
Railways cannot run like private-
sector companies,

Shri N, Dandeker: Those facts

.mre taken jnto account in determining

railway’s contribution to the general
revenues.

Shrimati Tarkeshwari Sinba: I am
making an additional point that the
railways should evolve a system where
by they demarcate the lines, ag they
are doing in the British Railways,
which should be run on a commercial
basis or which are being run on a com-
merical basis and those which are be-
ing run on the basis of benefit to the
community, because it is a public wel-
fare utility service. The British Rail-
ways have evolved this kind of an ac-
counting system. They have also de-
cided that they would give subsidies on
those services which are primarily run
for public utility purposes, 1 think
this kind of accounting system should
be evolved in the railways here also
whereby we can demarcate those lines
which are run as public utility services

Rly. Budget— JUNE 1, 1987
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request the Railway Minister to go into
the entire question and to demarcate
areas of loss and profit and prepare a
blueprint for this.

There is another thing. The rail-
ways have to pay a large amount of
compensation, which has nothing to
do with the price rise, more traffic or
uneconomic returns. This kind of
compensation is paid because of the
loss that the railways suffer.  That
should be checked more vigorously.

the art of salesmanship. In the rail-
ways we have no system.
transfer and change of service from the

Operational ang

are the two sections which shoyjd
all the attention from the hon.
ter, because they really govern the
very nucleus of the running of the
rallways. Tharefore, more
should be given te thess twe,
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it is of no use. Your traffic has in-
creased 30 much, the transportation
cost is varying from year to year and
you get more low-rated traffic while
the road transport gets more of high-
rated traffic and there are various
abnormal development in the railways.
So, we do require a very strong re-
search wing which may have two
spheres of activities—one to constant-
ly go into the cost accounting of the
railways because, as Shri Dandeker
has stated, you have no escape from
the fact that you have to run the rail-
ways on commercial lines.

Mr. Deputy-Speaker: Your time is
up. You may pass on your other
suggestions to the Railway Minister,
because you have already taken 20
minutes,

Shrimati Tarkeshwar) Sinha: There-
fore, my request to the Railway Minis-
ter is that you cannot expect that you
will have no obligation to run the
railways like public sector plants and
that you could always come forward
with taxation proposals; if you don't
economise, you will always be the
target of attack. You have to go in
less and less for taxation programme,
more and more to economising in
the purchase programme, in tha
indent programme, in the cost account-

ing programme of the railways and
then I am sure your railway ser-
vices would improve. 1 hope the

Railway Minister will keep in mind
the suggestions made by Shri Dande-
ker and do the needful.

Bhri Piloe Mody (Godhra): After
the speech which the hon. Member
has made I take no credit for brain-
washing at all.

General Dis.

led in the British railways and
into account what the Britisk rail-
ways provide to a third class pas-
senger which is not provided even to
the first class passengers on the
Indian railways. That is the most
important point.

Shrimati Tarkeshwari Sinha: 1
have taken into account all aspects.

2448
taken

ot sewniic arelt (grgE) - &
arrr wgar § OF v o dy A
Rl arft e wT ¥ wHE @ o
oy war g

it within their organisstion.

Before we do so, let us examine
whether anything can be done about
utilisation of capacity. The gap is
of Rs. 31 crores, that is, only 3.7 per
cent of the estimated expenditure of
Rs. 847 crores.

Shri C. M. Poonacha: The revenue
expenditure is Rs. 528 crores.

Shri Sequeira: Your total estimated
expenditure, according to your
Budget, is Rs. 847 crores including
what you have to pay to dividend
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Shrj C. M. Poonacha: That jx after
paying the Depreciation Reserve Fund
and the dividend.

Bhri Sequeira: So, it is 3.7 per cent;
let us say, it is 5 per cent. Does the
hon. Minister mean to tell me that
he honestly believes that with some
efforts this Saving cannot be achieved
within his own organisation?

Let us see what can be done. At
the end of the Third Plan the un-
utilised capacity in the railways was
27 million tonnes. In 1966-67 we are
supposeq to have utilised 2} million
tonnes and this year we are going to
utilise 84 wmillion tonnes or a little
less. That means in the present year
18 million tonnes of capacity will lie
unutilised.

The railways may feel that they are
& monopoly, but jn the transport busi-
ness are not a monopoly.
They are competing with trucks, with
ships and also with air, in certain
instances. Why is this trafic not
being obtained?

JUNE 1, 1987

General Dis, 3550

wages, but he.certainly has control
over the utilisation of the staff that
he has. If he can see that his work-
shops work more efficiently,
his wagons do not break down, it he
can see that his wagons turn around
faster, then I am sure he will make
considerable economy. There is also
a control over purchasing, over sale
of scrap and over building. Everybody
knows that there is corruption in the
Railways and, unless something is
done quickly, and efficiently to root it
out, it is going to stay and mushroom,
There ia another srea where savings
can be made,

About statistics, if decisions are
to be based on statistics, I believe, con-
siderable improvement could be made
statistics that are
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mm‘.mmdmg
that puts a knife at its neck. The Ras. 31
crore deficit ig a knife at the neck of
the Railways organisation, The hon.
Minister ijs asking us to remove this
knife by increasing fares. If we do
it, with a balanced Budget, 1 submit,

will be done about cost or
about efficiency and, if anything is
done, it will take twice as long, thrice
as long or even four times as long,
as otherwise it would be I say to the
House, let that knife remain there; let
the hon, Railway Minister work with
the knife at his neck and, I am sure,
he will get efficiency in his organisa-
tion very much faster, without an in-
crease in fares rightnow, than he will
get it otherwise. I say to the hon.
Minister, no increase in fares for you,
and 1 wish you long hours of hard
work, and good luck. |

17 brs. B
{Mr. Sezaxer in the Chair]
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[ fiewe wre areia]
wui ey oy | Py A8 s & e

ot wrw Ty sftwrerw w1 wrowge
Ztawt w1 fear W )

Shri G. Kuchelar*® (Vellore): Mr.
Speaker, I thank you for having given

supervision,

lity ete., unwanted expenditure have
to be borne by the Railway authorities
and thereby we have to face the en-
tire difficulties in the budget

Sk, | may point out a few things
as quotations for the carelessncss and
irresponsibllity. Sir, in my State of
Madras, specially at North > Madras,
the railway authorities have arranged
now to form a marshalling yard to
make the manufactured coaches con-
necting with the wheels at the junc-
tion of Washermanpet and Tondiar-
pet by acquiring private lands, instal-
ling machineries providing lines ete.

g
:
§
§
;
;

ing up not less than six miles for
merely fixing up the wheels with the
been carried out from nearer to the
where railway
many lines and
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pessation amount for acguirement
etc, This is over and above the ex-
:nd.nmwhiehmnotbcmm-

Secondly, Sir, the workshop which
was remaining all  along at Golden
Rock has been shifted to Hubli by
removing all machineries, transferring
the staff ete. incurring so much of
expenditure on the railway suthorily
for no reason o other. as we do not
see sny reason for such shifting. This
is also an extraordinary expenditure
by the railways.

Touysir‘:d:;awrd example in
comparison these budget propo-
sals, the authorities have taken steps
to retrench the staff at Trichy 3ection
and to recruit the SSLC candidates

rec-

Railway authorities are not
attention (o implement
the constitutional provisions, privile-
ges extended to the members of the
Scheduled Castes and Tribes in the
Rallways and such persons are being
abruptly ignored by the Railway au-
thorities though the rallway authori-
ties have taken steps to spend money

So say Sir, they could have avoided
such unwanted sxpenditure for giv-
ing training for such of thoss MMem-
bers to Udalpur or so. If they are
not selected by the authorities, there
is no use of sending the persons for
training and then to say that they

has
there is no need to cover up the com-
[ ]

*The original speech was delivered in Tamil
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of Parliament, travel
from Madras to Delhi and D:lhi to
Mudras, We are the recipients of
unwanted difficulties. We are consi-
dered as first-class passergers. We
are faced with unwanteq difficulties
and problems. We have s0 many
difficulties toencounter. We have to

Madrag to Delhi, we will get a'l un-
wanted dizeases, being forced to in-
hale so much of dust and dirt con-
taining germs.

There is the facility of paying one-
third of the fare and travelling in
the air-conditioned first class coach.
Hon'ble Members have not been given
thig facility. I wish to request the
hon. Minister to consider this aspcet
and extend this facility 1o Idembers
also. When we, who arc considered
to be Afirst-class passengers face
so many difficulties, you can easily
imagine the difficulties of the third-
class passengers. 1 also request you,
Sir, to please do provide some more
bogies with the fast passenger from

since the public are thruwn on the
platform every day for want of bogies.
1 also request to provide nmew cons-
Chidambaram

request the hon’ble Minister for Rail
ways to lock into the very couciticn
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authorities. To say, Bir, the rai'way
transport which was considercd as a
common man transport now has turn-
ed into a transport equivalent to a
richer one. Sir, it can compete any
ordinary transport both by way of
carrying passengers as also goods.
Comparing to the road transports
whatever theypay forthelorry ser-
vices, the Railway transportseems ‘o
be more higher and more delayed, I,
therefore, request that proper action
can be taken to rectify such things
and reduce the rates at least up‘o 50
kms. and earn more money and let the
transport be used for common pur-
poses. I also request you, Sir, that
there should not be any increase in
fare for TI Class ordinary passengers
upto 50 kms, as such ircrease will
certainly not us any source of
income, but it will affect the entire
source of the income oi the ailway.
As I said before the road traffic will
take off such incomes of the railways.
The increase of platform tickets is
absolutely not correct andl it should
be deleted. Lease rents for the ad-
vertisements could be raised and
charges for lockers instead of M nP,
it can be raised to Re 1.

1 finally request tne authoritics to
please go into the matters in detail
and see that proper supervision, att-
ention and care is paid by the staff
as well as by the supervising authr-
rities on the Railways;. I thank you
for giving me this opportunity to
take part on this budget.

17.40 hrs.
IMPORT OF RUBBER*

Shri K. M. Abraham (Kottayam):
Mr. Speaker, Sir, today at this time
when 1 am initiating this discussion
the small rubber growers of Kerala
ure conducting a setyagraha before
the Raj Bhavan Trivandrum, Kerala.
This is intended for pressing upon
the Central’ Government the
urgency of the matter, to redress
the grievances, to stop the import
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of rubber, to cancel import licences,
to fix a reasonable price for rubber

and also for purchasing 23000 toas
of accumulated rubber, Sir, we.
the Members of Parliament from

Kera'a tricd to raisc this question
during the last session itself. I had
rciyqucsted for a half an hour dis-
cussion for which permission was not
granted. The situation has deteriora-
ted considerably since then.

The net result of the import of
rubber has been that the price of
indigenous rubber went down consi-
<'rably. This affects mostly the gro-
wer, of Kerala who produce 95 per
cent of the output in India. There is
a stron; misconception that rubber
production is controlled by big plan-
ters. It, however, is a facy that 99.9
prr cent of the persons endgaged in
rubber plantation are small rubbe:
growers having 1 ncre to 50 ncres of
rubber cultivation. Moare than 76,000
smail rubber growes. 3 lakhs of
workers and 25 lakhs of people arc
adversaly affected by the sudden
downfall in the prive of rubber,
Kerala Government also incurs heavy
‘riegg from itx own rubber plantation
and its tax revenur also hax been re.
duced -onsiderably as a result  of
*his

The prive of rubber hasx a t-emen-
dous impact on ‘he economy of the
State as such. The livelihood of
thousands of small growers, their
families lakhs of workers and the'r
famities denond entirely on the
fotune o° rubber. Any fall in prices
an{ consequent retardation of pro-
duwetion wonld cause incnlculable
harm to the economy of the State. In
1965-88 when the price was Rs. 8}
per kilogram. 50530 tone of rubber
cemtributed Rs. 38§ crores to the State
exchequer. Now., when the price is
Rs. 3} per kilogram. the State s
ikelv to met only Ra 16 crores,

As the House is aware, the rubber
manufacturing industry in India is
dominated by well-known foreign
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monopolies. When the price of rub-
ber reached Rs. 6} these manufac-
turers approacheg the Government
for increasing the import of rubber.
The reasons they stated are: (1) there
is a gap between production and
actual consumption of rubber and
(2) the world market price of rub-
ber is much less. The plea that the
produc ion of rubber is far below
the requirements is totally baseless.
It is a fabricated story by the pro-
fit-mongering manufacturers, who
are manipulating  production and
consumption flgures deliberate’y to
wid n the gap betweon the two.
Normally, two mon'hs’ stock of raw
rubbers is sufficient for the manu--
facturers but they deliberately take
intr- consideration three months'
stook with a view to crea’ing an
artificial deficit. If we  calculate
the -~equirement=z on the basis of two
months' stock, there is a surplus of
8.000 tonnes,

Even if wec suppote that there is
: gap. how tv overcomg it? The Plan-
ning Commission has admited that
it would be done only through inter-
nal production. The targets fixed by
the Planning Commission were [ful-
fill d <nly in this sector; perhaps,
the production was a bit higher than
was anticipated. The majority of
srowth was in the small rubber
nianta :ons which cultivated 2 lakh
acres. The Karala Government alao
rntered the fleld and planted thou-
sanrd® of acres. Therefore it would
nnt be correct tn say that the gap
could be filled only by imports.

Then, as to the second question of
worll market Twi-es being less than
the Indian prices, why is iy applied
only to rubber? It is totally incorreet
to take into account the internationa’
price of rubber since it Is being con-
trolled by the big monopoly combines
to suit their requirements. ¥Yrom
1939 up to 1980 rubber prices were
much lower than the world market
prices. During 1050-60 alens the
rubber growers lost on this account
Rs. 12 crores.
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Rubber being an agricultural pro-
duct, while calculating its cost of
production we have to take jnto
consideration the value of land which
is Rs. 5,000 per acre. Moreover,
seven years of nursing of the pant
costs roughly about Rs. 4,000. Tapping
fertiliser and spraying etc. may
come up to Rs. B00 per year, The
crop per acre is 200 kilograms. The
do-tiliser price has risen by 30 per
nent after the inquiry of the Tariff
Commission. Taking this into ac-
count a reasonable price for rubber
should be fixed by the Government
s0 that rubbe: growers arc not
compelled to sell their estates at n
loms.

The Tariff Commission was asked
to inguire into the reasons of price
increase of rubber at the instance of
the rubber manufacturers. The in-
quiry is now complete and the repo-t
may come very scon. The Govern-
ment should not take any hasty deci-
sion in the matter withou consulting
the Kerala Government, Moreove-,
it is not enough to inquire into the
cost of production of raw  rubber
alone. The Tariff Commission must
go into the entirz cost structure of
ths rubber manufacture, But the
Government is not doing this to pro-
tect the interest of foreign-owned
rubber manufacturers. Af‘er all, raw
rubber constitutes only one fifth of
the ingredients of tyre, It should be
noted that the prices of rayon and
other products have pgone up subs-
tantially higher.

When there is adequaté stock of
rubber in the country the Govern-
ment succumbs to the blackmailine
tactics of rubber manufacturers and
imports rubber with a view to bring-
ing down the price of rubber and
add to the already high profit of rub-
ber monopolists. This was done at a
time when India was facing a big
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onnes of rubber was imported with
a total value of Rs. 2.97 crores.
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The Government is taking shelter
under the plea that there is ng stock.
1t is a totally unirue statement. If
the Government is prepared to pu.-
chase at [cast at the od hoc price
surely 23,000 tonnes of accumlated
rubber could be purchased within two
days. When we met the Commerce
Minister, he told us that the ad hoc
price was Rs. 410 per 100 kgs. Why th,
Government do not see that the en-
tire stock is purchased at this price
lo protect the interests of the rubber
growers?” The question is that the
manufacturers are not prepared to
bay at this ratc with the prices hav-
ing gone down considerabl. On the
tgn of this, the rubber manufasturers
further flecce th: growers by lower-
ing the gradution of the rubber and
paving less price to them.

Orly the foreign monopolies are
the rea! neficiaries who earned
+noTous profit during this period.
Unless the import policy of the Gov-
crnment with regard to the rubber is
radically changed, it will havy dias-
trous consequences for the whole
vountry,

i. therefore, emphatically s'ate
tispt the following steps should be
tnken by the Governmen: without
any delay to protect the interest of
small rubber growers:

(1) Government should put a ban
on imports of Tubber and cancel all
import licences.

(2) Government should see that the
acrcumulated stock of rubber in the
market is lifted at the ad hoc price
fixed by the Government,

(3) Government should fix a rea-
sonable price of rubber taking into
consideration the cost of production
of rubber.

Shri Vzsudevan Nair (Peermade):
Sir, here is a very clear case of the
Government's profession and the case
of practice which has nothing to do
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ber, accumuiated stock of rubb:r, and,
at the same time, you allow foreign
exchange to the tune of Rs. 10 crores
or even Rs. 15 crores to import rub-
ber. The excuse given is that
wag no rubber in the country at
time,

In answer to our Question,
Government has made a statement
that there is no accumulated stock of
rubber inside the country. Now, we
give a challenge to the Government.
We have got figures from the Rub-
ber Board which is a statutory body
and this Government, when they deal
with problem of rubber production, al-
ways quote figures from the Rubber

Also, our information is that
o answer this Question, the Rubber
Board sent statistics to this Govern-
ment and the Rubber Board said that
there was accumulated stock upto the
tune of 23,000 tonnes in the country.
But strange!y enough, we got an ans-
wer on the floor of the House that

g Ef
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price of rubber. So, coinciding
with that particular time the
Tariff Commission has gone into
the cots of production and all
that. They have allowed such im-
ports ag to see that the market pri-
ces are at the rock bottom and the
market prices come down. They say
there is & glut in the market. In spite

to some
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otherwise, I would lixe to go into the
figures of production, etc.

Mr. Speaker: You have already
gone into 50 many details, You may
conclude now.

Bhri Vasudevan Nair:
cluding,

Secondly, I should like to know this,
1 have an information that they have
received the Teriff Commiasion's re-
port. If that is so, I should like to
know what are their recommendations
and the basis of their recommenda-
tions, Then 1 should also like to know
whether they will live upto the pro-
mise thay they have given to the
Kerala Agriculture Minister and 10
the MPs that they will see to it that
all the accumulated stock is lifted at
the ad hoc price. At present, the
price is only Rs. 3,500 in the market,
1 should like to know what they are
going to do to lift the entire stuck
at Rs. 4,100 at least.

1 am con-

Shri Nambiar, Yesterday they
were asking for price. Today they
are offering rubber. What a change
within 24 hours!

Shri E. K Nroyanar (Palghat): We
wart to know whether it is correct
that Government have allowed foreign
monopolies to impart gynthetic rubber
for Rs. 208} lakhs and if so, who'sup-
rorted this import In India there
are filve rubber monopolies—Dunlop,
Good Year, Firestone, Ceat and Mad-
iag Rubber Factory which is in colla-
toration with West Germany. Kerala
~roduces 85 per cemt of rubber. We
are

who are monopolising the rubber in-
dustry in India. About 75.000 small
growers of Kerala are suffering due
to the sccumulation of 20,000 tonnes of
rubber, but the Government are sup-
porting the monopolies. From Sep-
tember 1088 to Jsnuary 1967, ie.
during flve months, the monopolies
imported 16,878 tonney of rubber. But

501 (A1) LSD-.11.

at the same time the Kerala rubber
rate has been reduced. Tho fazeign

_l‘knenapolies are importing at R 5 per
ilo.

Mr. Speaker: All this was stated by
the previous speaker.

Shrit E. K. Nayanar: I want to know
whethey the Government will revise
their policy of allowing the Ioreign
monopolies to import synthetic rubber
and help the Kerala rubber grow-
crs—about 75,000 growers ar= suffer-
ing We want to knpw whether
Government will take immediate
=teps in that direction.

ot wy fewy (spi7) - % 7y W
wTEaT § e ®maTT gavem oW e ¥
arr § ww  woft wrara-ifa fafee
wom #, @t I® AT Aemt & W 9T
wvar ¥ a1 ¥F &1 € weafas wraw
TR AN TN T A A g,
¥few £& ot agR warew & 2z I
MR #Y AT Tt s WA
) @ wwer waTerT Wt wgar o fiw o
 zrgd oft wft ot 3, o fr et &
wiesl w1 7wy W fe O Wi
i ¥ 1 swwm ¥ w1 d aT T
Wy W wow TrET A 1 A ¥
Iq & o uy ewen wh Y at fw
I T W Y W WY | swe X
Fgell sT & Ir A N fafuw
TR wehtea W) dwr W, Ay
WrHET  WET § ) WYY GATNG sy
T wraver w7 g ¢, Farw.wr ety o
¥ fx oo dar v T WY @ET Wi
a sRaW L, ¥ rag R YL
& woft miYew & A I W § v
T 2w F W qwwew ¥, W we o
wmseT gt wN §, WIgw &
wraTT ax g e fear ww k7 sfe
i, o s & forg & ag SPET e
g fe w1 oW wrany WO W



o

2477

Import of
[&t wy forma]
e dw ¥ o e it Wi I Qe
[ oo Wi, aw g WA A ?
e o e ol T &, o o T WORTY
T a ¥ sty ot weifaa s
® wx wor & fg O s
wolY .

Shri A. Sreedhuran (Badagara):
This is only onc among the many
instances of the most unimaginative,
unacientific and irresponsible import
policy of the Government of
They never make a survey of
bmport necessities....

Mr, Speaker: The hon. Member
should put his question straight and
give some time to the hon. Minister
to reply.

Bhri A. Sreedburan: Iam preparing
the background so that the hon.
Ministers will understand because they
do not study things.

Mr, Speaker: Why should there be

hon. Minister said in this House that
there was an scute shortage of rub-
ber, which is not borne out by facts.
Ever, according to the figures  esti-
mated by the Rubdber Board, the
apnual shortage of rubber in this
country iy only 1000 metric tons, and
to meet that shortage Government are

FoEE
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take immediate steps to freese the
quantity of imported rubber in this
couniry till such time as the accumu-~
lated stocks with the cultivators are
lifted. Secondly, will they form an
advisory board consisting of the rub-
ber cultivators, the representatives of
the Rubber Board and representatives
of the State Governments in those
States where rubber is cultivated ab-
undantly, and consult them before fix-
ing the quota of import? What steps
will the Government of India take to
intensify rubber cultivation and what
sort of help do they intend to give
to the poor small rubber cultivators
so that the deficit may be wiped out

and this would become self-
sufficient in

Shri P, P. Estbose  (Movattupu-
zha): How much of foreign ex-

change is being spent on the impart of
the synthetic and natura) rubber? Will
the Government take immediate steps
1o remove the glut in the rubber mar-
ket and to lift the accumulated stock
ap the shortest possible time and &t
reasonable prices?

Shri Vasudevin Nair: Where is the
Cabinet Minister disappeared? .We
are happy the Deputy Ministay 15
here, but the Cabinet Minister was
here five minutes back. If he had
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Shri Surendranath Dwivedy (Ken-
drapara): The members only feel that
Sheo Narain is no substitute for tne
Csbinet Minister!

Stul Sheo Naraln (Basti): There 1s
ng quorum in the House.

Mr. Speaker: After such a discus-
sion, we should not close without
hearing the reply.

Shri She@ Qureshi: As the House
is aware, indigenoug production ot
natural .ubber and gynthetic rubber
is not adequate to meet the full re-
quirements of the rubber goods manu-
facturing industry. Imports . to the
extent pecessary to cover the gap
between supply and demand, have
been allowed every year.

Owing to the acute shortage of
foreign exchange in 1985.86, imports
of rubber had to be severely restrict-
ed that year. This resulted in short-
age of'.rubber in the country. Thé
shortage was further aggravated by
a setback in the production of synthe-
tic rubber due to a fire in the only
fectory producing it.

ot ny fond : 5ot e W ¥
N wrew frw sy §, wy W WY
w1yt N gew T g Iw
w ag worw nff ¥ R wefag A
weur § fis ag wrew 2w a7 o fawr
WY, fare Yy W WT T AT AR

Shri Shag Qureshi: T am also going
o deviate from the text.

Mr. Speaker: Like the gquestions
You put with background, he is also
giving the background. After that he
will come to the pointy mentioned by
the hon. Members,

Shrl N, K. Semani (Nagaur): Will
you see to ft that he Tepliss?

JYAISTIIA 11, 1889 (SAKA)

Rubber
(H.AH. Dis.)
Mr. Speaker: After all, when the
hon. Minister says s0, you must ac-
cept it.

Shri Shall Qureshi: As

from about the middle of

to September, 1966 the price of indi-

genous rubber rose to abnormally
at

Rs, 3,230
Since rubber is the main raw mate-
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ber to December, 1986, which was due

1o the very high prices dur-

ing that period. As a result of the
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which we have issued so far; thirdly,
the stocks of rubber which are lying
with the growers should be lifted and
fourthly, fixation of rubber prices.
These are laudable suggestions. For
one or two points, I shall refer {io
the material that I have with me and
the other points, I will answer orally.

No fresh licence for import of rub-
ber has been issued during the last
month ‘and a half; also no licences for
import of rubber have been revali-
dated during this period. But for one
manufacturing firen which haa =
strike in, their factory from the 3rcd
March to the 16th May, 1967, the
manufacturers have purchased rubber
during April and May 1967. The tyre
manufacturers have also given an
assurance to Government that they
are prepared to purchase their re-
quirements of natural rubber from
indigenous source® provided it is r:ade
available at a pric® ¢” Rs. 4,100 per
tonne f.o.b. Cochin.

The question of fixing a fair price
for rubber has been referred to the
Tariff Commission. T expect to re-
ceive the report of the Commission. in
a few days. I am, therefore, inclined
to await their report before deciding
on the future course of action rather
than taking a decision  immediately.

I might add that Government fully
appreciates the important role that
rubber plays in the& economy of the
country, At the same time, the Gov-
ernment must also take intop account
the vital role that some of the rubber
products play in tnat economy. The
price of rubber has to be fixed 2t a
level which would be equitable not
only to the growers but to the con-
sumers as well.

As regards theé licences which have
already been issued, T have inforunied
the House that we are not revalidating
the old licences. Government has
taken this step deliberately to  sce
that the indigenous rubber avaiiable
in the country is lifted by the manu-
facturers. Recently, I have received
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information, that the Dunlop rubber
company has taken 1490 tons in April
and 1120 tons in May at a price which
varies from Rs. 4,092 to Rs. 3,964 a
ton. Government gave a directive to
the manufacturers that we do not want
to revalidate their old licences or
issue new licences uynless the indi-
genous stocks available in the country
were exhausted by the manuiacturers
first. It is in view of that direction
that the manufacturers had started
taking from the cumulative stocks
from these areas.

As regards the price, my hca.
friends know that the Tariff Commis-
sion has gone into the whole process. ..

Shri Vasudevan Nuir: | might give
you a bill showing the Dunlop’s pri-
ces—they purchase at Rs. 370 or Rs.
363 or Rs. 357. That is what this bill
shows.

Shri Shafi Qureshi: That might be
of a different kind; I am talking of
RMA grade I; the price is Rs. 4,092
and for lower grades, about Rs. 3,800
and so on.

Shri Vasudevan Nair: That is ano-
ther trick. No producer will g=t tnat
price.

Shri Shafi Qureshi: I have said that
the matter is before the Tariff Com-
mission and when the report is re-
ceived by the Government, the hon.
Msembers in this House who arc in-
teres*ed in rubber plantations wiil be
consulted. But I must make one point
clear to the hon. Members. High
prices will destroy the Kerala rubber
industry. If you say you should get
Rs. 7,000 a ton, the old and unecoun-
mic and useless holdings will not be
cut and there will be no incentive to
the growers. .. (Interruptions.) We
cannot think of certain tyres and
tubes only. We should make our pvi-
ces competitive so that our goods scll
in foreign markets. That is possible
if rubber prices are kept at the proper
level. If we pay Rs. 7,000 a ton to a
rubber grower the planter will never
cut the uneconomic units; he would
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